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LOK SABHA DEBATES

LOK SABHA

Friday, December 21, 1973/ Agrahayana
30, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

‘ORAL ANSWERS TO QUESTIONS
Export of Pure Strain Chicks

*589. SHRI G. Y. KRISHNAN:
‘Will the Minister of COMMERCE be
pleased to state:

(a) whether India is in a position to
export pure strain chicks to the neigh-
bouring countries instead of importing
parent stock; and

(b) if so, how and whether India has
entered into collaboration with Park
Poultry farm of U.S.A. and if so, the
broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b). A state-
ment is laid on the Table of the House.

Statement

(a) Yes, Sir. It is, however, still
necessary to import pureline stock for
breeding purposes.

(b) A Private Indian party entered
into collaboration with the foreign party
in 1971 for establishing a poultry bree-
ding farm. Broad outlines of this were :

1. IMPORT OF STOCK

(a) Pure Lines: Import by the
Indian party of 410 males and
1800 female and parent stock
3000 females and 300 males
from M/s. Patk Poultry Farm.

(b) To import parent stock only
during the first year of the opera-
tion.

II. EXPORT

Export of stock to the extent of 10
per cent of production to be achieved
after the third year of the operation
‘and increased to 15 per cent thereafter.

SHRI G. Y. KRISHNAN : No ans-
wer has been given to part (ay of the
question, namely whether India is in
3 position to export pure strain chicks?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (PROF. SHER SINGH): May
1 supplement the reply? Chicks have
been exported. Hybrid India has expor-
ted chicks worth Rs. 1,31,447 in 1968-
69 and Rs. 1,66,440 in 1969-70. Ano-
ther collaborator, namely Arbor Acres
Poultry Breeding Farm has exported in
1971 chicks and chick feed to the
extent of Rs. 3.60 lakhs and in 1972 to
the extent of Rs. 19,11,000.

SHRI G. Y. KRISHNAN : Is there
any other scheme to increase exports?

PROF. SHER SINGH: As soon as
we develop our own strains which we
are trying to do through three farms in
the Central sectors and 16 farms in the
State sector run by the States, we shall
try to do it.

=t sew fa@dt awEy : § g IrAar
e § a8 F17 @ ®F & N I Hqar
TR ? N\ Faded qAT g G TE@T AT
g vad Fgrwar

“Import by the Indian party of
410 males and 1800 females™.

NagsmAadg?

58 FF—AT T FqA A, 410
e 1T 1800 WiWew, M FAT HATY
THF eqTA T@AT I Ag) & fF ax Ay
#T FAATE  qUAT AT AR !

o &k Fag @ & am faufaw 2
g gt g zw wAA § QA oF G

za¥ Yew AT Hrieg DAL fag £, al
A dafa AR AATEFA 2 )

Ay

=it srew fagrdt G : aTE T AW
A FargF | '
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Mo < Tag : FaFH, wrzde fafues,
I |

SHRI K. LAKKAPPA : Regarding
the collaboration with Park Poultry
Farm of USA, I am told that particu-
lar parties in Punjab and Karnataka
have been favoured, and under the
guise of this import and collaboration
for getting chicks, these people have
been swindling and also violating the
guidelines for the import of chicks.
There is a lot of complaint regarding
these parties who are misusing funds
allocated. I would like to know the
names of such parties in Punjab and
Karnataka who are operating in this
fashion.

MR. SPEAKER: This is a general
question.

SHRI K. LAKKAPPA : It is a very
specific question. Under the guise of
collaboration with Park Poultry Farm
of USA, certain people in Punjab and
Haryana are operating. Who are these
parties who are so operating and are
they misusing this?

PROF. SHER SINGH: There are
no collaborators either from Punjab or
from Karnataka. There are only two
or three firms from New Delhi and
some from Haryana. There are no
parties from Karnataka and Punjab.

SHRI K. LAKKAPPA : There are
two parties. I have seen it. I am
giving the information. In the name of
popultry feed, in the name of producing
these chicks, they have got collabora-
tion indirectly with these people. There
are a few companies who are operating
ig Karnataka and they are misusing all
these.

MR, SPEAKAR: Kindly sit down
now.

AT AT < &, AF |
fasa g A[F ]

9" ¥ FR

st siwx T fag ;A wfe w0
Ao R WY, TN q@ @ A A
arAar afea  fadl ¥ d30 T A aga
"W &, ar a7 gq qq 31, fagwr Ao
MdrEs N & 97T o< R A dh
faFa @ & fag Qe § 1 F qmar argar
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g @31 M qar way faar w@0 §oar A
mwro§ ﬁw% ag fasa aglt @ @ev
faRwi & 99 @rg
¢ FEWARERR : THqa F1 A vifsan
g @ dg7 WY AT Wt @ gFar g 1

Disappearance of an Income-Tax Offi-
cer in Thi

*590. SHRI V. MAYAVAN :

SHRI AMARSINH CHAU-
DHARI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware
that an Income-Tax Officer posted at
Mayur Bhawan, New Delhi is reported
to be missing;

(b) if so, the broad features thereof
and the reasons therefor;

(c) what action has been taken in the
matter ;

(d; whether Government are aware
about the serious charges levelled
against the officials of the Income-Tax
Department; and

(e) if so, the gist thereof and the
action taken or proposed to be taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) to (e).
A statement is laid on the Table of the
House.

Statement
Shri S. L. Chugh, Income-tax Officer,
posted under the Commissioner of

Income-tax, Delhi (Central), is reported
to have been dropped by his son out-
side the Super Bazar, near the office
premises, on the morning of 14-11-73
but he did not return home. No one
in the office has reported having seen
him on that day or on any subsequent
day. The family of Shri Chugh lodged
reports with the Police who are making
necessary investigation. The Inspecting
Assistant Commissioner of Income-tax
too has addressed the appropriate Police
authority tressing that the continued
absence of a senior officer of the De-
partment was causing considerable con-
cern to the Administration. Officials of
the Income-tax Department have con-
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tacted the Police authorities a; Roorkee
also from where the family is reported
to have received a letter believed to be
in the handwriting of Shri Chugh.

Shri Chugh is reported fo have visi-
ted the family guru at Hardwar on the
24th or 25th November, 1973: His
present whereabouts are not known and
the reasons for his having left his home
without trace have not been established.

The Government’s attention has been
drawn to a Resolution passed by the
Income-tax Gazetted Services Associa-
tion, Delhi, in an emergency meeting
of the Association’s executive on
24-11-1973. The resolution contains,
inter alia, allegations that no action
had been taken in the matter by any
of the concerned authorities and that
though the officer had disappeared
from the office premises, even a com-
plaint had not been lodged with the
Police authorities. None of these allega-
tions is justified. It had also been sug-
gested in the Resolution that having re-
gard to the nature of the cases which
were being dealt with by Shri Chugh
there was reason to suspect foul play
in his “disappearance”. This aspect of
the matter is also brought to the notice
of the Police.

SHRI V. MAYAVAN : I have care-
fully gone through the statement laid
on the Table. Have the police authori-
ties come to any tentative gqnclusion
regarding the reasons for Ris disappear-
ance?

SHRI K. R. GANESH: The police
authorities have not yet completed their
investigations which are stil on. The
officer has not yet been traced.

SHRI V. MAYAVAN: Have the
police authorities framed any material
or affidavit suggesting foul play as alle-
ged by the Association?

SHRI K. R. GANESH: Even the
FIR filed by his son before the police
authorities did not indicate any foul
play. On the contrary, his son in_the
FIR had indicated certain things. With
your permission, I will read some por-
tions from the FIR because they are
very important. In the course of filing
the FIR, he says:

. 8% 1) A9 ¥ g% TN a3
wify g N faw A a9z & ag faega

THA T AT
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Then he also says:

2. FOF 7, 6 17 ZA A 37 F TR
featfl azefiw 21 78 A, 77 @2 oF faa
I ATIT G |
Then he says :

3. g4 (w faen &1 0% @ wawr A
g
Misuse of Import Licences by Bombay

Firms

-+

*591. SHRI JYOTIRMOY BOSU :

SHRI PRIYA RANJAN DAS
MUNSI :

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No, 1834 dated
the 23rd November, 1973 regarding
firms in Bombay prosecuted for the
misuse of import licences upto Septem-
ber, 1973 and state:

(a) the specific charges of misuse
against each firm and the amount of
money involved in each case; and

(b) in how many cases the culprits
have been punished and the nature of
punishment in each case?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). The Unstarred Question re-
ferred to, related to the number of
firms in Bombay who were prosecuted
for misuse of import licences during
the year 1973. A Statement is laid on
the Table of the House indicating the
names of the accused persons with
specific charges of misuse of import
licences, the amount involved in each
case and the punishment awarded in
the cases which have been decided by
the Court [Placed in Library. See No.
LT-6087/73].

SHRI JYOTIRMOY BOSU : Is it or
is it not a fact that according to the
CBI report for 1971 alone, 279 indus-
trial or import licences valued at Rs.
2.5 crores were wrongfully utilised by
86 firms during the period while 48
firms misused actual user’s licences
worth Rs. 184 lakhs, 34 firms had ob-
tained licences valued at Rs. 62 lakhs
by misrepresentation on the basis of
forged documents? If it is a fact, what
precise steps have been taken against
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these firms, against how many of them,
and as for those who have been spared,
what is the reason for sparing them?

PROF. D. P. CHATTOPADHYA-
YA : The original question was aboul
some Bombay firms. In these specific
cases, the charges framed, the persons
responsible and the values involved
and the decisions taken are before the
courts. He now refers to the whole
gamut. This was not in the original
question. The information he was inte-
rested in has been furnished in detail.

SHRI JYOTIRMOY BOSU: With
regard to a leading very criminal firm
of Bombay in this matter, the Asian
Cabies Corporation—which has given
employment to many high-ups’ rela-
tions, friends and children, to which I
will come one day next session—will
the hon. Minister Kindly tell us if it is
or is not a fact that 2500 tonnes of
poly ithylin were imported at the rate
of Rs. 3.50 per kg. landed cost and
sold in the black market at Rs. 7.50
per kg. making a profit of Rs. 88 lakhs?
Will the hon. Minister alco tell us the
quantities stamped on the reverse of the
licence and what is the figure accord-
ing to the Customs daily and weekly
list, value of utilised licences, value of
imports made by Union Carbide, ano-
ther competitor? Secondly, in the list of
the firm’s directors, 1 see the names of
Shri Giridharilal, ex-Chairman, Messrs.
Asian Cables Corporation, Shri Popatlal
etc. But we do not see the name of the
real culprit who is R. P. Goenka of
Duncan Bros. Is it because he was so
close to the ruling party? Why is it that
the name of R. P. Goenka who is so
much involved in thic is no there? He
has managed to keep out of it by tam-

ering with documents of the CBI. It is
in the list.

PROF. D. P. CHATTOPADHYA-
YA : There were charges ngainst Asiap
Cables involving Rs. 80,56,500. Two
cases have already been filed against
them in the court. The third charge
has also been referred to the CBI and
the CBI is in touch with the Solicitors
General. They are discussing the matter
between themselves. So far as we are
concerned, we have referred to the
CBI for investigation and if necessary
to institute a case against them. The
name of Mr. Goenka is not there sim-
ply because Goenkas were not the
owners of Asian Cables at that time.
They perhaps owned it later. That ex-
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plains the absence of the name of

Mr. Goenka.

SHRI JYOTIRMOY BOSU : That is
not correct. On the floor of the House,
we had brought specific documentary
evidence against Mr. R. P. Goenka
having financed the ruling Congress
Party. That is the reason why he has
been left out. He has given employment
to the relations of so many high-ups.
(Interruptions).

=t sew fEgnd sised: - Far wA
agigs =1 ag Argw ¢ f5 a=mi Mo
& ¥ §19 qE9Ta FRY 3 A § KT
ATF TFENEE AT THIEE F €A F
A 7T AFET & f@ATE o Ao Arfe A
Elst -sr-:ﬁ% ! F9r 3% ©aAT & 48
AT TR E 7 A s wEd E B
3Ia% AT Tel aza ¥ Targ ?

PROF. D. P. CHATTOPADHYA-
YA: If T am not given the name of
the firm concerned, how can I answer
the question?

Jemy AREE: S HgarE 9 34 % ar
&, 31 9rg AEET RATAATRATHED &

o sew fagrs aromay @ Agr e
N, feve & a%s< & aimanrarg f& .

e AgiEq : Agl, AT A WY %
T AT .

U, AP
RN ] _ﬂl

= sew fagds  Frwwd: o AN EETA
2 fF FmEs A UL BW F |19 SEATd
FAT B AN HF .

HEqE REEA AT SEe ;AT
aifgq @7 A9 7 9STT § AW F &
Afew 21 =0fgd

= sew fagi<h arwgd) ¢ UE adET
& gerS 1 B¥ FT AT FATN FT AT GHU
aQFT § FAwT arfea & awa<d 3 amw
FATY #7137 3 AT & gAFA1qQ & W@,
Mo Mo are F I AFAYU F) TAIfAA
frar & weft wlag F) qar AdY 1
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Fewwr AgvEm : 9 ag geal § % a8
T w7 @ § A #AgrE FAvER
IR HWEE M A A wE A
FZ AL a8 a1 We

= wfsrg & gaE s aOIE | =R
wE F IRiA FTE

“Will the Minister be pleased to
refer to the reply given to Unstarred
Question 1834 dated 23rd November
1973 regarding firms in Bombay . . .”

AT JATIT F499A & aX § 99 W
g7
=t weq fagd amgdt @ @ F AR
# 95 <1 § fag o7 awiied § W)
e wEw 2 ) ware frar @ IE
FRHIB RE

ot sew fagrdi aroma (S F A H
g8 TE1 E | AHHEL & AlF IqT I@IE |

S 3

.
?

TIEA QU UFETEE & q9a § UF sify-
F1A & fao adiarn, or iz afwrd & faa
TEn | FATAERA § P ad A ow
& MY IEqIa 247 F ANT T IaF fgars
Hlo Ao ATTo wfn FT@E . F HA
ARRAFI I F AT A wAQ & 7

PROF. D. P. CHATTOPADHYA-

YA : | have no information about the
persons referred to. I know they are
officers in the Ministry, but whether
there is CBI enquiry against them, I
am not informed about it.

=t s fagidt @iwddt @ ag N Ad
Fg <& & fF qar argT |

areqet wgiea : A 7 frar d, @ A
AareT 2o

PROF. D. P. CHATTOPADHYA-
YA : 1 will certainly look into it of
course.

st wew fagy awEE 2 w9 dm
) W | %7 aF 927 7 Fadq fF
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TG g W 2 ? AR qiw odky 2,
d g6 qEA F 4TH T@AT ARAT

-

qege REvEQ arAigTEe 3 da g
HT FSM | FF AT & @R g1 AIA
g za®! ¢

SHRI BISWANARAYAN SHAS-
TRI: In view of the fact that certain
Bombay firms have misused their im-
port licences and in view of the CBI
enquiries and the judgments passed by
the courts, may I know whether the
Ministry is prepared to plug the loop-
holes in granting import licences and
exercise more vigilance in this respect?

PROF. D. P. CHATTOPADHYA-
YA : Yes, Sir.

SHRI JAGANNATH RAO: In view
of the fact that there are frequent mis-
uses of import licences, has the Minis~
try any plan to channelise these imports
through MMTC so that these malprac-
tices may not be committed?

MR. SPEAKER: It is a suggestion
for action.

SHRI SEZHIYAN : There are 12
cases referred to in the statement, out
of which in respect of two cases—Nos,
2 and 6, the accusation has been proved
and convictions have been made. In
case (2), involving Shri Sitaram Puru-
shottamdas Maheshwari etc., the amount
involved was Rs. 34,000 and the accuse
No. 1 has been sentenced to 1 day’s
SI and fine of Rs. 1100, in default 2
months RI. In case (6) involving M/s.
Wireless Manufacturing (India) eic.,
the amount involved is Rs. 4.5 lakhs
and accused No. 1, Shri S. R. Chopra
was sentenced to 1 day’s SI. I want to
know whether the ministry is satisfied
with the quantum of punishment meted
out in these cases and if the statute is
not stringent enough, whether the
Ministry propose to bring more strin-
gent measures to eliminate this sort of
lenient punishment where the accusa-
tion has been proved?

PROF. D. P. CHATTOPADHYA-
YA : There is no question of my being
satisfied about the awards of the courts
or punishment given. It is according to
the laws of the land, but I can say that
1 feel that there is a necessity of a
second look at the punishment associat-
ed with this sort of charges.
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SHRI JYOTIRMOY BOSU: I want
to make a submission. Mr. R. P.
Goenka was the Managing Director
from 1967. The firm was taken over by
the Duncan Brothers in 1967. Mr. R. P.
Goenka was very much involved in it.

MR. SPEAKER : You better correct
your answer. Otherwise, he will come
with a privilege matter later on.

PROF. D. P. CHATTOPADHYA-
YA : I only said that these names of
accused are there. I was not aware of
the dates from which Mr. Goenka took
over. I said only that. (Interruptions).

MR. SPEAKER : Order, please; next
Question.

SHRI JYOTIRMOY BOSU: I will
produce documentary evidence to show
that the Minister has misled the
House.

MR. SPEAKER: You are a very
dangerous fellow !

SHRI JYOTIRMOY BOSU:
only for bad people.

But

Financial assistance granted by Na-
tionalised Banks, LIC and other Finan-
cial Institutions to Large Business
Houses

*592. SHRI SOMNATH CHAT-
TERJEE: Will the Minister of FI-
NANCE be pleased to state:

(a) the amount of financial assistance
granted to the large business houses,

DECEMBER 21, 1973
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since January, 1973 by the nationalised
Banks, Life Insurance Corporation of
India and any other public financing
institutions;

(b) the proportion of such assistance
in relation to the total quantum of as-
sistance rendered by such Institutions;
and

(c) the nature of the schemes and
projects for which such assistance has
peen rendered?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A stalement is laid on the
Table of the House.

Statement
The total amount of ﬁnancial
assistance sanctioned and disbursed

by the all-India long term pubiic finan-
cial institutions, namely, the Industrial
Development Bank of India, the Indus-
trial Finance Corporation of India,
the Life Insurance Corporation of In-
dia, the Unit Trust of India and the
Industrial Credit and Investment Cor-
poration of India to the industrial con-
cerns belonging to the larger and large
industrial houses (listed in the report of
the Industrial Licensing Policy Inquiry
Committee) during the period Ist Ja-
nuary, 1973 to the 30th November,
1973 together with its percentage to the
total assistance to all borrowers is given
below :—

S. Name of the institution
No-

Financial assistance

Sanctioned Disbursed*

1. Industrial Development Bank
of India.

2. Industrial Finance Corporation
of India

3. Life Insurance Corporation of
India.

4. Unit Trust of India

5. Industria] Credit and Invesst-
ment Corporation of India

(Rupees in lakhs.)

4727-00 2356.00
(29-8%) 21.7%)
409.21 565-09
(9-4%) (19.9%)
614.56 468-71
(33.87%) (1.76%)@
386.33 396-82
(53.79%) (51-11%)
1381-00 1349.00
(26-9%) (36.5%)

*Disbursements include disbursals. in respect of earlier sanctions also-

@This is ia relation to total investments of the LIC in all sectors. Investments in
relation to assistance to private corporate sector, however, constitutes 49-27%.

Figures in brackets indicate percentage to the assistance to all borrowers .



13 Oral Answers

The financial assistance sanctioned to
the large industrial houses during the
above period was mainly confined to
priority/core sector projects. The assis-
tance given covered mainly the follow-
ing industries :—

Pulp and paper, electricity gene-
ration transmission and distribution
systems, agricultural tractors, dry cell
batteries. carpet/backing of hessin
fabrics, electrodes and anodes, steel
stripes and ingot steel, sugar, export
of railway wagons, textiles, ferrous
and non-ferrous metal products, au-
tomobile products, chemicals and pe-
tro-chemicals, cement, electronic
components, shipping, rubber etc.

As regards the nationalised banks,
they generally give working capital
loans, expressed in terms of credit Ili-
mits of various discriptions upto which

AGRAHAYANA 30, 1895 (SAKA)
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all kinds of business concerns and
not only industrial concerns, can draw

funds from time to time. These are
normally reviewed periodically and
suitable cancellations/reductions /en-

harcements/modifications made  de-
pending upon the performance of the
concerns and their needs of the parti-
cular type of facility. It is, therefore,
very difficult to ascertain the precise
position of credit facilities given to a
concern at a particular point of time.
Besides, in accordance with the law
and practice and usage customary
amongst bankers, it is not possible for
a bank to divulge information regard-

ing its constituenis. However, the
amount of  assistance outstanding
against all concerns belonging to the
large industrial houses by all the na-

tionalised banks taken together, in re-
lation to the aggregate amount out-
standing against all borrowers as om
18-7-69 and 29-3-73 is given below :—

Particulars

Aggregate amount outstanding as on

18-7-1969  29-3-1973

1. Large industrial houses

2. Percentage of 1 to the aggregate amount

outstanding against all borrowers

(Rupees in crores)
583.44
17.6%

437.94
23.8%

Bulk of these advances has been
granted for meeting the working capi-
tal requirements of the borrowers con-
cerned, raw materials, stocks in pro-
cess, finished goods, receivable etc. of
all industries, trade etc. including the
industries mentioned above.

SHRI SOMNATH CHATTERIJEE :
It appears from the statement that
apart from the nationalised Banks,
from the I. D. B. I, the LF.C,, the
L.I.C., the Unit Trust of India and the
1.CI.C,, during 11 months a sum of
Rs. 75 crores has been sanctioned as
financial assistance to the larger busi-
ness houses out of which, during 11

months, Rs. 51 crores have already
been disbursed. This is apart from
the amount advanced from the na-

tionalised Banks.

It is also clear from the statement
that except in the case of the L.C.I.C,,
the amount varies between 26 per cent to

53.79 per cent. Therefore, it is clear
that large amounts of public funds are
being utilised for protecting and pro-
moting the interests of larger business
houses.

I would like to know from the
hon. Minister, when such large invest-
ments are being made by the public
finance agencies, what steps the Gov-
ernment is taking to see that the con-
trol and management of the concerns
are properly looked after and what is
the Government’s policy with regard to
taking part in the management and
control of the affairs of these concerrs
where large finances are involved?

SHRI YESHWANTRAO CHA-
VAN : As far as the statistical infor-
mation is concerned, it is given in the
statement and, I think, whatever per-
centages he has worked out seem to be
realistic. 1 have nothing to say about
it. T have given the facts. The only
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question, that the hon. Member has
asked me is: What is the policy of the
Government where financial institutions
give share in the equity capital? The
policy is to see that the financial ins-
tituiions are allowed to appoint a Di-
rector on the Board and take more
effective part in the management.

SHRI SOMNATH CHATTERIEE :
How far that policy has been imple-
mented in the past has not been stated.

My second supplementary is this.
In regard to nationalised Banks, what
is the total amount of assistance ren-
dered? But no figures are given. I
am surprised that the nationalised
Banks cannot find out what is the total
amount advanced during the last 11
months.  What is given here is the
total amount outstanding on 18th July,
1969 and on 29th March, 1973.

I would like to know from the hon.
Minister how long these amounts have
!:een outstanding. About the increase
in ths amount outstanding on 29-3-73
that has taken place, is it due to larger
assistance or because the amounts have
been left outstanding for a long pe-
riod?

SHRI YESHWANTRAO  CHA-
VAN : It is not possible for me to say
since when these amounts are out-
standing becausc most of the advances
are working capital! loans. So, they
are likely to vary from time to time.
The ficures that have been given will
show that on 18-7-69, the total amount
outstanding against all the borrowers in
this particular group was about Rs.
437 crores in 1969 and, on the 29th
March. 1973. as per the figures that
are available with rthe nationalised
Banks. the total amount cutstanding
has gone upto Rs. 583 crores.

So far as the proportion or percent-
age of these amounts with the total
aggregate amounts is concerned, it has
gone down from 23.8 per cent to 17.6
per cent.

SHRI P, R. SHENOY: I would
like to know whether the Government
has attained any control over the large
business houses to which it is giving
financial assistance through the financial
institutions and if so, what is the na-
ture of the control attained by the
Government.
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SHRI YESHWANTRAO CHA-
VAN : As I said, the only control will
be that the financial institutions wili
be taking an effective part in the mana-
gement and will try to influence their
policies.

5:Ri DINESH CHANDRA GO-
WAMI : One of the basic postulates
of the Industrial Policy Resolution is
not io peimit, as far as possible, large
houses to come into the core sector.
From the statement it appears that the
financial assistance sanctioned to the
large industrial houses during the above
period was mainly confined to priority/
core sector projects’. May I know
how the Government reconciles this
position with the Industrial Policy Re-
solution?

Secondly, may I know whether the
Government does not feel that grant-
ing of such assistance to large business
houses in the core sector will be taking
the economy in a different direction
from the projected policy of the In-
dustrial Policy Resolution?

SHRI  YESHWANTRAO CHA-
VAN : T would like to inform the hon.
Member that the larger houses are
confined to the core sector. It is only
there that thev have been allowed to
enter. Naturally the financial institu-
tions go for their assistance.

SHRT DINESH CHANDRA GO-
SWAMI : What about the second part
af mv question?

SHRI YESHWANTRAO  CHA.
VAN : The second part, I think, is
based on the first part.

SHRI SAMAR GUHA: May 1
know whether it is a fact that, in view
of the location of most of the head
offices of the financial institutions like
the Industrial Develooment Bank, In-
dustrial Finance Corporation, the Life
Insurance Corporation. the Unit Trust
of India, the Industrial Credit Inves:-
ment and other financial institutions, «’
Bombav, the big industrial houses and
also medium and small scale enternrises
are experiencing a lot of difficulties in
getting justice from the financial insti-
tutions in the clearance of their appli-
cations quickly and expeditiously. I
want to know whether many complaints
have been received by the Government
in this regard and if so, whether Gov-
ermnment will consider giving fair and
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equitable financial assistance to both
medium and smal! scale industries in
different regions also.

SHRI YESHWANTRAO CHA-
VAN : It is an accident of the situation
that the headquarters of some of those
are located at Bombay. . .

SHRI SAMAR GUHA : About 90
per cent.

SHRI YESHWANTRAO CHA-
VAN : Nobody has deliberately  tried
to have these headquarters in Bombay.
But they are there. That is a fact.
But I assure this hon. House that the
ﬁnangial institutions do not go by the
location of the industries whom they
have to give assistance. If there are
any specific points of grievances, I am
prepared to look into them.

SHR!  SHYAMNANDAN  MISH-
RA : The first question that I would
like to ask is what percentage of the
total loans of these institutions has
already been converted into equity
shares.  Secondly, how are we to un-
derstand the figures that are given in
respect of institutions 2 and 3. In the
case of Industrial Finance Corporation
of India, the financial assistance sanc-
tioned is 9.4 per cent and financial
assistance disbursed is 19.9 per cent,
and the explanation given is that it in-
cludes the earlier sanctions also.
Even so could it be double? I really fail
10 understand this. Then, with regard
to the Life Insurance Corporation of
India, the figures are 33.87 per cent
and 1.76 per cent; and here the expla-
nation given is that it relates to the
private sector as we!l. But, Sir, the
question was, how has this proportion
been increasing cor decreasing. That we
are not abie to infer from the state-
ment laid on the Table of the House.

SHRI YESHWANTRAO CHA-
VAN : As far as the disbursements are
concerned, it includes even the disbur-
sements of loan: sanctioned before that
period.

SHRI SHYAMNANDAN  MISH-
RA : But could it be just double? 9.9
and 18.

SHRI  YESHWANTRAO CHA-
VAN : Sometimes, it can happen.

AGRAHAYANA 30, 1895 (SAKA)

Oral Answers 18

SHRI SHYAMNANDAN MISH-
RA: Why did the disbursements not
take place earlier?

SHRI YESHWANTRAO CHA-
VAN : Sometimes loans are sanctioned
and many difficulties arise in the actual
implementation of the scheme and so it
takes a long time. This is the proof
of it that ii takes a longer time. Whe-
ther it should take a longer time or
not is certainly a matter on which one
can have two opinions.

Regarding the other question of the
hon. Member, at the present mcment
no conversion has taken piace but the
conversion clause is included in the

agreement.

SHRI VASANT SATHE: May 1
know from the hon. Minister whether
there is a policy of fixing the ratio
of investment brought in by these lar-
ecer houses in any venture as against
the financial assistance given by the
public instituiions? Is there any limit?

Secondly. what type of control do
you have positively in the appecintment
of a Director nominated by one of
the financial instituiions on the Boards
of Manaeement of these concerns apart
from holding equity shares, etc?

SHRI JAGANNATH RAO: That is
the condiiion of the loan.

SHRI YESHWANTRAO  CHA-
YAN: The hon. Member asked me
about the percentage of loans, whether
any .rercentage has been fixed, I do
not have anv definite’ information, but,
nre the financial institutions must
be icoking into the point as to what
actua! contribution the industries them-
selves -are making in the capital forma-
But T da not have the exact per-

tion.
centage?

Regarding the second 'point. they
have got their own lict of Directors

which thev consider frem the point of
view of the interests of the financial
institution and frem the general in-
dustrial policy. Out of them they ap-
point representatives.

MR. SPEAKER: Shi Prabodh
Chandra.

SHRI VASANT SATHE: He has
not answered the question.

MR. SPEAKER: That is an old

story. I have called the next Mem-

ber.



19 Oral Answers

SHRI PRABODH CHANDRA:
May 1 know from the hon. Finance
Minister if it is a fact that under the
pretext of having joint ventures, the
Government allow the private entrepre-
neur to have many Directorships with
their own nominees even if their invest-
ment is only 5% of the total capital?

SHRI YESHWANTRAO CHA-
VAN : It is a very general question. 1
cannot say ‘Yes’ or ‘No’. If I know
any particular case, possibly 1 might be
able to say.

ag fawd : senw wERE, # A
TRIET ¥ a8 rAAT Argan g fF g4 faa
7< fafaqe grefes 3 zro o Ag Fw-
fast @ ardvd, Far fadadsad 9a
T Sfedl Ffaew # o TR s
g1 A%, aeEr F M @ { sga qar
AT Afes PR W= §@ dF
fefade agt faemm, @ =<T1eR), 5% 49
97 gar{t wg fAsem | s aER
FIi T, A ITFFH & F9 10,12 AT
13 @2 WM, &1 &g onmw, fag %
Fai fzar amar, fae awT | 71 39 &1
I FE qrEIgET fagea MEEHTTT qT18
T5g?

LA G TH AT H Eifea
fagelt #1E MEeeTE A g T €
Ifes T a8 T@AT 2 fF @mr g Gt
FATE AR F2w AR fefads o1 g
FT, a1 S @dt ¥ 919 | T g wfwew
¥ AT wgY §, 9 39 I9 91T § |

st ag foad : s wE Y S
¥ argg, ) wif fefads  ady flmr

=it aEaE I gaw fefase v
TE AT § &7 F e & ga% &7 a1
TGAT ¥ | 39 T Sfea A7 a6 @Al
&, TaT AT FATH §

&t vg fomg : aEeq Fwl #1 zfEEe
| afafae w35 w1 afawrd) amasl 28

DR. RANEN SEN: May 1 know
whether the notice of the Government
has been drawn to the resolution of
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the All India Bank Employees’ Asso-
ciation which is the strongest organisa-
tion of the Indian Banks’ employees
stating that even to-day the total in-
vestment of the nationalised banks is
to the tune of 859 to the big busi-
ness houses and only 15% to the
small businessmen? If the Ministry’s
attention has been drawn to that state-
ment, may I know what is the reaction
of the Government to this statement
and what is the actual fact in regard to
this?

SHRI YESHWANTRAO CHA-
VAN : As far as indusirial houses are
concerned, the percentages mentioned
by the hon. Member do not seem to
be correct. 1 am subject to correction
because this is the informuation that I
have got regarding the total amount
outstanding against all the borrowers as
on 29-3-1973. It comes to about Rs.
583 crores which works out to 17.6%
as total borrowings from the nationalis-
ed banks.

= TR AN JEE : WAL HEITE,
qAT-92q 9T 7@ M7 fagTer B T A
oqr wwar g 5 Ssferw et
srom o 3fear § 409,21 @
daom fraraiz 39 % s ¥ ) fz=ad-
fqe ATE AE ] 565. 09 i@ | 3H @
4 ssfzawt %fee Ot grawede FrOww
st fear 7 1381 @ gawA frar g
AN feradiiz ga1 ¢ 13490 1@ F7T1 A
ag #05F A ag gfaar #0 @
B efeafaea &1 €7 &7 g ?
qft 1T FRIG,

Financial assistance sanctioned for

the above period is mainly to the core
sector projects.

) 39 qed T 7§ A=AT =FW0 {7 4
FIE ST AN 34 FT § 7§ W FT 9T
Faerd?

SHRI YESHWANTRAO CHA-
VAN : As far as the difference in the
percentages in the case of L.F.C. and
the Industrial Credit and Investment
Corporation is concerned, 1 think Shri
Mishra also asked the very same ques-
tion. The percentages in some cases
may look larger than the sanctioned
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amount. That is because the disburse-
ment takes place also for the amount
sanctioned before this period.

SHRI R. P. YADAV: What about
carpet industry?
SHRI YESHWANTRAO CHA-

VAN : If it is accepted as core sector
industry as such, it may be so. Carpet
backing industry is an export-oriented
industry—a very important industry—
and it is in the core sector.

Trade with Neighbouring Countries

+
*593. SHRI K. LAKKAPPA :
SHRI RAGHUNANDAN
LAL BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether India proposes to take
keen interest in promoting trade and
commerce with its neighbouring count-
ries; and

(b) whether Government have taken
a policy decision in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRi A. C. GEORGE): (a) and (b).
Reference of the Honourable Member
is, perhaps, to neighbouring countries
of Afghanistan, Bangladesh, Burma,
Iran, Nepal, Pakistan and Sri Lanka.
There is no trade with Pakistan since
1965. With all the other countries,
India has very close trade relations and
mutual cooperation. There are Trade
Agreements aimed at expansion of trade
and closer economic and commercial
cooperation with Afghanistan, Bangla-
desh, Burma, Iran, Nepal and Sri
Lanka. There is a Joint Review Com-
mittee with Nepal, a Joint Committee
for Economic Cooperation with Sri
Lanka and a Joint Commission for
Economic Cooperation  with Iran.
There are also close bilateral consulta-
tions with Afghanistan, Bangladesh and
Burma.

SHR] K. LAKKAPPA : Mr. Speaker,
Sir, diplomacy in trade is one of the
important qualities which we have to
build up.
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MR. SPEAKER : No more introduc-
tion please. Put your question.

SHRI K. LAKKAPPA : We have to
establish trade relationships with our
neighbouring countries. Our establish-
ment trade relationships with the other
Latin American countries are greater
than our neighbouring countries. I
want to ask him whether any special
effort is made by our ministry to im-
prove the situation and to see that a
good relationship in trade is built up
because our hon. Minister has men-
tioned about our recent trade agree-
ment. . .

MR. SPEAKER : He does not need
your advice. You will please put a
question.

SHRI K. LAKKAPPA: May I
know whether any special efforts have
been made recently to improve the
trade relationship, and if so, to what
extent we have succeeded? Could the
hon. Minister enumerate the details
thereof?

SHRI A. C. GEORGE: As has
been pointed out already in the main
reply, except for Pakistan, our trade
and economic relation and cooperation
Is increasing every day. The hon.
Member was trying to get at the exact
figures. The total trade turnover which
is the total figure of exports and im-
ports with these neighbouring countries
was as follows :

1968 =69 Rs. 217 crores
1969=170 Rs. 241 crores
1970=171 Rs. 234 crores
1971=72 Rs. 242 crores
1972=173 Rs. 395 crores

SHRI K. LAKKAPPA : China is
flooding the market in Nepal which is a
neighbouring country of ours and
those goods are smuggled into India
and are also finding a market here.
A racket is going on in the neighbour-
ing country and on our borders. Has
any special attention been given to
improve our trade relationship with
Nepal and flood the market in Nepal
with our goods? After the Simla agree-
ment, has there been any line of think-
ing to improve our trade relationship
with Pakistan, and if so, what efforts
have been made in this direction?
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SHRI A. C. GEORGE: 1 fully
agree with the hon. Member that Ne-
pal is one of our important neighbours
and China is also a neighbouring coun-
try of Nepal. As regards this parucu
lar aspect about China flooding the
market in Nepal and goods of Chinese
origin penetrating into India through
Nepal, we have taken stringent mea-
sures against such eventualities, and
there is a very strict condition in our
recent treaty of trade and tranmsit that
goods from third country sources are to
be prohibited, and there is very strict
enforcement in the borders.

SHRI K. LAKKAPPA : My second
question has not been answered.

MR. SPEAKER : 1 think the hon.

Minister himself has chosen not to
answer it.
SHRI RAGHUNANDAN LAL

BHATIA : Some time back, while ad-
dressing the Forum of Financial Wri-
ters, the Commerce Minister had made
a policy statement that they were hav-
ing negotiations with our neighbouring
countries for the improvement of the
trade, and in that connection, he had
also mentioned the formation of a
group. May I know from the hon.
Minister whether any group of the
neighbouring countries is being formed
on the basis of the common market
idea?

SHRI A. C. GEORGE: A machi-
nery of that type is not right now be-
fore the thinking of the Government,
but with each of these countries, we
are thinking of encouraging our econo-
mic co-operation.

SHRI KRISHNA CHANDRA HAL-
DER : Just now my hon. friend Shri
Lakkappa has put a supplementary and
said that Nepal is our neighbour and
there is trade between China and Ne-
pal and Chinese goods are coming to
our country. . .

SHRI A. C. GEORGE: 1 did not
say that.

SHRI KRISHNA CHANDRA HAL-
DER : Shri Lakkappa said that China
is also our neighbour and our Govern-
ment have repeatedly announced that
they want to establish normal relations
with China. Are Government thinking
of having trade with China?
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SHRI A. C. GEORGE: This parti-
cular question has been answered by
the Minister of External Affairs that,
as far as this question is concerned, we
gck)l‘not have any particular enmity with

ina.

Rehabilitation of Sick Tea Gardens

*594. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 4166 dated the 24th Au-
gust, 1973 and state:

(a) whether Government have taken
any decision to take further action in
regard to the Task Force’s recommen-
dations for the rehabilitation of closed
and sick tea gardens; and

(b) if so, the broad outlines thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) and (b). The Task Force’s re-
commendations for the rehabilitation
of closed and sick tea gardens are un-
der examination of Government.

DR. RANEN SEN : It is a very eva-
sive reply. On the 24th August, I had
asked the same question as to what
are the recommendations of the Task
Force. The reply was that it is under
consideration of the Government.
Now it is almost the end of December.
So, may I know (a) what are the actual
recommendations of the Task Force
in regard to this, (b) whether the Gov-
ernment is prepared to lay on the Ta-
ble of the House the recommendations
of the Task Force and (c) how long the
Government will take to consider the
recommendations of the Task Force?

PROF. D. P. CHATTOPADHYA-
YA : The Task Force was asked,
among other things, to look into the
problem of closed and sick tea gardens,
the promotion of tea and inputs for the
tea industry. It has gone into the
problems in detail. It is not possible
at this moment just to say what we
have done because Government have
not taken a final decision on the matter.
Regarding the recommendations as
such, T have not hesitation to let the
hon. Member know that the Task
Force has suggested, among other
things, that the Government should
have the power to investigate into the
working of tea estates, which are clos-
ed temporarily or permanently, or
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which are considered sick in terms of
the criterion to be laid down by the
State in this regard. The criterion has
also been laid down. Then, it says that
the Government should look after the
management aspects and other difficul-
ties of the sick and closed tea gardens
and it should entrust the management
of such tea gardens either to the
Tea Trading Corporation or some other
agency which may be formed by the
industry. These are some of the basic
points. The consideration of these
points will take time. So, the answer
that we have given in August and the
answer we have now given are different
-qualitatively, because we have proces-
sed the matter further though a final
decision has not been taken.

DR. RANEN SEN: In my first
question I had asked whether the Gov-
ernment is prepared to lay on the Ta-
ble of the House this particular recom-
inendation with regard to particular
sick mills.

PROF. D. P. CHATTOPADHYA-
YA : Since we are looking into the
matter and final decisions have not
been taken on the recommendations of
the Task Force, at this stage we do
not propose to lay it on the Table of
the House. But, as and when we take
a decision on the matter, we will lay
it on the Table.

DR. RANEN SEN: Since quite a
large number of tea gardens have al-
ready been closed and there are quite a
large number of gardens which are on
the verge of closure, both in Bengal
and Assam areas, and in view of the
fact that the Assam and West Bengal
Governments want to take over these
closed and sick gardens for which they
have requested the permission of the
Government of India in the beginning
of this year, may 1 know what stands
in the way of the Government of In-
dia, the Commerce Ministry in particu-
lar, to refuse the take over of these
sick and closed gardens by the State
Governments so that thousands of un-
employed people can get some job?

PROF. D. P. CHATTOPADHYA-
YA : We are seized of the matter and
we are studying it. So, the question
of refusal does not arise.

SHRI B. V. NAIK: May I know
from the Government in general, and
this Ministry in particular, one point?
The Ministry of Heavy Industry have
taken over some units like ~ Alcok
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Ashdown. At the same time, in Orissa
some of the nationalised collieries are
being de-nailonalised. Will we be
able to have some sort of consistent
policy in regard to nationalisation,
which will be dealt with by only one
Ministry and not half a dozen minis-
tries?

PROF. D. P. CHATTOPADHYA-
YA: It 5 a comment and not a ques-

tion. So, I am not supposed to answer
it.

SHRI TRIDIB CHAUDHURI : The
Minister has indicated that one of the
recommendations of the Task Force
was that the Government should have
the power to investigate into the af-
fairs of the sick and closed tea gar-
dens. This is not a novel or wonder-
ful idea. Even if this recommenda-
tion had not been made, under the
Industries (Development and Regula-
tion) Act, the Government already have
that power. Evidently, that power is
not being exercised because of some
weighty considerations. If the manage-
ment of the sick and closed gardens are
to be taken over by some independent
organisation, what will be the financial
arrangement for their running? Did
the Task Force make any recommenda-
tions on this point?

PROF. D. P. CHATTOPADHYA-
YA : It will vary from State to State.
Commercial credit is available. The
Tea Board also makes available some
credit. In case a decisicn is taken that
the management is to be looked after
by the Tea Trading Corporation, or by
some State Government agency, or by
the industry itself organised in different
forms, then they will themselves go into
the problem. On that hypothesis, I can-
not make a commitment at this stage
because it is a hypothetical statement. I
cannot give a categorical answer at this
stage.

SHRI DINEN BHATTACHARY-
YA : It is on record that the Minister
has given an assurance to two sick
gardens, namely, Sonali and Rupali. in
West Bengal that they will be taken
over. May I know what is the exact
assurance that he gave and what stands
‘ijn tl;e way of taking over of those gar-

ens?

MR. SPEAKER: It does not
out of this. This is a general
tion.

arise
ques-



27 Written Answers

SHRI DINEN BHATTACHARY-
YA : If they cannot take it over, why
did the Minister give such an assu-
rance to the poor workers?

MR. SPEAKER: I think it is a
suggestion for action.

st gFA AT FBAW : JeAA AL,
#§ AAATIRA § A Idagr g
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gt s fF T ammE T A oa
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Tg i@ F AWETQ ATF g 7
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U CU

WRITTEN ANSWERS TO QUES-
TIONS

Complaint of Foreign Tourists visiting
wild game parks and sanctuaries

*595. SHRI D. B. CHANDRA
GOWDA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state :

(a) whether a common complaint of
foreign tourists who visit our wild game
parks and sanctuaries is that they often
return without seeding any wild life,
except animals; and

(b) if so, the action taken by the
Central Tourism Department in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI) : (a) and (b). No, Sir. Seve-
ral measures are, however, being taken
to further improve facilities for wild
life tourism. These include the cons-
truction of forest lodges, provision of
mini-buses equipped with special fea-
tures for seeing and taking pictures of
wild 1life, provision of trained elephants
with guides and motor launches for
viewing wild life. Besides, State Gov-
ernments, Central and States Forest
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Departments have plans for breeding,
conservation and preservation of rare
species and translocation of wild life
to similar habitats in the country.

Meeting held by European countries in
Paris on lnterm;ﬁonal Monetary Re-
orms

*596. SHRI C. K. CHANDRAP-
PAN:

PROF. MADHU DANDA-
VATE :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention
has been drawn to the secret talks held
in Paris recently between USA, UK,
Japan, France and West Germany on
international monetary reforms;

(b) if so,
thereto; and

Government’s reaction

(c) how it will effect our country?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN):
(a) According to Press reports the re-
presentatives of five countries namely,
USA, UK, Japan, France and West
Germany met in a secret meeting in
Paris in the last week of November
1973 for an exchamge of views on the
problems of International Monetary
system, inflation and implications of the
oil crisis.

(b) Government is of the view that
International Monetary issues should
be discussed in fully representative fo-
rums like the International Monetary
Fund and the Committee of Twenty,
in which India is represented.

(c) As no official communique was
issued by the meeting, Government is
not in a position to draw any conclu-
sion as to how it will affect us.

Sanction of Loans by Banks for House
construction

*597. SHRI AMBESH: Will the
Minister of FINANCE be pleased to
state :

(a) the names of the Banks in India
which sanction loan for house cons-
truction to the public; and

(b) the terms and conditions of the
sanction of such loan?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Reserve Bank of India has
reported that some of the nationalised
banks such as United Commercial
Bank, Syndicate Bank and Indian Bank
have introduced certain special sche-
mes to enable their constituents to
construct/acquire houses.

2. The terms and conditions vary
from scheme to scheme. Some of the
salient features are as follows:

Under the “Save for your own home
Scheme” of the Indian Bank, which
combines the savings of the account
holder with advance commitment on
the part of the bank to grant a loan
for owning a house, the deposits can
be made in monthly instalments of Rs.
50.00 or over in multiples of Rs. 10.00
and savers can opt for deposits over
periods of 3, 4, 5, 6 or 7 years. Such
deposits carry rate of interest of 4 per
cent per annum and at the end of the
agreed period, the amount equivalent
to the deposit will be granted as a loan
for constructing or purchasing a house.
The loan will be repayable in monthly
instalments of similar periods agreed to
for the relevant deposit. The maxi-
mum amount of loan will be Rs.
30,000.00 at the rate of 8 per cent per
annum on reducing balance basis.

The “Housing Recurring Deposit
Scheme” of the United Commercial
Bank, and the “Cumulative cum Hous-
ing Deposit Scheme” and the “Hous-
ing Loan Scheme” of the Syndicate
Bank contain provisions on similar li-
nes, with some variations.
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Rags Scandal

*599. SHRI RAJA KULKARNI:
Will the Minister of COMMERCE be
pleased to state:

(a) what steps Government have ta-
ken to avoid the repetition of woollen
rags scandal which took place last
year; and

(b) whether Government have receiv-
ed any report about the utilisation of
woollen rags bales released by Cus-
toms last year and, if so, how much
actual quantity has reached the shoddy
pulling and spinning industry?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) With a view to avoid recur-
rence of misuse of rags imported, their
import has been restricted and is now

allowed only for Actual Users and
against export of shoddy blankets.
Further, old garments imported as

rags have compulsorily to be mutilated
before shipment to India. The defini-
tion of woollen rags has also been revis-
ed to eliminate import of wearable
garments as rags.

(b) No, Sir.

Finance advanced by Nationalised
Banks for Tube-well Irrigation Scheme
in Guijarat

*600. SHRI VEKARIA :
SHRI ARVIND M. PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether nationalised banks in
Gujarat have adopted the consortium
pattern of financing the tube-well irri-
gation schemes;

(b) if so, the total sum advanced
during the last three years, vear-wise;

(c) what other procedure is followed
for financing the scheme; and

(d) what are the schemes so far
financed by them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(@) to (d). No consortium pattern of
financing tube-well irrigation schemes
has been adopted by the nationalised
banks in Gujarat State. They finance
minor irrigation proposals as are via-
ble and are cleared technically by the
State Groundwater Directorate. In
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order to ensure utilisation, the loan is
released in stages and payment is made
to the dealers for the equipment. Com-
mercial banks also finance various
other agricultural operations. Loans to
Electricity Boards are also granted for
energising wells.

Separate figures for tube-well irriga-
tion schemes for the last three years
are not available. However, the latest
available data on the term loans grant-
ed by the nationalised banks in Guja-
rat State as at the end of March, 1973
were as follows :

(Amount in
lakhs of Rs-)
Bulance
outstanding
Sinking and Deepening of 498.35
wells and tube-wells
Minor irrigation schemes 271-69
Loans to  Electricity 858-05
Boards
Repatriation of profits by Automobile
Tyre Firms
*601. SHRI VAYALAR RAVI:

Will the Minister of FINANCE be

pleased to State :
(a) the total amount of dividend dec-

lared by different automobile tyre
manufacturing firms during the years
1971-72 and 1972-73, year-wise and
firm-wise;

(b) the amounts repatriated by them;

(c) what is the percentage of in-
crease of foreign capltal in proportlon
to the expansion of each

(d) the reasons why foreign com-
panies, having Head Offices abroad, are
being paid technical or collaboration
fee; and

(¢) whether Government examined
the reasons for the big difference in
the profits of these foreign firms as
compared to Indian firms?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) A statement giving the latest avail-
able information is laid on the Table
of the House, [Placed in Library. See
No. LT-6088/73.]

(b) and (c). The information is being
collected and will be laid on the Table
of the House.
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(d) Tyre technology is changing ra-
pidly and the collaboration arrange-
ments between Indian manufacturers
and reputed foreign firms enzble the
former to have the benefit of :hc latest
techniques and modern designs and
assists them in their export efforts.

(e) The information is being collect-
ed and will be laid on the Table of the
House to the extent available.

Loss Suffered by Indian Airlines Due
to Lock-Out

*602. SHRI P. R. SHENOY :
SHRI BHAGIRATH BHAN-
WAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total loss suffered by the
Indian Airlines due to the recent lock-
out so far;

(b) the total loss suffered by the em-
ployees of the Indian Airlines during
the lock-out; and

(c) the total number of employees of

the Corporation affected as a result of
lock-out?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Approximately Rs. 153
lakhs from 24-11-73 till 18-12-73.

(b) Approximately Rs. 130 lakhs for
the same period.

(©) 14,441.

Asgistance From USSR for
Public Sector Projects

*603. SHRI S. M. BANERIJEE:
Will the Minister of FINANCE be
pleased to state :

(a) whether any financial aid has
been promised by U.S.S.R. for expan-
sion of some of the public sector pro-

“jects during the Fifth Plan;

(b) if so, what are those iects;
and prot

(c) the amount promised ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). I would draw the Hon'ble
?gember ; attenﬂon/t_lg Article 2 of the

- greement/Treaty signed. on
the 29th November, 1973, between
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India and USSR, copy of which was
laid on the Table of the House on 30th
November, 1973. The Government of
USSR have agreed to extend credits
for the construction of new projects and
enterprises and for the expansion of
projects previously undertaken with the
assistance of USSR in various fields,
including the expansion of iron and
steel plants at Bhilai and Bokaro upto
7 and 10 million tonnes respectively,
expansion of projects in the field of
prospecting, production and refining of
oil, non-ferrous metals, power etc. The
amount of credit and the terms and
conditions thereof are to be settled by
separate agreements between the two
Governments.

Exemption from payment of Income tax
on sums contributed by Birlas to Birla
Institufe of Technology & Science,
Pilani
*604. SHRI RAMACHANDRAN
KADANNAPPALLI :

SHRI K. P. UNNIKRISH-
NAN:
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tion given to Birlas during the last three
years in connection with their contribu-
tion to the Birla Institute of Techno-
logy and Science, Pilani, and its year-
wise break-up ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : No individual
member of the Birla family has made
any payment to the Institute during the
years ending om 31-3-1971, 31-3-1972
and 31-3-1973. Payments have how-
even been made to ‘he Institute by
various Companies and Trusts in which
Birlas are interested as per statement
laid on the table of the House.

STATEMENT

Statement of the Payments made to the
Birla Institute of Science and Techno-

logy

Each of the following amounts has
been or will be allowed as a deduction
in computing the income of the payer

Will the Minister of FINANCE be and therefore completely exempted
pleased 1o state the total tax exemp- from tax:
Year Year Year
=nding cnding cnding
31-3-1971 31-3-1972 31-3-1973
1. Gwalior Rayon Silk Manufacturing Co. Pvt.
Ld. . . . . . . . . 20,00,000 20,00,000 20,00,000
2. Birla Consultants Pvt. Ltd. . 225000 1,00,000 5,00,000
3. Hindustan Aluminium Corporation Ltd. . 20,00,000 20,00,000 20,00,000
4. Century Spinning & Weaving Mills Ltd. 20,00,000 — 20,00,C00
5. Pilani Investment Corporption Ltd. — 5,00,000 5.00,000
6. Jiyajeerao Cotton MillsLtd. . . . . — 20,00,000 20,00,000

In addition to the above, the following institutions connected with the Birl:s

have also made contributions which are given below: —
Y r Year Y ar
en'ing ending ending
31-2-'971 31-3-1972 3'-2-1973
1. Birla Academy of Arts and Culture . . . 41,000 — —
2. Birla Education Trust . . . R . — — 37%4,500
3. Shri Krishnarpan Charity Trust . . — —  39.°5,400
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Neon-Availability of Cotton Yarn at
Fair Price

*605. SHRI PURUSHOTTAM KA-
KODKAR :

SHRI SHRIKISHAN MODI :

Will the Minister of COMMERCE
be pleased to state:

(a) whether there is non-availability
of cotton yarn at Fair Price Shops in
the country, especially in Delhi;

(b) if so, whether 200 Hosiery Units
in Delhi have been closed down ;

(c) if so, whether 10,000 workers
have become unemployed; and

(dy whether Government have taken
any steps to ensure supply of cotton
yarns to small Hosiery Units at control
price?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) to (c). There is
no distribution control now on cotton
yarn of counts upto 80s. Distribution
arrangements for cotton varn above
counts 80s were affected by stay orders
obtained by various mills. Information
about the No. of hosiery units which
have closed down in Delhi and the No.

of workers who have become unem-
ployed is not available, as the hosiery
sector is highly decentralised.

(d) The scheme regarding control

over pnces and distribution of cotton
yarn is being reviewed.

Investment Policy of Life Insurance

Corporation of India

*606. SHRI NAWAL KISHORE
SINHA : Will the Minister of FINA-
NCE be pleased to state :

(a) whether his attention has been
Invited to the Press Article which ap-
peared in the ‘Economic Times' dated
the 23rd November, 1973 regarding
“Lop-sided LIC Investment policy which
calls for Second Look”; and

(b) the reaction of Govemment there-
to and the steps taken or proposed to
be taken to review that investment
policy of LIC?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI]): (a) and
(b). The Government has seen the press

DECEMBER 21,

1973 Writteti Answers 36

article which appeared in the “Econo-
mic Times” dated the 23rd November,
73 regarding “Lop sided L.I.C. Invest-
ment policy which calls for Second
Look.”

The article criticises the pattern of
LIC investment mainly on the follow-
ing grounds :—

i A consnstenly upward trend in
the investment in the 10 larger houses
though there is marginal decline in
the share of investment in the private
sector. The overall share of the 75
big houses has also increased during
1967 to 1973.

(ii) Decline in the net advances to
states for housing.

(ili) Decline in loans to Apex Co-
operative Housing Finance Societies
to the full extent of their require-
ments with particular reference to
Maharashtra Apex Cooperative
Housing Finance Society Ltd.

(ivy Concentration of investment in
comparatively well developed regions
and states.

The increase in absolute terms and
decerease W terms of percentages of
investments of the L.I.C. in the private
sector can be attribu‘ed to the faster
growth of the investible funds of the
L.I.C. compared with a relatively slower
pace of growth of the private corpo-
rate sector and a greater emphasis laid
by LIC in stepping up its investment
under sociallv oriented schemes.

The L.I.C’s investment in private
sector & joint sector have come down
from 15.3% to 14%. Out of these
investments, the investments.in the 10
business houses have gone up from
37.05% to 38.57% partly due to
amalgamation of some banking com-
panies with other companies and partly
due to greater investment opportumnes
provided by the wider base of the paid-
up capital and debentures of the 10
larger houses. The LIC’s investment
policy has to be based on the need to
secure the highest possible yield consis-
tent with security of capital.

The amount to be advanced to the
State Governments as loan for housing
each year is determined by Govern-
ment in the Ministry of Housing after
taking into account all the relevant fac-
tors. The decline in the net advances
to ‘the States for housing is due to re-
payments. The correct way of assessing
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the contribution of L.I.C. to housing
is to take the total amount ad-
vanced under all the various Schemes
such as, Loans to State Governments,
Loans to Apex Co-operative Housing
Finance Societies, Loans on Mortgage
of Houses, Loans under ‘Own Your
Home’ scheme, Loans to Public Limited
Companies, Loans to Co-operative So-
cieties of Public Limited Companies,
Loans to Co-operative Societies of the
Corporation Employees, Loans to indi-
vidual employees of the Corporation
and Own buiiding construction (includ-
ing township development). This amount
has increased steadily from vyear to year
and it constituted on 31-3-73, 11% of
the controlled fund. Maharashtra Apex
Co-operaiive Housing Society was sanc-
tioned Rs. 10 crores in the vear 1972-
73 and not Rs. 5 crores as mentioned
in the Article and during 1973-74,
L.I.C. has already disbursed a sum
of Rs. 10 crores to the Maharashtra
Apex Co-operative Housing Finance
Society.

The question whether the L.I.C.’s
investments have been equitably distri-
buted among the various states, should
be examined in the context of the avail-
ability of agencies that can absorb
sizeable funds of money. In many
states, agencies like Apex Co-operative
Housing Finance Societies have not
been formed and if formed, are not
very active. In some of the States the
Municipalities and Zilla Parishads have
not taken any interest in taking loan
assistance from the L.I.C. for their
Water Supply and Sewerage Schemes.

Losses suffered by State Bank of
Bikaner and Jaipur

*607. SHRI Y. ESWARA REDDY :
Will the Minister of FINANCE be
pleased to state:

(a) whether the State Bank of Bikaner
and Jaipur is incurring losses during the
year 1973 ;

(b) whether during the previous year
the bank was making profit; and

(c) reasons for these losses and the
action being taken by Government to
prevent losses in the said Bank ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (c). The loss or profit for all the
gublic sector banks, including the State

ank of Bikaner & Jaipur, are deter-
mined for the year as a whole after the
annual accounts of 1973 are audited by
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the auditors and the usual and necessary
provisions are made. In view of this,
at this stage, it is difficult to indicate
the effect of the cwrent year’s opera-
tions on the profitability of the Bank
for the vear. The bank is constantly
reviewing its working with a view to
improving its working results.

(b) As per the published accounts,
the Bank earned a net profit of Rs. 7.60
lakhs during the year ended 31-12-1972.

Legal Notice served on Management of
Indian Airlines
*608. SHRI K. M. MADHUKAR:

SHRIMATI SAVITRI SH-
YAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether some Unions, Associa-
tions and Federation of the Civil Avia-
tion Employees had served legal notice
to the management and other authorities
concerned for the withdrawal of lock-
out declared in the month of Novem-
ber, 1973;

(b) if so, the reasons therefore; and

(c) the action taken by Government
thereon?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). Writ petitions have
been filed by the Indian Commercial
Pilot’s Association and the Air Corpo-
rations Employees Union in the High
Courts at Calcutta and Delhi respective-
ly questioning the legality of the lock-
out. The petitioners are being contested.

Ex-Gratia Compensation for Properties
Left Over in Pakistan

SHRI TRIDIB
DHURI :
DR. SARADISH ROY :

Will the Minister of COMMERCE
be pleased to state :

*609. CHAU-

(a) in how many cases payment for
full 25 per cent above ceiling of Rs. 25
lakhs have been made on grounds of
‘merit’ so far by way of ex-gratia relief
tor properties of Indian Citizens and
businessmen in Pakistan seized as enemy
property by the Government of Pakistan
after 1965 Indo-Pak conflict; and

(b) the criteria fixed for such ‘merit’
payments ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) In one case only.

(b) In dealing with such cases, fac-
tors, amongest others, such as com-
panies which have onlg' their registered
offices in India but whose entire assets
have been lost or companies who have
units in India but where the Indian
unit is in the red etc., are taken into
account.

Schemes Sponsored by Nationalised
Banks for Journalists

5708. SHRI ANADI CHARAN
DAS : Will the Minister of FINANCE
be pleased te state ;

(a) whether nationalised banks have
sponsored some schemes for assisting
the journalists;

(b) if so, the salient features thereof;
and

(c) the response of the journalists to
the schemes?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) According to the information fur-
nished by the Reserve Bank of India,
no specific scheme for assisting the
journalists as such has been framed by
any of the nationalised banks. .

(b) and (c). Do not arise.

Increased Financial Assistance to
Kerala for Flood Relief Works

5709. SHRI RAMACHANDRAN
KADANNAPPALLIL:

SHRI VAYALAR RAVI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have receiv-
ed any representation from the Govern-
ment of Kerala for increased allotment
fcn"i the flood relief work in that State;
an

(b) if so, the gist thereof and the
re;\ction of Central Government there-
to

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.
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(b) The State Government have re-
quested that relief expenditure to the
extent of Rs. 4.50 crores should be
eligible for Central assistance as against
the approved ceiling of Rs. 1.35 crores.
The Central team has been asked to
review the expenditure qualifying for
Central assistance.
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Proposal for purchase of TU-154 air-
craft by Indian Airlines

5714. SHRI VAYALAR RAVI: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to  Unstarred Question
No. 1886 on the 3rd August, 1973 re-
garding report of Indian Aviation Team
on TU-154 aircraft and stife:

(a) the salient features of the propo-
sals of the Indian Airlines for the pur-
chase of TU-154-aircraft and whether
Government have completed the exa-
mination of the proposals; and

(b) if so, the decision taken thereon?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI  RAJ
BAHADUR): (a) and (b). The pro-
posals of Indian Airlines for the pur-
chase of aircraft during the Fifth Five
Yegr Plan period are still under exami-
nation.

Teller System in Delhi and New Delhi
Branches of Central Bank of India

5715. SHRI SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 90% On the 16th
November, 1973, regarding teller Sys-
tem in the Delhi and New Dethi bran-
ctl';es of the Central Bank of India and
state :

. (a) the names of the ‘other branches’
In respect of which the proposal to
introduce the ‘teller system’ is under
consideration ;

. (b) the time by which a final decision
is likely to be made in this regard; ;nd
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(c). whether there is any proposal to
introduce teller system in the Gole
Market Branch of the Central Bank of
India and if so, when and if not the
reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Centra] Bank of India
has reported that it has proposals under
consideration for the introduction of
teller system in its branches in Darya-
ganj, Patel Nagar, Connaught Circus,
Greater Kailash, Green Park, Gole
Market, Jhandewalan, Kalkaji and Karol
Bagh in Delhi/New Delhi. The exact
date of introduction of teller system in
each of these branches will depend on
the completion of requisite preparations
and arrangements for the introduction
of the teller system.

Rules for granting conveyance advance
to agents and Development Officers by
L.

5716. SHRI SHASHI BHUSHAN :
Will the Minister of FINANCE be
pleased to state:

(a)y the rules for grantimg conveyance
(motor cycle or motor car) advance to
agents and Development Officers, cate-
gory-wise, by the Life Insurance Corpo-

- ration of India;

(b) whether the applications for con-
veyance advance from agents or Deve-
lopment Officers are lying pending with

_the Life Insurance Corporation for dis-

posal in the Delhi Division and since
when these applications are lying pend-
ing and when these are likelv to be
disposed off; and

(c) whether the Life Insurance Cor-
poration has got some priority quota of
scooters for allotment to its agents and
if so, the particulars thereof and the
category of agents eligible for applying
for the scooter from this quota ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) The
LIC grants advances to its Development
Officers and Agents for the purchase of
fast conveyances.

The advance is limited in the case of
agents to the earnings of the renewal
commission of the agent in previous
agency year, and is also subject to a
further limit, of three fourths of the
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‘purchase price for new and of two-
thirds of the price for second hand

vehicles. Repayment iperlod is 5 years
‘for cars and 3 years motor cycles/
scooters.

Advances are given to confirmed
Development  Officers, who receive a
specified minimum basic salary, and are
subject to conditions being satisfied in
regard to specified minimum limits of
number of agents, and business procura-
tion.

The advances are interest tree,

For agents who are members of
Agents’ Club, advances may be granted
upto the extent ot full purchase price
but not exceeding renewal commission
earned in the preceding two agency
years and repayment is also permitted
over an extended period of 8 vears for
new cars and 5 years for new motor
cycles/scooters. When the advance
exceeds the normal limit due to the
agent ceasing o be a member of the
Agents’ Club during the period of re-
payment interest is charged on the ex-
cess amount.

(b) No application for sanction of a
conveyance advance either to agents or
Development Officers is lying pending
in the Delhi Division.

(c) LIC is allowed a certain number
of scooters each quarter on priority
basis mainly for the use of its field per-

sonnel. These are distributed to the
different zones and divisions for allot-
ment to Development Officers and

agents and are allotted on the basis of
the comparative performance of indivi-
dual applicants. No separate quota of
scooters is given to LIC specifically for
allotment to its agents.

wu & e R oeq gy g @ g
® BN TR g3 BT A
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Complaints received by Civil Aviation
Department against Indian Airlines
5720. SHRI SAT PAL KAPUR:

Wwill THE MINISTER OF TOURISM

AND CIVIL AVIATION be pleased to

state :

(a) the total number of complaints
received by the Civil Aviation Depart-
ment during the year 1973 upto 30th
November, regarding Indian Airlines;

(b) how these figures compare with
the corresponding figures during the
years 1972 and 1971 during the same
period :

(c) the general nature of complaints;
and

(d) the steps taken to minimise the
number of complaints?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND-
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) 1360 complain}s were
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received regarding Indian Airlines up to
31st October, 1973.

(b) The comparative figures for ear-
lier years are as follows :—

1971 1972
(Jan-Oct) (Fan-Oct)
1140 1355

(c) The complaints generally related
to matters connected with reservations,
catering, airport handling, inflght ser-
vice, and delays in flights.

(d) All complaints from passengers
are promptly acknowledged, thoroughly
investigated, analysed and remedial ac-
tion taken wherever found necessary.

Number of Hotels and Tourist Rest
Houses Proposed to be Constructed in
Himachal Pradesh

5721. SHRI VIKRAM MAHAIJAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the number of hotels and rest houses
proposed to be constructed during the
next two years in Himachal Pradesh,
their exact location and their construc-
tion programme?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI) : The projects to be taken
up by the Department of Tourism dur-
ing the Fifth Five Year Plan period
will be finalised but its Tourist Bunga-
low at Dharamshala and Youth Hostel
at Dalhousie, which are presently under
construction are expected to be com-
pleted during 1974.

The India Tourism Development
Corporation, a public sector undertak-
ing, plans to expand its Travellers’
Lodges at Kulu and Manali by adding
25 rooms each.

Printing of Forms in Nationalised
Banks

5722. SHRI VIKRAM MAHAJAN :
Will the Minister of FINANCE be
pleased to state :

(a) the number and names of the
banks out of the 14 nationalised banks
in the country whose forms and instruc-
tions are only in English;

. (b) the reasons for which the forms
in these banks are not printed in
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national or regional language or im

diglot form;

(c) whether prior to nationalisation
some banks, like Punjab National
Bank, were using forms in diglot form
and after the banks were nationalised
this practice has been given up; and

(d) whether Government have issued
them such instructions and if so, the
time by which all the nationalised banks
are likely to make available their forms
and pamphlets in Hindi/regional langu-
age also?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The following 11 banks
have introduced in Hindi-speaking areas
several forms such as, pay-in-slips,
withdrawal forms, current account
opening forms, loan application forms
particularly applications for agricultural
loans etc. both in Hindi and English:

1. Central Bank of India
2. Bank of India

3. Punjab National Bank
4. Bank of Baroda

5. United Commercial Bank
6. United Bank of India
7. Dena Bank

8. Syndicate Bank

9. Union Bank of India
0. Allahabad Bank

1. Bank of Maharashtra.

The remaining three banks, namely,
Canara Bank, Indian Bank and Indiam
Overseas Bank have also made arrange-
ments for printing the forms bilingually
in Hindi and English.

(c) The practice of using diglot forms
has not been given up after nationalisa-
tion. In fact, Punjab National Bank,
which was using only a few diglot
forms in Hindi-speaking areas prior to
nationalisation, has introduced, after
nationalisation, over 30 diglot forms for
use by members of the public.

(d) Reserve Bank of India issued
instructions to all commercial banks in
1968 to consider the desirability of
having the literature. forms, etc. per-
taining to agriculturai loans, printed in
the regional languages. In compliance
with the provisions of the Official
Languages Act, 1963 (as amended),
the public sector banks have been ad-
vised to make available all the forms
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used by the public bilingually in Hindi
and English for use in the Hindi-speak-
img areas and, if considered necessary,
in English and respective regional
languages for use in non-Hindi speaking
-areas. It is expected that after the banks
bhave provided for the necessary infras-
tructure facilities in their organisations,
like the appointment of Hindi transla-
tors, Hindi typists, training of staff at
their various offices, etc. the progress
in the introduction of Hindi forms etc.,
would be more rapid.

Progress in this regard is kept under
‘watch by the Official Languages Im-

plementation Committee of the De-
partment of Banking.
Permission to India Tobacco Com-

pany to set up a chain of Five-Star
Hotels

5723. SHRI VIKRAM MAHAJAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether the India Tobacco Com-
pany has been allowed to set up a chain
of five-star hotels in the country;

(b) if so, the terms and conditions on
which they have been allowed to set up
the hotels; and

(c) the places in the country where
these hotels are proposed to be con-
structed and the construction pro-
gramme during the next two years?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI) : (a) and (c). The pro-
posal of the India Tabocco Company to
set up three hotels at Delhi, Agra and
Madras has been approved in principle,
and the project for the hotel at Agra
has been approved by the Department
of Tourism from the point of view of
its suitability for foreign tourists.

(b) The approval is subject to the
condition that 60% of the actual cost
of the projects will be raised in the
form of additional equity earmarked
for Indians only; that the issue of capi-
tal to Indians is to be completed within
two years from the date of issue of the
letter of approval and that there is to
be no increase in the quantum of Tepa-
triation of dividends to non-resident
share-holders.
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-Examination of CS.T.C. records by

5724. SHRI NAWAL KISHORE
SINHA : Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Central Bureau of
Investigation had examined the records
of the State Trading Corporation to find
out if the S.T.C. officials played any
role in the rags scandal;

(b) if so, whether the investigation
has since been completed and if so, the
outcome thereof; and

(c) the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The records are
being examined by C.B.L

(b) Not yet completed.
(c) Does not arise.
Export to Socialist countries

5725. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COM-
MERCE be pleased to state the total
value of exports made to Socialist
countries country-wise during the year
1972-73 upto 31st October, 1973 and
during 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEOGRE): Total value of ex-
ports made to these countries during
the period April, 1972 to March, 1973,
was as follows :—

Value in

Rs. Crores

U.S.S.R. 304.3
Poland . 44.2
Czechoslovakia 46-1

German Democratic

Republic 15-1
Hungery 12.3
Bulgaria 18.9
Rumania 15.2
Yugoslavia . 12.4
Other Socialist Countries - 1.0
ToTAL 470.0

Export statistics for the period April-
October, 1973 are not available as yet.
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Service Rulés submitted by Shri Ram
Centre for Industrial Relations for em-
ployees working in LT.D.C.

5726. SHRI S. M. BANERIJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 5459 on the 22nd December,
1972 and state:

(a) in what respect the Service Rules
submitted by the Shri Ram Centre for
Industrial Relations for the employees
working in L.T.D.C. Headquarters have
been found inadequate;

(b) which are the Public Sector
Undertakings whose rules and regula-
tions have been adopted in the ‘Fresh

Set of Service Rules’ by the LT.D.C.
for implementation and whether they
are now adequate to meet the require-
ments of IL.T.D.C. Headquarters em-
pioyees and whether the representatives
of the concerned employees have been
taken into confidence before imple-
menting the ‘Fresh Set of Service
Rules’; and

(c) if so, from what date the ‘Fresh
Set of Service Rules’ have been im-
plemented/adopted?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI): (a) The Service Rules
drafted by Shri Ram Centre for Indus-
trial Relations were not sufficiently
comprehensive to meet the needs of
the Corporation.

(b) There has been no adoption of
the Service Rules of any Public Sector
Undertakings. A fresh set of Service
Rules have been drafted by the India
Tourism Development Corporation after
taking into consideration the draft rules
of the Shri Ram Centre and rules and
regulations of some public sector under-
takings.

Separates Standing Orders as required
under the Industrial Employment
(Standing Orders)- Act, 1946 have been
framed by the India Tourism Develop-
ment Corporation and forwarded to the
Certifying Officer.

(c) These rules are being followed
since 1970-71 although they have been
liormally compiled and put together
ater.
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Procedure for recruitment and promeo-
tion in LT.D.C.

5727. SHRI S. M. BANERIJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 9210 on the 4th May, 1973
and state :

(a) whether there is any well defined
procedure for recruitment and promo-
tion in the India Tourism Development
Corporation both for its catering and
non-catering units; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI) : (a) and (b). Yes, Sir. The
procedures are laid down in the various
rules and regulations of the Corpora-
tion.

Raids by Income-tax authorities on
Residences of Businessmen in Delhi

5728. SHRI HUKAM CHAND
KACHWALI :

SHRI JYOTIRMOY BOSU :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Income-tax autho-
rities in New Delhi raided the business
premises, residences and lockers of
some Sari merchants and other busi-
xl'lgs;;nen in August and September,

(b) if so, the particulars of these par-
ties and the unaccounted money and
jewellery seized as a result of such
raids;

(c) the action taken to recover the
Income-tax on this unaccounted money
and also to enforce the penal provisions
of the Law against such defaulters and
tax-dodgers; and

(d) if not, the reasons, therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.
The residence and business premises’
of M/s. Ramchandra Krishnachandra,
sari merchants and their allied concerns
were searched by the Income-tax autho-
rities in August ‘and September, 1973.
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(b) The names of the parties searched
are:

1. M/s Ramchandra Krishanchan-
dra, Gali Paranthewail, Delhi-6.

M/s Bangalore Emporium, Gali
Paranthewali, Delhi-6.

18

3. M/s Handloom Saree Bhawan,
Gaii Paranthewali, Delhi-6.

4. M/s Roop Sarce Kendra, Gali
Choban, Chandni Chowk
Delhi-6.

5. M/s Ramchandra Krishnachan-
dra Saree Store, Karol Bagh,
New Delhi.

6. 24, Daryaganj, residence of the
parterns of the above firm.

7. 2/20, Ansari Road, residence of
the partners of M/s Bangalore
Emporium.

8. Lockers at Natiopal & Grind-
lays Bank, LH-Block, Con-
naught Place, Punjab National
Bank, Daryaganj and Central
Bank of India, Chandni Chowk,
Delhi-6.

Cash of Rs. 11,76,700 including some
foreign currency in pounds, dollars and
Nepalese and Pakistani rupees and 24
kilograms of silver were seized. The
jewellery of the value of Rs. 5,93,843
has been sealed at the various places

(c) and (d). Orders under Section 132
(5) of the Income Tax Act, 1961 have
been passed to retain the cash and valu-
ables seized. Further action as called
for under the law will be taken in due
course.

Tea Board Stall at Zoo, New Delhi

5729. SHRI ONKAR LAL BERWA :
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Tea Board has -
ed a stall at the Zoo in New Delhi, if
s0, the date on which the decision to
open it was taken and the date at
which the Stall started functioning;

(b) the date when the staff was ear-
marked and posted at the Zoo and the
particulars of the staff posted;
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(c) whether the staff had no work to
do for some months and the Stall did
not function at all;

(d) if so, whether any responsibility
has been fixed for this ill-planned pro-
ject resulting in infructuous expenditure
to the Public Exchequer; and

(e) the expenditure incurred on the
Establishment and other heads from
the date of posting of staff and the
date of actual functioning of the Staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (@) Yes, Sir. The
sanction of the Government for running
the Delhi Zoological Park Canteen by
Tea Board was issued on 4-7-1973. The
canteen was opened by Tea Board on
18-11-1973 after the signing of the
lease agreement with the Delhi Zoologi-
cal Park authorities on 17-11-1973.

(b) and (c). For various items of work
preparatory to the opening of the Tea
Canteen, one Inspector and one De-
monstrator were earmarked from their
other duties on 5th July, 1973. Later,
an Assistant Superintendent was also
deputed from his other dutics for this
work on 4th September, 1973. The said
demonstrator and Inspector were physi-
cally in position from 9-7-1973 and
13-9-1973  respectively and the Assis-
tant Superintendent from 8th October,
1973. In between some of the perma-
nent staff remained on long leave e.g.
the Demonstrator was on long leave
from 22-9-1973 to 15-10-1973 and Ins-
pector was on long leave from 4-6-1973
to 7-9-1973 and the Assistant Superin-
tendent was out of Delhi for evidence
in a Court at Jorhat from 5-10-1973 to
19-10-1973.

A lot of preparatory work had to be
done like cleaning of premises, white-
washing, transport and fixing of equip-
ments and furniture, processing of
quotations for various snacks, bever-
ages, crockeries, electrical equipments,
uniforms etc., arranging supply of
snacks and other eatables, organising
milk supply, consultations regarding
interior decoration with the Architect
etc.

(d) Does not arise.
(e) No regular or permanent staff

was recruited. The main items of ex-
penditure incurred under  different
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heads up to 17-11-1973 before the
opening of the Tea Canteen on 18-11-
1973 are as under:

Rs.
1. Dajly wages to casual wor-
kers . . . . 625.50
2. Cost of equipment & trans-
port of furniture 407 .95
3. Printing of Cash Memos
and contingentexpenditure  583.16

4. Ingredients & Confectionary 1,640 .89

5. Fees of Architect 400.00
6. Security deposit . . 150.00
ToTAL 3,807-50

Decision on Pay Commission Report
relating to Class I Officers

5730. SHRI JYOTIRMOY BOSU:
SHRI K. G. DESHMUKH :

Will the Minister of FINANCE be
pleased to state:

(a) the time upto which he expects
to announce Government's decision on
Pay Commission’s report relating to
Class I Officers and whether he has
fixed any target date in this behalf;

(b) if not, the reasons therefor;

(c) whether Government propose to
announce their acceptance of the re-
commendations of general nature viz.,
leave travel concession, superannuation
on the last day of the month, etc., just
as they have done in case of Classes IV
to II staff without any further delay so
that persons who are due to retire are
benefited at least; and

(d) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Recommendations
Pay Commission relating to Class I
Officers are under consideration and
decisions thereon are expected to be
announced as soon as possible before
the end of the current financial year.
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(c) and (d). As has been done in the
case of Central Government employees
in Classes II, I1II and IV, decisions on
the Commission’s recommendations of
general nature relating to Class I Offi-
cers will be announced along with the
decisions on their pay scales.

Posting of Customs Inspectors

5731. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether there are instances where
customs Inspectors are posted in a parti-
cular place for more than three years;
and

(b) if so, the number of such Inspec-
tors and the reasons for pot transferring
them from one particular place? .

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
In the Customs Department the Cus-
toms Inspectors are borne on a separate
cadre in respect of each major Custom
House of Bombay, Calcutta and Mad-
ras and since officers are not transfer-
able to other cadres, they naturally re-
main posted at their respective Custom
Houses. Customs Inspectors of Goa
Custom House are borne on the cadre
of Bombay Custom House and those
of Cochin and Vizag on the cadre of
Madras Custom House. Since the No.
of officers willing to be posted to the
smaller major Custom Houses is usual-
ly insufficient and in view of the educa-
tional difficulties in different linguistic
regions, officers willing to be posted to
other smaller major Custom Houses are
usually allowed to continue there.

The officers posted as Inspectors of
Customs in the Air Customs Pool are
drawn from the various field formations
in the Customs and Central Excise De-
partments. The usual tenure of these
Inspectors is three years, but if an offi-
cer has been particularly good, he may
be allowed to continue for a longer
period in case the Selection Committee
recommends his case.

Inspectors in the Central Excise De-
partment who perform Customs func-
tions in the Preventive Units, Land
Customs stations and minor ports are
normally transferable from one place
to another in the same Central Excise
Collectorate after every three years.
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However, with a view to curtail admi-
nistrative expenditure on Transfer Tra-
velling Allowance, Government have
issued instructions to the effect that
routine transfers should not be made
except on certain specified grounds.

Since the number of officers involved
is very large, it will be difficult to col-
lect the information.

Smuggling on Indo-Pak Border

5732. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are aware
that smuggling of articles on the Indo-
Pakistan border of Jammu and Kash-
mir is on the increase; and

(b) if so, what positive steps Gov-
ernment propose to take to put an end
to smuggling there?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
Intelligence reports received by the
Government do not indicate that the
smuggling of goods on Indo-Pakistad
Border of Jammu & Kashmir is on thé
increase. However the the followi
steps have been taken to check smu
ing :— U

0

(i) Border Security Force Officers gre
deployed on the border and they are
vested with powers under the Customs
Act to apprehend smugglers and seize
the goods. The officers of the Border
Security Force do patrolling and exer-
cise constant vigilance on the border.

(i1} Within the State at important cen-
tres known to be organising centres of
smugglers’ activities or  distribution
points of contraband goods, / Customs
staff keep constant vigilance and the in-
telligence collected at these places re-
garding suspected smugglers and their
movement is communicated to the con-
cerned agencies.

(iiiy Frequent meetings are held at
high level between officers of Customs
and Border Security Force for mutual
exchange of information and devising
of effective means for prevention of
smuggling.

(iv) Officers engaged on anti-smuggl-

ing work are being imparted special
“training.
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Residential Accommodation for low-
income Tourists

5733. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether the residential accommo-
dation for low-income tourists visiting
India is far inadequate to meet the in-
creasing flow of tourists in the country;
and

(b) if so, the steps proposed to be
taken by Government to meet the re-
quirements?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI): (a) and (b). There is a
great shortage of accommodation in
the country for tourists. In order to
meet the requirements of low-income
tourists visiting India Government has
already taken up construction of youth
hostels and tourist bungalows. Within
the limits of funds available, additional
projects to meet the needs of low in-
come tourists will be taken up in the
Fifth Five Year Plan. ITDC will, in
the Fifth Five Year Plan, be concen-
trating largely on hotel accommodation
of 3-star and below category which will
wdrve the needs of low income group
tourists.

‘Allfcation of Funds to Woollen Mills
Federation, Bombay for Purchase of
Raw Woo!

5734. SHRI C. K. JAFFER SHA-
RIEF : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Indian Woollen Mills
Federation, Bombay has wurged the
Ministry of Finance to allocate urgently
at least the normal ceiling of Rs. 15
cr%res for the purchase of raw wool;
an

(b) if so, the reaction of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b). Yes, Sir.
It was decided that foreign exchange
allocation for import of wool was not
immediately necessary, in view of
foreign exchange in hand of Rs. 23
crores carried over from previous years.
However, the matter is under continu-
ous review.
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Fresh Investment in Coal Industry

5735. SHRI RAM PRAKASH : Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 5405 on the 22nd Decem-
ber, 1972 regarding fresh investment
in coal industry and state :

(a) whether the information has since
been collected; and

(b) the market value of the shares as
on 31lst March and 31st December of
the vears under reference and names
of Stock Exchange where they are
available?

THE MINISTER OF
THE MINISTRY OF
(SHR! K. R. GANESH):
1t hus since been laid on
the House.

(b) The information in respect of the
companies referred to in part (a) of
the question is given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT—6089/
73]

STATE IN

FINANCE
(a) Yes, Sir.
the Table of

Share of States from Central Taxes

5736. SHRI MURASOL! MARAN :
Will the Minister of FINANCE be
pleased to state the share from each
Central tax received by each State and
Union Territory during 1962-63 and
1972-73?

THE MINISTER OF FINANCE
(SHR! YESHWANTRAO CHAVAN):
A Statement showing the share of Cen-
tral taxes and duties paid to each State
during 1962-63 and 1972-73 is laid on
the Table of the House. [Placed in
Library. See No. LT 6090/73] under
the provisions of the Constitution, no
share from Central taxes and duties is
pavabiz to the Unioa Territories.

Loan disbursed by Punjab National
Bank to mining enterprises

5737. SHRI M. SUDARSANAM:
Wil! the Minister of FINANCE be
pleascd to refer to the reply given to
Unstarred Question No. 811 on the 4th
August, 1972 and state :

(a) whether the loans of Rs. 35 lakhs
were disbursed by the Punjab National
Bank as the party had raised the
matching shareholders capital of more
than Rs. 17 lakhs in 1969-70 and the

3—29 LSS/73
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Central Bank could not disburse a like
amount as that party had not raised any
amount as Shareholders’ capital;

(b) the exact amount of capital raised
from Shareholders in 1969-70 by the
parties who were sanctioned loans, the
date of disbursements, changes of condi-
tions of loan asked by the party if any;
and

(c) which of the party consuited in-
dependent consultant?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). As indicated in the earlier
reply tihe Punjab National Bank had
already disbursed the loan. The Cen-
tral Bank of India has not so far dis-
bursed the loan as the concerned party
couid noi comply with the requirements
of the Bank regarding disbursement.
In accordance with the practice and
usage cusiomary among barkers and
by virtue of the provision of section 13
of the Banking Companies (Acquisition
& Transfer of Undertakings) Act, 1970,
banks are enjoined by statute not to
divulge information in respect of their
individual constituents and it is there-
fore not possible for the banks to
divulge details of the nature asked for
by the Hon’ble Member.

Setting up of Indian Trade Service

5738. SHRI C. H. MOHAMED
KOYA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is a proposal to
set up a service known as the Indian
Trade Service;

(b) if so. what is the stage at which
the matter stands at present; and

(c) whether Government will take
steps to cxpcdite the formation of the
above service?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) and (c). The matter is being pro-
cessed in consultation with the concern-
ed Departments. Government are en-
deavouring to constitute the service as
early as possible.
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Rewards to informants of Income-tax

5739. SHRI D. K. PANDA: Wil
the Minister of FINANCE be pleased
to state :

(a) the number of cases where the
payment of rewards to informers of in-
come-tax had become due but has not
been paid during last three years and
during the current year so far;

(b) the reasons for delay in pay-

ments;

(¢) the number of cases in which the
question of payment of reward is pend-
ing finalisation; and

(d) the reasons for delay in finalising
such cases.

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI K. R. GANESH): (a) to (d).
Rewards to informers are exgratia pay-
ments made by Government in accord-
ance with certain guidelines and are
paid as and when they become due.
During the years 1970-71 to 1972-73,
rewards have been paid as under:

Amount
No. of paid as
Financial year informers reward
Rs.
1970-71 104 3,19,949
1971-72 110 4,39,109
1972-73 122 4,99,125

Ban on Issue of New Gold Dealers
Licence
5740. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether any ban has been im-
posed on the issue of new Gold Dealers
Licence;

(b) whether transfer of gold licence
from one State to another is permis-
sible;

(c) the number of transfer applica-
tions pending at Delhi, Bombay and
Madras during the last more than nine
months; and

(d) what action Government propose
to take to eliminate the Departmental
delays in such cases?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.

(b) No, Sir. However a licensed gold
dealer can surrender his licence in a
city, town or village and apply for the
issue of a new licence in another city,
town or village. His application will be
considered by the licensing authority
having regard to the matters specified
in the Gold Control (Licensing of Dea-
lers) Rules, 1969 which, infer alia, in-
clude the need to increase the number
of licensed gold dealers in such city,
town or, in the case of a village, the
district in which such village is situated.

(c) There are no such cases pending
at Bombay and Madras. Two such
cases are pending at Delhi.

(d) Instructions have been issued to
the concerned authorities to dispose of
pending cases expeditiously on their
merits.

Allegations against Commerce Ministry

5741. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleaced to
state :

(a) whether his attention has been
drawn to serious allegations against his
Ministry in the ‘Blitz’ issue of 20th
October, 1973; and

(b) if so, his reaction thereto?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The allegations made in respect
of wool-combing capacity and cotton
cloth are baseless.

Import of Fertilizer from Bulgaria

5742. SHRI DEVINDER
GARCHA :

SHRI VIRBHADRA SINGH :

Will the Minister of COMMERCE
be pleased to state:

SINGH

. (a) whether any agreement has been
signed with Bulgaria for the import of
fertilizers on preferential basis; and

(b) if so, the quantity to be imported
and the foreign exchange involved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
A contract for a total quantity of
4,60,000 tonnes during the period of
three years i.e. 1973 to 1975 was con-
cluded by the MMTC with Bulgaria in
June 1972. The value of this quantity
of urea will depend upon the prevailing
prices which are to be negotiated from
vear to year.

New Trade Agreements with Socialist
Countries

5743. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government entered into
new trade agreements with Socialist
countries some time back; and

(b) it so, the broad outlines of those
agreements; and

(c) the financial benefit India would
have thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). India has
bilateral long-term Trade and Pay-
ments Agreements with these countries
which provide for the annual Trade
Plans for regulating the mutual trade.
Recently Trade Plans have been fina-
lised with Poland, Czechoslovakia,
G.D.R., Romania, Hungary and Bulgaria
for 1974. The trade turn over during
1974 with these countries is likely to
be of the order of Rs. 652 crores.

Imports from these countries will in-
clude among other items, capital equip-
ment and machinery, steel, non-ferrous
metals, fertilizers, chemicals, etc. which
are essential commodities for the eco-
nomic development of the country.
Besides various traditional items India’s
exports to these countries will include
engineering goods, manufactured and
consumers items, drugs and pharma-
ceuticals, various chemicals, textiles
goods etc.

House Rent admissible to the children
of Government Employees Allottees of
Government Accommodation

5744. SHRI NARENDRA SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) whether sons/daughters of allot-
tees of Government accommodation if
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living with parents are not entitled to
get House Rent Allowance admissible
to employees; :

(b) if so, whether cases have come to
the knowledge of Government where
sons/daughters of such allottees claim
House Rent Allowance by showing
themselves as living separately from
:gexr parents, while actually living with

em;

(c) if so, the number of such cases
brodught to the notice of Government;
an,

(d) the action taken or proposed to
be taken against the employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.

(b) to (d). The grant of house rent
allowance is regulated by the adminis-
trative authorities in accordance with
the rules and for this purpose the re-
quired particulars of accommodation
etc. are submitted to them by the em-
ployees working under them. In cases
where it comes to the notice of these
authorities that particulars have been
given wrongly, while claiming house
rent allowance, it is for them to take
necessary action against the concerned
employees. There is no information with
the Minisiry of Finance in this respect.
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Loans for Replantation and purchase
of Seeds

5746. SHRI K. MALLANNA :
SHRI C. K. JAFFER SHA-
RIFF :

Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have
framed any special scheme for advan-
cing loans for replantation as weil as
for purchase of special seed agriculture
equipments ; and

(b) if so, the names of the States
and the quantum of the loans granted
to encourage the production of carda-
mom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). To
encourage the production of Cardamom
(small) in the cardamom growing
States of Kerala, Tamil Nadu, and
Karnataka, the Cardamom Board have
been operating a Replanting Finance
Scheme since 1969-70 and a Hire-
Purchase scheme for supplying sprin-
kler and other agricultural equipments
since 1968-69. To date sums of
Rs. 12,24,850 and of Rs. 2,09,835
have been disbursed as loans under the
Replanting Finance Scheme and Hire
Purchase Scheme respectively.
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Instructions to Larsen and Toubro
Limited to reduce its foreign holdings

5747. SHRI SHYAMNANDAN
MISHRA : Will the Minister of
FINANCE be pleased to state :

(a) whether Government had
instructed Larsen and Toubro Ltd., to
reduce its holding by foreigners to
40 per cent ; and

(b) if so, whether the
has been carried out and
reasons therefor ?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CTHAVAN) :
(a) and (b). Do no! arise as the exis-
ting foreign shareholding in Lursen &
Toubro Ltd. is only a litle over 3 per
cent.

instruction
if not, the

Assistance from Canada for Fifth Plan

5748. SHRI B. S. BHAURA : Will
the Minister of FINANCE be pleased
to state :

(a) wheher Canada has assured any
form of assistance :0 India in the Fifth
Plan ; and

(b) if so, the types of assistance
likely to be given by Canada?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN) :
(a) and (b). In the Indo-Canadian
Economic consultations held in New
Delhi in November 1973, the Canadian
delegation had expressed their desire to
continue and expand the area of their
economic and technical assistance to
India during the Fifth Plan. The
projects suitable for Canadian assistance
in the Fifth Plan will be identified and
further discussions held with them.

Aid from West Germany for Rural
Development
5749. SHRT R. V. SWAMI-
NATHAN :

SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether West Germany has
offered aid for rural development in
India ;

(b) if so, the fields in which agree-
ment has been reached for assisting
India;
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(c) whether any joint industrial
ventures are likely to be undertaken ;
and

(d) if so, the outlines thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). During his recent visit to
India, Dr. Erhard Eppler, Minister for
Economic Cooperation, Government of
the Federal Republic of Germany, did
express his interest and willingness of
the West German Government to
provide assistance for rural development
programmes in India, which may be
taken up during the Fifth Five Year

Plan. Suitable areas and modalities
for such assistance from the Federal
Republic of Germany are presently

under the consideration of the two
Governments,
(¢) and (d). The setting up of

any specific joint industrial ventures 1s
not presently under the consideration of
the two Governments.

Offer of Assistance by Denmark for
Fifth Plan

5750. SHRI S. A. MURUGANAN-
THAM : Will the Minister of
FINANCE be pleased to s:ate :

(a) whether Denmark has offered
assistance to India in the Fifth Plan;
and

tb) if so, the outlines thereof ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. Denmark has offered
assistance for the years 1974-75 to
1978-79 i.e., the Fifth Plan period.

(b) The assistance offered is on an
-outright grant basis and is of the order
of D. Kr. 250 million (about Rs. 34.25
crores). The main fields in which this
assistance, which is for both ongoing
as well as new projects, has been offer-
ed are Animal Husbandry, Small Scale
Industries, Forestry, Family Planning
and Science & Technology. Part of
- the assistance will be for schemes
sponsored by the Freedom from Hunger
. Campaign Society (now called the
People’s Action for Development). A
sum of D, Kr. 16.8 million (Rs. 17.52
million) has been set apart as debt
relief during 1974—79 in connection
- with the two Danish Food Loans of

< June, 1966, and March, 1968.
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Expert Group of UNO on technical co-
operation among developing
countries

RAJDEO SINGH:
FINANCE be

5751. SHRI
Will the Minister of
pleased to state :

(a) whether India has been selected
to represent on an Expert Group of
the United Nations to recommend the
best way for developing countries to
share their capacities and experience
with one another for increased develop-
men; assistance ;

(b) whether the said Expert Group
will also examine the relative possibi-
lities and advantages of regional and
inter-regional  technical cooperation
among developing countries ; and

(c) whether our representative has
been nominated on the Group or our
representative in the U.N. will function
on it also?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(@) and (b). Pursuant to a U.N. Gene-
ral Assembly Resolution and UNDP
Governing  Council  decision, the
UNDP Administrator has appointed a
Working Group composed of represen-
tatives of selected member countries in
order to:

(i) Examine and make recommenda-
tions on the best way for deve-

loping countries to share their
capacities and experience with
one another with a view to

increasing and improving deve-
lopment assistance ; and

(ii) Examine the relative possibilities
and advantages of regional and
interregional technical coopera-
tion among developing countries.

India is one of the twelve countries
invited by the UNDP Administrator to
participate in this Working Group, and
the invitation has been accepted.

(c) An official of the Ministry of
Finance has been nominated as our
representative on this Working Group.

Low out-turn of wagons for Export to
Yugoslavia

5752. SHRI N. K. SANGHI : will
the Minister of COMMERCE be
pleased to state:

(a) whether on 13th November,
1973 Government had called a meeting
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or all the wagon manufacturers to
examine the reasons for the low-out-
turn of wagons for export to Yugos-
lavia ;

(b) whether only 15 per cent of the
wagons contracted for supply could be
supplied so far despite extension of
delivery period and if so, whether any
further extension of the delivery period
has been sought ; and

(c) the particulars of the difficulties
being experienced by the wagon builders
and the steps Government propose to
take to remove the hinderancés obstruc-
ting increased production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) About 11% of the wagons con-
tracted for have been shipped in semi-
knocked-down condition for delivery
after assembly in Yugoslavia, Further
extension ranging from 6% months to
174 months for various manufacturers
have been secured.

(c) Main difficulties relate to produc-
tion aspects, like power shortage, delay
in supply of steel casting exel boxes
etc. Continued and constant watch is
being kept on flow of supplv. The
production will improve if regular sup-
ply of power is assured.

Indo-Malaysian Steel Foundries in
Kuala Lampur

5753. SHRI RAJDEO  SINGH:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the first Tndo-Malaysia
joint venture in Steel foundries went
on stream in June this year in Kuala
Lampur ;

(b) whether this venture in the
countries of South East Asia was spon-
sored by Government of India or by a
private party ; and

(c) if so, the salient features, terms
and conditions of the agreement and
also the share of our Government in
that venture in relation to that of
Malaysian Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) and (c). The Joint Venture is
sponsored by a private party namely,
Mukund Iron & Steel Works L.,
Bombay.

Indian party’s participation in the
equity share capital is 35%, which is
by way of export of plant and machi-
nery from India and capitalization of

technical services fees of a small
amount.
In addition to the dividend, Indian

party is entitled to the technical know-
how fees on sales.

Strengthening India’s Relations  with
Neighbouring Countries
5754. SHRI PRABHUDAS
PATEL :
SHRI R. V. SWAMI-
NATHAN :

Will the Minister of COMMERCE
be pleased to state :

(a) the names of such neighbouring
countries with which India has shown
interest for the promotfon of trade;

(b) whether India has since settled
all the outstanding questions with these
countries and if not, in what*way India
is thinking of improving her ielations
with them ; and

(c) whether any fresh agreements
have been reached with these countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A .C. GEORGE): (a) to (c). Refe-
rence of the Hon’ble Member is per-
haps to neighbouring countries viz.,
Afghanistan, Bangladesh, Burma, Iran,
Nepal, Pakistan and Sri Lanka. India
is maintaining very close trade con-
tracts and cooperation with these
countries, except Pakistan. India has
concluded Trade  Agreements/Trade
Arrangements with Afghanistan, Bangla-
desh, Burma, Iran and Sri Lanka.
There is a long term Treaty of Trade
and Transit with Nepal. In addition,
a Joint Committee on Economic Co-
operation has been set up with Sri
Lanka and a Joint Commission for
Economic Cooperation between India
and Iran. Periodical discussions are
held with the representatives of these



73 Written Answers

countries to discuss and resolve diffi-
culties that may arise in the develop-
ment of trade. Government have taken,
and will continue 1o take, measures
aiming at expansion of trade and closer
economic and commercial cooperation
with the neighbouring countries.

Ex-Gratia Compensation for Properties
left over in Pakistan

5755. SHRI SAMAR GUHA : Will
the Minister of COMMERCE be pleased
to sta'e :

(a) whether Government have made
any estimate regarding the total amount
of claims and ex-gratia compensation
made for properties in Pakistan includ-
ing former East Pakistan, declared as
Enemy Property, af‘er the Indo-Pak
conflict of 1965 ;

(b) the break-up of estimates for
West Pakistan and former East Pakis-
tan properties ; and the process of asses-
sing vercaity of claims and authorities
therefor ;

(c) the number of claims which
remzined uncleared for fast 7, 6, 5 and
4 years respectively and this break-up
for the two parts of former Pakistan:

(d) the number of claims cleared
for West Pakistan and East Pakistan,
respectively during the years 1967-68,
1968-69. 1969-70, 1970-71, 1971-72

and 1973 ; and

. (e) whether a Special Cell will be set
up to expeditiously deal with these
claims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The value ot
assets/Property of Indian nationals/
companies seized by Pakistan . during
and after 1965 Indo-Pak conflict,
according to the ¢laims registered with
the Custodian of Enemy Property, is
estimated at about Rs. 109 crores.

(b) "The break-up would be Known
only when all the claims numbering
about 6,000 are verified. The verifica-
tion of claims is done on the basis of
documentary/secondary evidence.

(c) The decision of the Government
of India to make ex-gratia grants was
announced on 10-4-1971, The question
of claims remaining uncleared for last
7,.6, 5 and 4 years, therefore, does not
arise.
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{d) So far claims for the value of
Rs. 1.42 crores for assets/property
located in former East Pakistan and
Rs.-1.05 crores in respect of West
Pakistan have been paid.

(e) The claims are verified in the
office of the Custodian of "Enemy
Property, which has already been
strengthened to expedite verification of
these claims.

Foreign tours by officials of Central
Government

5756. SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADANNAPPALLI :

Will the Minister of FINANCE be
pleased to state :

(a) the total number of officials of
the Ministries of Central Government
above the level of Under Secretary,
who have undertaken official tours
abroad during the last three years and
thed total expenditure incurred thereon ;
an

(b) how many of these officials have
gone abrcad more than once and the
number of times each official has visited
abroad ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and
(b}. The information is being collected
and will be laid on the Table of the
House as soon as possible.
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Assault on hotel employees by General
Secretary and office bearers of Asoka
Hotel Karamchari Sangh

5758. SHRI
SHASTRI :

SHRI S. M. BANERJEE :

Will the Minister of TOURISM AND
‘CIVIL AVIATION be pleased to state :

(a) whether the General Secretary
and otner office bearers of Ashoka
Hotel Karamchari Sangh assaulted an
-employee of the Hotel and a police
criminal case has been registered against
them and after being arrested they were
released on bail later on;

RAMAVATAR

(b) whether they have not been sus-
pended so far by the L.T.D.C. manage-
ment whereas the management had
suspended the office-bearers of the All
India I.T.D.C. Employees Union in the
month of March, 1973 in a similar
case ; and

- (c) if so, the reasons therefor and
the action Government have taken or
propose to take in the matter ?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI) : (a) It has been
alleged that the General Secretary of
the Ashoka Hotel Karamchari Sangh
and some others assaulted a few em-
ployees of the Ashoka Hotel on 22nd
October, 1973. On receipt of a com-
plaint, the Police intervened and filed
a complaint against the alleged
assailants in a Jocal Magistrate’s Court
under Section 107(1) of the Criminal
Procedure Code. They were released
on bail on furnishing security.

(b) and (c). The incident of Ma-ch
1973 was different frem that of October
1973. In "the latter case, it was only
an apprehension of breach of pzaee and
no prima-facie criminal offence under
the Indian Penal Code has becn made
out so far against the persoas com-
cerned. Hence they have not been
suspended by the management so far.
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Statement of income filed by Doctors

of Dhanbad Division of Eastern Rail-
ways for Income-Tax Assessment

5760. SHRI K. M, MADHUKAR :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Railway Doctors
yetting non-practicing allowances are
submitting the statement of their income
after including the visiting fees charged
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by them for correct asessment of

Income-tax ; and

(b) if so, whether the visiting fees
taken by each Doctor of Dnanbad
Division, Eastern Railway during 1970,
1971 and 1972 had been included in
their Annual Stafements of Income-
tax ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, R. GANESH) : (a) A sam-
ple check of the returns of some Rail-
way doctors assessed in Calcutta indi-
cates that some of these doctors declared
their income from profession separately
apart trom income from salary without
however giving defails  regarding  the
visiting fees charged by them.

(b) The Income-tax returns filed by
the doclors of the Dhanbad division of
the Eastern Railways do not indicate
any income by way of visiting fees.

Directives to Ministries to effect eco-
nomy especially in Petrol consumption

5761. SHRI BISHWANATH
JHUNJHUNWALA : Will the Minister
of FINANCE be pleased to state:

(a) whether Government had issued
dircc ives to all Ministries to effect
economv in their budget in view of
the difficult financial position prevailing
in the country ;

(b) if so, the Ministry-wise break-up
of economy actually effected ; and

(c) whether any directive has been
issued to economise use of petrol for
staff cars and if so, the present,
Ministrv-wise break-up of expenditure
and the economy actually effected ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c).
A statement is laid on the Table of the
House. [Placed in Library See No.
LT 6091/73].

Shifting of Foreign Plants

5762. SHRI NAWAL KISHORE
SHARMA :
PROF. MADHU DANDA-
VATE :

Will the Minister of COMMERCE
be pleased to state :

(a) whether there is any proposal by
four foreign firms to shiff their entire
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plants to India;

(b) if so, the details of the countries
which have offered and the plants and
industries to be set up;

(¢) the main features of the steps
taken by Government to consider such
offers ; and

(d) the location of such plants, 1t
any, in Rgjasthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF _ COMMERCE
(SHRI A. C. GEORGE) I (a) and
(b). Apparently, the reference is ‘o the
news items in ‘The Times of India’
dated 26th November, 1973 under the
heading “Four Foreizn Offers to Shift
Plants to India”. Out of the four
proposals mentioned in this news item,
two are not exactly transfer of plants
to India but are proposals for import
of sccond-hand machinery.  There is
only one proposal received for transfer
plant from USA to India for the manu-
facture of Luxury Diesel Trawler
Yach's on 100% export-oriented basis
in cojiaboration with a U.S. firm. As
regards the reference in the above men-
tioned “Times of India” news item of
26th November, 1973 about the propo-
sal of a Danish Manufacturer of Stain-
less Steel Cutlery, no concrete propo-
sals has been received so far.

(c) The proposal of shifting of plant
for the manufacture of Luxury Yachts
is under consideration of the Govern-
ment.

(d) No, Sir.

Difficulties faced by Textile Mills in
Kerala
5763. SHRI N. SHREEKANTAN
NAIR :

SHRI VARKEY GEORGE:

Will the Minister of COMMERCE
be pleased to state :

(a) whether it has been brought to
his attention that textile mills in Kerala
are facing difficuties due to inadequate
supply of Staple Fibre; and

(b) if so. the steps taken to assure
generous allotment of this important
raw material ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.
There has been a fall in the production
of viscose staple fibre in recent months
due to lockout in the predominent pulp
producing unit and a cut had to be im-
posed on all viscose stapic spinning
units.

(b) It is expected that as soon as
production of viscose staple fibre
normalises, the cuts will be restored
and allotments made in accordance with
criteria laid down by Textile Commis-
sioner.

Suggestion to Pensioners for organising
Cooperatives for economic projects

5764. SHRI VEKARIA :

SHRI ARVIND M. PATEL :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have sug-
gested to the pensioners to organise co-
operatives for organising some econo-
mic piojects;

(b)if so, whether any programme
ha; been chalked out in this direction ;
an

(c) if so, the
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SERI K. R. GANESH): (@) to (c).

salient features
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According to press reports it appears
that one of the suggestions made to the
pensioners in a meeting organised by a
certain organisation was thdi the pen-
sioners could organise cooperatives and
other such economic projects.  How-
ever, no such suggestion appears to
have emanated from the Government
as such and no specific scheme is in
hand for this purpose.

Expansion of Textile Industry

5765. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of COM-
MERCE be pleased to state :

(a) how many expansion schemes
have been granted to D.C.M. and other
Industries of Lala Charatram and
Bharatram Groups in which they hold
larger shares ;

(b) whether any new expansion
scheme in the field of Textile has been
approved by his Ministry fo Bharatram
and Charatram, Goenka and Birla
Group in 1973 ; and

(c) if so, the names of those indus-
trial units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GECRGE): (2) to {c). The
following expansion schemes. in the
field of cotton textiles, pertaining to
Bharatram and Charatram, Goerka and
Birla Groups have been approved in the
year 1973 and industrial icences issued
in these cases :—

Name of the Group

Licence No.

Capecity licenscd
for manufacture
of cotton yarn

and
date

Bharatram and Charatram Group*

Dclhi Cloth and General Mills Co. CIL.12(73) 7,480 spindlcs
Ltd., Declhi dt. 30-11-73
Goenka Groupe
Basanti Cotton Mills Ltd., Calcutta L/23(1)/1149/73- 7,956 .,
TEX(H) dt. 4-9-73
Birla Groupe
Chenab Textiles Mills Ltd., L/23(1)/1135/73- 12,400 ,,

Kathua, (J & K) TEX(H) dt. 23-5-73

. ‘The licence was granted in this case for balancing the spinning and weaving capa-
cities in the Mill.

¢ Licences were granted in these cases for increasing the spindleage in the Mills
to the economic level of 25,000 spindles.



81 Written Answers

(AGRAHAYANA 30, 1895 (S4KA)

Written Answers 82

Name of the Group

Capacity liccnsed

Licerce No- anc for manuficture

Assam Cotfon Milis Ltd..
Ca:riduwar (Assam)

East:rn Cotton Mills Ltd.,
Calcunia.

Bharat Comme-c: and Industrics
Ltd., Nanjungud. (M.P.}

Jayashree Texiles and
Indus'ries Ltd., Madnapur
(W. Beng.:i)

date «f cotton yurn

L/23(1)/1136/73- 12,500 Spindles
TEX(H) ct. 23-3-73

L/23(i)/1i37/73- 10,312
TEX(H) ct. 23-5-72

1./23(1)/1138/73- 4,656
TEX(H) dt. 22-5-73

L/23(1)/1139/73- 13,000 ,

TEX(H) dt. 23-5-73

Rags Scandal

5766, SHRI P. GANGADEB : Will
the Minister of COMMERCE be
pleased to state -

(a) whether the Central Bureau of
Investigation has completed its enquiry
into the “rags scandal”; an

(b) if so, how many persons
been arrested in this connecfion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) No one has been arrested.
far.

Fake currency

have

b{s]

seized by C.B.. in

Calcutta
5767. SHRI P. GANGADEB :
SHRI SHRIKISHAN MODI :

Will the Minister of FINANCE be
pleased to state :

(a) whether a big haul of fake
currency notes was seized on 15th
October, 1973 near Madhyamgram in
24 Parganas District, Calcutta by
CB.I.:

(b)if so, the value of
currency notes and their
tions ; and

(c) whether any printing ‘machinery
and other equipment was also seized ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c). On
15th October, 1973, the Officers of
the C.B.L raxded the house of one
Bijoy Sarkar at Vivekanand Nagar in
24 Parganas District, West Bengal and
recovered Rs. 1.5 lakhs worth  of
Indian currency and Rs. 3.5 lakhs worth

the forgea
denomina-

of Bangladesh currency allegedly forged
and seized other incriminating materials
such as metal blocks, handpress, auto-
number machines purportedly used on
the manufacture of these notes. A cri-
minal case has been registered and ‘wo
persons have been arrested.

Confiscation of goods seized from Bal-
yogeshwar

5768. PROF. MADHU DANDA-
VATE : Will the Minister of FINANCE
be pleased to state :

(a) whether the Customs Authorities

have confiscated contraband goods
worth Rs. 3.5 lakhs smuggled in by
Balyogeshwar ;

(b) if so, from which coun‘ries the
goods were smuggled into India; and

(c) what action has been taken by
Government against Balyogeshwar ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The fol-
lowing undeclared goods seized from
the baggage of Shri Prem Pal Singh

Rawat alias Balyogeshwar have been
confiscated :—
(1) Jewellery valued about
Rs.. 43
thousand
(2) Watches valued about Rs. 18
thousand
3) Forelgn currency in Rs. 1,96
Awmerican Dollars, thousand:
Pound Sterling, approxi-
Swiss Franes, Aus- mately.

tralian Dojjars and
Japanese Yen.
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(4) Travcliers  cheques Rs. 46

in American Dollars. thousand
approx.

the United
along with his

(b) He arrived from
States of America
-devotees.

(c) Collector of Customs, Delhi has
reported that in addition o the confis-
cation of the seized goods, for which
an order has already been passed, show
cause notices for imposing personal
penalties under Section 112 of the
Customs Act, 1962 a-e shortly being
issued to Balyogeshwar, Shri Behari
Singh and Miss yan Apter. Director
of Enforcement has also issued Show
cause notice against Shri Behari Singh
l‘inder Foreign Exchange Regulations

ct.

Submizsion of a
Central
working in

Memorandum by
Government Employees
Pali re: House Rent
Allowance

5769. SHRI M. C. DAGA: Wil
the Minister of FINANCE be pleased
to state :

(a) whether the Central Government
emplovees working in Pali (Rajasthan)
have submitted a memorandum to the
Central Government demanding House
Rent Allowance ; and

(b) if so, the action
‘Goverrment thereon ?

taken by

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
§SHRI K. R. GANESH) : (a) Yes
1T,

(b) It has been decided to classify
Pali (Rajasthan) as a ‘C’ Class town
for the purpose of grant of house rent
allowance to the Central Government
emplovees stationed there. Necessary
-orders in this regard are likely to issue
shortly.

Number of Central Government
Pensioners

5770. SHRI SUKHDEO PRASAD
VERMA :  Will the Minister  of
FINANCE be pleased to state :

~ (a) whether Government have any
data regarding the number of Central
Government pensioners at present ; and

(b) if so, the number of such pen-
sioners whose incomes are below the
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poverty line according to present
standard laid down by Government in
this behalf ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and
(b). The information is being collected
and will be laid on the Table of the
House as soon as passible,

Setting up of a Committee to Review
the Existing Fiscal and other Incentives
for Hotel Industry

5771. SHRI R. N. BARMAN:
SHRI V. MAYAVAN :
Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state :

(a) whether Government have deci-
ded to set up a Committee to Treview
the existing fiscal and other incentives
for hotel industry ;

(b) if so, its composition and terms
of reference ; and

(c) the time by which it is likely to
be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SARC-
JINI MAHISHD : (a) to (c). Yes, Sir.
A Committee to review fiscal and
other incentives for the hotel industry
is being sct up immediately under the
Chairmanship of Shri S. Bhootha-
lingam, Director General, National
Council of Applied Economic Research,
with the Director General of Tourism
as Member-Secretary and representatives
of the Ministry of Finance, Planning
Commission, Industrial Finance Corpo-
ration of India and India Tourism
Development Corporations as Members.
The Hotel Industry will also be repre-
sented on the Committee.

The terms of reference of the Com-
mittee are given in the attached
statement.

STATEMENT

The terms of reference of the Com-
mittee on fiscal and other incentives for
the hotel industry will be as follows :

(i) review
(a) the development of diffe-
rent categories of hotel

accommodation for tourists
in the period 1969-74 ;
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(b) the contribution of fiscal and
other incentives (including
allotment of sites and allo-
cation of foreign exchange)
to the development of the

hotel industry in  this
period ;
(c) factors inhibiting the deve-

lopment of hotels ;
(ii) To consider
(a) the likely demand for diffe-
ren; categories of hotel ac-

commodation for tourists in
the period 1974-79 ;

the requircmen: of finance
and likely scurces of invest-
men* in the expansion of

(b)

hotel  capacity in  this
period.

(iii) To recommend
the most economical and

appropriate sysiem of fiscal
and other incentives neces-
sary to achieve the desired
pattern of development of
hotel industry in both the
private and public sectors.

Supply of Coal to Bangladesh

5772. SHRI C. JANARDHANAN :
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government will supply
six lakh tonnes of coal to Bangladesh;
and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and th). Minerals
and Metals Trading Corporation of
India Ltd., have concluded contracts
with Bangladesh envisaging supply of
6.60 lakh tonnes of non-coking coal
Grade I and II Steam and Slack during
1974. The supplies are scheduled to
commence from January, 1974 @
55,000 tonnes per month.

Relaxation in Restrictions on Foreign
Tourists visiting Manipur

5773. SHRI N. TOMBI SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware
that the present restrictions on tourist
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traffic are serious obstacles to the
growth of tourism in Manipur; and

(b) if so, the steps Government pro-
pose to take to bring about some rela-
xations in tite inner-line permit system
for foreign tourists visiting Manipur?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION- (DR. SAROJINI
MAHISHI): (a) and (b). The restric-
tions imposed on the visit of foreigners
to the Manipur area have not yet been

lifted. The matter is still under the
consideration of the Government.
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Indo-U.S. Agreement about P.I. 480

Funds

5775. SHRI PILOO MODY: Will
the Minister of FINANCE be pelased
to state :

(a) whether the U.S. House and Se-
nate Foreign Relations Committec has.
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recently agreed to ease a Senate-ap
ved restriction on the Indo-Amen%
agreement to settle the account of US-
owned Indian rupee under PL 480.

(b) the details of changes so made
by the US Senate Foreign Relations
Committee; and

(c) the reaction of the Government
of India in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The U.S. Senaie had made
an amendment to the Foreign Aid Au-
thorisation and two other bills that “the
United States Government may not
come to any settlement with the Gov-
ernment of India with respect to sums
owed by that Government to the Uni-
ted States Government on sales and
loans made pursuant to law unless—

(i) that settlement provides for the
Government of India paying all
of such sums owed; or

(i) Congress, by law, specifically
authorises settlement in an
amount which is less than all of
such sums owed.”

This amendment was however defeated
as a Conference of the Senate and the
House. As a result, the Indo-American
agreement on the disposition of the
US-owned Indian rupees would only
require to be transmitted to the Agri-
culture and Foreign Relations Com-
mittees of the U.S. Congress and lie
before them for review for a period of
30 days.

As mentioned in the statement made
on the 13th December, 1973, the U.S.
Administration will receive the autho-
rity to conclude the agreement as soon
as this legislative requirement is com-
pleted. Therefore, we will conclude the
agreement.

Public Sector Undertukings not paying
Bonus to Employees

5776. SHRI PRABODH CHAN-
DRA : Will the Minister of FINANCE
be pleased to state the names of public
sector undertakings where bonus is not
paid to its employees and the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Payment of
Bonus Act 1965 stands extended to
Central Government Industrial and
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Commercial undertakings to the extent
laid down in Section 20 thereof; the
Government of have, however, laid-
down, as a matter of policy, by execu-
tive orders, that those public undertak-
ings also, which are not covered by Sec-
tion 20 of the Bonus Act, should make
ex-gratia payments to their employees
on the same lines as those covered by
the Bonus Act. The question of non-
payment of bonus in the case of Cen-
tral Government industrial and com-
mercial undertakings under these pro-
visions does not, therefore, arise. Under
Section 16 of the Payment of Bonus Act,
1965, the benefit of a six-year bonus
holiday is available to those undertak-
ings, which fulfil the conditions laid-
down therein. This concession is also
available to public enterprises including
those not covered under Section 20 of
the Act. The undertakings, which have
not paid bonus under this provision of
the Act, will change from year to vyear
depending upon the fulfilment of the
stipulated conditions.

Shortage of Pilots in Indian Airlines

5777. SHRI JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any shortage of
F-27 pilots in the Indian Airlines;

(b) whether there is any shortage of
pilots with Avro endorsements in the
Corporation;

(c) how many pilots are there who
have been able to get Avro endorsement
during last three years but have not
flown an Avro at all; and

(d) the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR : (a) and (b). No, Sir.

(¢) and (d). 167 pilots were trained
on the Avro during the years 1970,
1971 and 1972. Pilots holding endorse-
ments on different types of aircraft in
the fleet of the Corporation are utilised
according to operational requirements
Co-pilots holding HS-748 endorsements
only in the Delhi Region are being ros-
tered for the limited HS-748 flying
while pilots holding both F-27 and HS-
748 endorsement are being utilised for
F-27 operations only. -
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Trusts owned by the Chairman of Bird-
Heilger Group of Companies

5778. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be plea-
sed to state:

(a) whether the present Chairman 'of
the Bird-Heilger group of companies
and his family are the Trustees of seve-
ral Trusts;

(b) if so, the name and description
of such Trusts and the total value of
assets owned by each;

(c) whether it has been alleged that
the Chairman and his family, by virtue
of the fact that they are the trustees of
the said Trusts, transact sale, purchase
and transfer of share amongst these
Trusts on the one hand and on the
other hand, by virtue of the fact that
they have the controlling shares in the
Heiloer Private Limited and their group
of companies transact sale, purchase and
transfer of shares of the companies—
in between the Trusts and the Compa-
nies. within the trusts and within the
companies themselves;

(d) if so, the details thereof and
Governments reaction thereto; and
(e) whether any provisions of the

Trusts Act have been violated by the
said Chairman, if so, the particulars
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (2) to (o).
The information is being collected and
will be laid on the table of the House
as soon as possible.

North Brooke Jute Co.

5779. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether it has been alleged that
North Brooke Jute Company Limited,
West Bengal, a unit of M/s. Heilgers
(Private) Limited, has been recently sold
illegally to a broker of a Jute Broking
firm of Calcutta;

(b) whether the sale has taken place
in London for 21,00,000 and money
deposited in the Chartered Bank, Lon-
don in the name of mother-in-law of
Shri Pran Prasad, Chairman and Mana-
ging Director of Heilgers;

(c) whether the transaction was refer-
ed to the Reserve Bank and whether
the Reserve Bank gave the necessary
permission; and
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. (d) whether the sale has _taken place
in contravention of the Foreign Ex-
change Regulation Act, 1973?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A substantial number of shares in
Noth Brooke Jute Co. Ltd. have been
transferred through stock brokers of
Calcutta to M/s. Ramgopal Ganeriwala
acnd Cod Pvt. Ltd., and Bhubandhar Tea

o. Ltd.

(b) With a view to finding out if any
amount has been paid outside India,
the Enforcement Directorate has initia-
ted enquiries.

(¢) and (&). As thz sale of shares is
beiween two residents it does not re-
quire the Reserve Bank’s approval under
the Foreign Exchange Regulation Act,
1947. The Foreign Exchange Regula-
tion Act, 1973 will come into force only
with effect from 1-1-1974.

Proonosal to change Credit Policy of
Financial Institutions

5780. SHRI C. K. CHANDRAP-
PAN : Will the Minister of FINANCE
be pleased to state :

(a) the quantum of financial assis-
tance given by financial institutions to
large, medium and small industries
during the last three years, State-wise ;

(b) whether Government propose to
change the credit policies of the major
financial institutions like LIC and UTI
for the benefit of smail industries ; and

f(c) if so, the salient features there-
of ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Presumably, the Hon’ble Member
refers to all-India term leading finan-
cial institutions, namely, Industrial
Development Bank of I~=dia, Industrial
Credit and Investmen: Corpora‘ion of
India, Indusirizl Finance Cor i
of India, Life Insurance Corpor
India and Unit Trust of India.

S The
aggregate of State-wise financial assis-

tance sanctioned and disbursed by
Industrial Finance Corporation of India.
Industrial Credit 2nd Investment Cor-
poration of India and Life Insurance
Corporation to large, medium and small
scale industries during the last 3 finan-
cial years viz., 1970-71, 1971-72 and
1972-73 are given in the statement laid
on the Table of the House [Placed in
Library. See No. LT-6092/73].
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Information in respect of Industrial
Development Bank of India and Unit
Trust of India is being collected and
would be laid on the Table of the
House to the extent available.

(b) and (c). The requirements of
credit for small-scale  industries are
mosily met by State Financial Corpo-
rations and commercial banks. Insti-
tutions like Industrial Finance Corpo-
ration ot India, Life Insurance Corpo-
ration and Unit Trust of India can only
give assistance to corporate or coopera-
tive sector and the bulk of the units
set up with the small-scale industries
arc in the form of proprietorship/
partnership firms. Industrial Develop-
men; Bank of India helps the State
Financial Corporations through re-
firance for loans given by these insti-
tutions to small-scale industries. Unit
Trust of India does not grant loans.
The assistance required by the small-
scale industries are mosily in the form
of loans and not in the form of deben-
tures, under-writing assistance, guaran-
tees etc. which form can more suitably
be utilised by the corporate sector.
Life Insurance Corporation indirectly

helps small-scale industries by sub-
scribing to the market bonds, giving
loans to development of industrial

estates and other infra-structure assis-
tance. The policy of the financial
institutions is one of continuing libera-
lisation towards small and mediurp
industries, ndustries set up by quali-
fied enterpreneurs and industries to be
set up in specified backward areas. The
major financial institutions extend all
possible help indirect or direct to
promote small-scale industries and at
the same time Industrial Development
Bank of India in particular ensures that
the State Financial Corporations and
banks grant liberally more assistance
to small scale industries on the basis
of viability of the project and the appli-
cants’ ability and experience rather
than security, means etc.

Issuing of Guidelines to State Govern-
ments and Firancial Institutions in
regard to Joint Sector Units

5781. SHRI C. K. CHANDRAP-
PAN : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have issued
any guide-lines to the State Govern-
ments and financial institutions regar-
ding the joint sector units ; and
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(b) if $0, the nature of instructions
issued in this regard?

THE MINISTER -OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(@) and (b). Government has clarified
its decisions on Industrial policy con-
tained in the Press Note dated the 2nd
February, 1973 (copies of which were
laid on the Table of the House in
reply to Unstarred Question No. 281
answered in the Lok Sabha on 21st
February, 1973), that in all Joint Sec-
tor Units, the Government will ensure
tor itself an effective role in guiding
policies, management and operations.
The insiructions issued to the State
Governments relale mainly to the
financia! structure of the new projects
and association of private cnterpre-
neurs. According to these instructions,
the State Industrial Development Corpo-

rations may invite Government and
quasi-government financial institutions
to buy shares in industrial ventures

undertaken by them and if the shares
held by the State Government and the
financial instautions held  together
amount to more than 50% there would
be no objection to the rest of shares
being taken up By private parties. In
case, however, such financial institu-
ticas are not interested in participation
in share capital, ithe Corporation may
permit association of private capital

subject to the Corporation itself
retaining a reasonable holding, of an
order of not less than 26% of the
paid up equity share capital. The
Corporations should, however, ensure

that no other entrepreneur or business
group gets a share of more than 25¢
in the equity capital of new company
formed, to implement the letter of
intent. Prior permission of the Central
Government would be necessary if a
larger equity share holding than 25%
is proposed to be given to an entre-
preneur. The joint sector will not be
permitted to be used for the entry of
larger houses, dominant undcrtakings
and foreign companies in industries in
which they are otherwise precluded on
their own. As far as guidelies to
the financial institutions are conccrned,
Government have accepted, in principle,
that major projects in the priva‘c sector
which receive  substantial financial
assistance from the public financial
institutions on medium or long term
basis should be treated as belonging to
the ‘joint sector’ and not to the private
sector exclusively. It has, therefore,
been decided that in such cases, the
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All-India long term financial institutions
should participate meaningfully in the
management of the concerns, at policy
levels, such as nominee directors on
assisted concerns and should, as part
of the financial arrangements, stipu-
. late appropriately terms and conditions
for exercise of option in suitable cases
for converting loans given and deben-
tures issued in future into equity capi-
. tal of the concerns.

A copy of the detailed guidelines to
financiad institutions on the above sub-
ject was laid on the Table of the House
in reply to Unstarred Question
No. 3765 answered on 2-7-1971.

arwe # aFEn aft ) age
5782. s AgdG® fag maw :
s gTmE SO
Fa1 fa@ w7 az g7 F1 $1 FIT
fx .
() #a1 ad 1971-72 3T 1972~
73 & Frya fegifAm amsc an as
qqa Az frar 7ar & #e
(=) afe gi, o1 zq% #ar 1T §
AT ¥ A wW F fagaar sdardr
FNAEE?

faa varm ® Tiwq Aat (s Fo ARo
wiw) : (F) 1971-72 T 1972-
73 § «i Q@ #1a% waw (fawna F¢
afga) *®7 AWM § &, 31-3-1973 M
HAT: 173.37 FUT §o AT 248.57
FAT &o F AT awaT 4t | 1972-73
3 gdg § FHT37T ITFW 30-6-1973 F1
230,47 FUT & F | 30-6-1973
F 1971-72 &1 aFar F\ fegfq saasg
gt &

(@) art amar @7 & famfafag

¥ ¥ us a1 afaF o §o—
(1) g&r aif fgad art § ‘ufga
FT 3 ® F Aaram fFa O
F1 2t g, faw gwig=a

giar g1
4—29LS §/73
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(ii) d&r #Fr famd @ § amFx
gifasrfat s caramEt
T adren v fagEra g
a® ® faAq ega+ akw fa
Lo

oET T A guArar-arfy FTa
arfz & fagera g ax afafoa

agt £

(iii)

q& 7T 91 At § fqamaaca
F, aafa § =M arka 3
arafa T ATl |

(iv)

qdt wiw a1 fFedl 3 araTa
ardr £

(v)

gt W @y &Rl &u|y
agqr ¥Fa uga §adr A
fagzia & fag afsfim
i €

(vi)

S

(vii) g&r F=feai #Y aws aF@r
wid st afegamsrdT &
i%  afedi &
A H AT B T L

(viil) aE

aFE F Iga FIn & @7 Fraa
araq a9 3774 fa~4 freafafaa saig
@1 aifge § (N Aad F ae@l A
aftfeafagi a7 fads #<4 §) fegd 10 §
aar fex ar @ § i —

(F) #T F swemam ad 7T d
fag argwz afufaaw, 1961 I @0
221 § yRTA I0T AT

(@) fagffely g 33 <Fw FY
g1 226(3) & sweava sAfwagor

() wm=r 226(4) 3 A7aTa AT
aft F wa 1 sAfaager)

() arur 226(5) F sata 9
gyl 1 ardg 0 fasr

(=) @ 222 % Fdq FgA
FHO-IE ATy FEAT N
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(2) w«/xaq gwfa a1 afwwg/
fa=r

(B) fagifcdt = &HarAl gamra
¥ AF @A |

faa g« & 10w@ %o ¥ afus
N IHA FFTAT § IAH ART-HAT HIAAL
i wEAdA WM g@Er F@ F fEg
FEIa geae FT A1 F FAwY T TH
fawa ¥w waifca fear war g arfs o
afgstiadi F1, FITR Aqadl FEIE
¥ 3 fav sfea ariewa fFrararas

I FY FETAT IV GHREAT F GAAA
“# gfer ¥ s uwgE A dAFE B
wgwm ¥ famw dawa § wem A
g TcaeeT A1 D HLE A< §E1,
of @R ATE & ATARI ATIAAT a4v
FfaF@ FenaRt & sfefafuat ¥ faar
famar a7 o7 1 3@ faR-faqa & of%-
wra: famfafes #z8 mgfqsar &
AT 5T ISF A § | AR I5 9
w1 fa=are g :—

(1) wrawx afgwrfedi o F
g afgsift & @@ )
g3z FE@!1 |

Ry T FAGT F 5o
FAgal ¥ qed  AMET 6%
ANATT TEIGF ATAFT ATTHAT
1 weq afg 3 few dAre
FTAl arfs IFrar g AT
F fAqerar v g

(2)

ameg AT A AN T T2
g AT & AU x4 47T
FTAT |

(4)

ag 1 931 T T 3 % A1
AR, qF-FE@T qTL AN
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3 fageq 1z adtAg facay
T A9 F qTA GFE FE A
F F QU F@I
(5) adides  wifgaifai ¥ ag
fadza Fzar & faa amai d
S R Feadq § QAH I9-
fawar 3 sTaTT 9T T AdTe
AN gIH arfasEt )

FT e F A1 P gIET (I9E)
FrawT AgFT & fasre-famd o9& @
3 arfs sAFr, 3§ gaesT FT GEiEE
FIF T AT @@ FI A 7wl » qad
% @gh &€ aiT swqsda g, arieda fear
SHEE

Price Preference for Products of
Public Sector Units

5783. SHRI PILOO MODY: Wil
the Minister of FINANCE be pleased
to state :

(a) whether Government have deci-
ded to alow a 10 per cent price prefe-
rence for the products of public sector
units over those of private units in the
purchase made by Ministries, Govern-
ment Departments and other Public
Enterprises ;

(b) if so, the reasons for giving
such a price preference ;
(c) whether representations have

been received in this regard from a
number of private units ; and

(d) the
thereto ?

reaction of  Government

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) Yes,
Sir, In respect, mainly of engineering
goods, which are of a capital nature.

(b) The main objective of the price
preference scheme is to achieve fuller

utilisation of capacity set up in the
public sector.

(¢) and (d) Some representations
have been received, which are under

examination.
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Export of Rubber to various Countries
5784. SHRI VAYALAR RAVI:
SHRI K. P. UNNIKRISH-
NAN :

Will the Minister of COMMERCE
be pleased to state :

(a) the total quantity of rubber
exported to different countries so far
during the last three years;

(b) how far the export of rubber
has helped to stabilise the price level
of natural rubber in this country ; and

(c) the salient features of  the
schemes undertaken to protect and
promote the interests of small rubber
growers in the country and the nature
of assistance Government propose to
give to the Rubber Board for this
purpose ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Export of
Rubber (Natural rubber and similar
natural gums, synthetic rubber and re-
claimed rubber) during the last 3 years
is as follows:

Quamiiy

Year exported

(in Kgs.)

1970-71 2,69,8C7

1971-72 6,93,980

1972-73 10,81,402
ToTaL 20.45,189

During 1973-74, the State Trading
Corporation of India Ltd., which have
been asked to export natural rubber to
the extent of 5,000 tonnes from their
stocks, have exported 1,445 tonnes
upto 14th December, 1973.

(b) There has been a substantial
improvement in the market price of
natural rubber.

(c) To protect and promote the
interests of small growers of rubber, the
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following schemes are already being
operated by the Rubber Board for
which necessary funds are provided by
Government out of these cess collec-
tions :—

(i) Replanting subsidy schemes for
increasing productivity ;

(ii) Granting loans for expanding

the existing holdings to econo-

mic units and their maintenance ;

(iii) Distribution of  high-yielding
planting materials ;
(iv) Distribufion of fertilisers and

fungicides at concessional rates ;

(v) Granting financial assistance to
Co-operative Societies of small
growers for improving proces-
sing and marketing ; and

advice to

Free  technical

Browers.

(vi)

In addition, the Central Government
have deployed the State Trading Cor-
poration of India Ltd., into the rubber
marke: from October 1970 to ensure
that small growers get the notified price
for their produce. To augment the
efforts of State Trading Corporafion in
this direction, the Central Government
have also given loan assistance to the
Government of Kerala for purchasing
rubber from small growers at notified
prices.

Credit given by Nationalised Banks for
Self-Employment during 1972-73 and
Current Year

5785. SHRI P. R. SHENOY : Will
the Minister of FINANCE be pleased
to state:

(a) the total number of persons who
received credit facility for self-employ-
ment from the 14 nationalised banks
during the year 1972-73 and during
the current year ; and

(b) the total credit given by each of
these banks during the above period ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). The table below indicates
the data in regard to the outstanding
advances of each of the fourteen
nationalised banks to borrowers in the
category of ‘protessional and self-
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employed persons’ as at the end of
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March 1972 and 1973.

Nationalised Banks

March 1972 March 1973*

No. of Amount

No. of Amount

accoun's outstand- accounts outstund-

ing ing
(Rs. lakhs) (Rs. lukhs)
1. Allahabad Bank 2,154 69.60 2,200 37.04
2. Bank of Baroda 1,432 35.98 5467 86.98
3. Bank of India 2,282 80.99 €179 138.72
4. Bank of Maharashtra 1,623 84.29 3,423 239.26
5. Canara Bank 4,598 64.30 ,C34 12:.08
6. Central Bank of India 5,260 142.5% 9,808 183.22
7. Dena Bank 4,630 66.18 .33 8i.39
8. Indian Bank . 1,517 70.53 2,028 i87.85
9. Indian Overseas Bank 765 i7.86 803 52.46
10. Punjab National Bank 1,110 13.35 2,4i5 24.74
11. Syndicate Bank 16,721 229.65 17,772 276.50
12. Union Bank of India 3,572 77.28 10.273 155.63
13. United Bank of India 1,804 43.90 2,i69 6C.59
14. United Comm->rcial Bank 2,263 68.40 3,361 75.08
TOTAL . 49,883 ‘.,'064.90 82,365 1.690.54

*Provisionals

Besides the above, bank advances to
other priority sectors such as agricul-
ture, small scale industrics, retail trade
and small business, road and water
transport operators, etc. would also
include a number of cases of advances
to self-employed persons engaged in
these sectors.

Fish Export

§786. SHRI P. R. SHENOY : Will
the Minister of COMMERCE be
pleased to state :

(a) the foreign exchangé eamings for
fish export during the last three years;
and

(b) the steps taken to increase the
export of fish?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The value of
exports of fish and fish preparations
during 1970-71, 1971-72 and 1972-73
was Rs. 30.53 crores, Rs. 41.39 crores
and Rs. 53.79 crores respectively.

(b) (i) The Government approved
import of 30 fishing trawlers in 1968-
69 and announced a further scheme for
import of 50 additional trawlers in June
1973, this is to increase the fish catch
for meeting export demand.

(i) The Marine Products FExpo:t
Development Authority was established
in 1972 to look after various aspects
of export development of fish and other
marine products. They had sent a
delegation to Japan in September 1973
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to make an on the spot study of the
market situation arising Yn Japan and
to suggest remedial measures to increase
our exports.

(iii) The Marine Products Export
Development Authority organised a
Seatood Fair at Bombay in the first
week of November, 1973 wherein the
overseas buyers had a close contact with
the Indian processors/exporters and
could have a first hand knowledge
about the industry in India.

(iv) The Indian Institute of Foreign
Trade conducted a feasibility study of
marketing shrimps in U.S.A. to see the
factors responsible for lower unit value

realisation for Indian shrimps in the
American market.
(v) Steps are being taken to en-

courage the exports of new items of fish
and fish products like Sardines, tuna,
mackerels, etc., which have high poten-
tial for cxport.

Foreign Exchange carried by Congress
President of Himachal Pradesh during
his visit to Moscow

S. M. BANERIJEE:

5787. SHRI
of FINANCE be

Will the Minister
pleased to state :

(a) whether he has received any
complaint that the Congress President
of Himachal Pradesh, during his visit to
Moscow (Russia) carried huge amount
of forcign exchange ;

(b) whether the Soviet officials raised
serious objection to this; and

(c¢) whether any investigation has
been made and if so, with what result ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) to (c) Certain allegations to this
effect have been received and are being
inquired into. Results of inquiry are
awaited.

Smuggling of currency on India-Bangla-
desh Border

5788. SHRI PURUSHOTTAM
KAKODKAR :
SHRI SHRIKISHAN MODI :
Will the Minister of FINANCE be
pleased to state :

(a) whether smuggling currency acti-
vities are going on along the 1,400 K.M.
India-Bangladesh border ;
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(b) if so, the total amount seized by
the Customs in 1972 and 1973 and the
amount of Indian currency seized ; and

(c) whether big smugglers in the
three countries of the sub-continent are
closely inter-connected ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) Cur-
rency is one of items of smuggling
on the Indo-Bangladesh border.

(b) The value of currency seized by
the Customs in 1972 and 1973 (upto

August) along - the Indo-Bangladesh
border is as follows :

Indian- Other

currency currency Total

Rs. Rs. Rs.

1972 . 67, 700 8,35,000 9,02,700
1973 35,700 5,66,600 6,01,7CO
(Upto
August)

(c) For effecting smuggling across
Indo-Bangladesh border, smugglers of
India and Bangladesh are evidenily con-
nected with each other. Government
have no information that smugglers of
Pakistan are also connected with this.

Decrease in Production of Controlled
Cloth

5789. SHRI NAWAL KISHORE
SINHA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the production of con-
trolled cloth continue to lag behind;

(b) the actual production of con-
trolled cloth in square meters during
the period from June, 1972 to October,
1973 and the figures of official quota
which was to be produced ;

(c) the reasons for short production
and the steps taken to increase the
production of controlled cloth for the
benefit of people ; and

(d) whether there is a proposal to
increase the price of controlled cloth
and if so, the particulars in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and {b). Against
the Industry’s undertaking to produce
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100 million $q. metres of controlled
cloth every quarter, the production of

controlled cloth since July, 1972, has
been as follows :—

In

X Million
Period 8q. metres
July/Dec. 1972 . . 164
Jan./[March 1973 . 64
April/Jupe 1973 146
July/Sept. 1973 9€6.42
Oct. 1973 16.00

(c) The short-fall in production of
controlied cloth during this period was
mainly due to power-cuts imposed in
the various States towards the last
quarter of 1972 and first half of 1973.
The I.C.M.F. have been requested to
make good the short-fall, during the
last quarter of 1973.

(d) The present policy in regard to
controlled cloth is being examined with
a view to seeing what changes, if any,
are required.

Payment received against presentation
of false medical bills by Officers of
State Bank of Bikaner and Jaipur

5790. SHRI Y. ESWARA REDDY :
Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of
India, New Delhi received complaints
regarding fraudulent payments received
by some officers of State Bank of Bika-
ner and Jaipur against presentation of
false Medical Bills; and

(b) the action taken against the offi-
cers?

THE MINISTER A OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) Does not arise.
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Trade with USSR and East Europeaa
Countries

5791. SHA!IEI P. A. SWAMINATH-
SHRI R. V. SWAMINA-
THAN :

Will the Minister of COMMERCE
be pleased to state:

(a) whether India’s trade with the
Soviet Union and other East European
countries had increased during the de-
cade;

(b) if so, to what extent it has in-
creased with the USSR;

(c) whether there has been decrease
in various items of exports from India
to that country;

(d) whether with the growth of pro-
duction capacity in India, there has
been a steady decline in the import of
conventional machinery from the So-
viet Union; and

(e) if so, the extent thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) Yes Sir.

(b) Trade with USSR has increased
from about Rs. 97 crores in 1962-63 to
Rs. 411 crores in 1972-73.

(c) No, Sir.
(d) Yes, Sir.

(¢) Imoort: of conventional machi-
nery from U::3X deciined from
Rs. 85.3 crores in 1963-69 to Rs.
43.7 crores in 1972-73.

Security measures at Airports
5792. SH}:.IEI P. A. SWAMINATH-

SHRI V. MAYAVAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether the Union Government
have asked the State Governments to
take tighter security measures at air-
ports till a decision on the induction of
the Central Industrial Security Force is
taken;

(b) the reaction of the State Govern-
ments thereto; and

(c) when the Central Industrial Secu-
rity Force is being inducted into the
airports?
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THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) and (b) The state Gov-
ernments are already following the
guidelines given by the Government of
India for the security of Civil aviation.

(c) The Central Industrial Security
Force has been inducted at Delhi Air-
port on 10th August, 1973 and will be
brought into the three other interna-
tional airports in a phased programme
as carly as possible.

fysirg Tawads dex (ww gfear dfe
wHTT ANE)

5793. So FENFIAN {37 : 747
aifoer g5t 37 T | FI oFA
.

() =ar  fsarza Iaaadz d
(am zfoear IErmaza AF) & 919

Fqarfedi 51 2/ gargF fFar aarg;

(=) afe zf, @ saw F@3r F4r

(7) #Fa1 Tw HeX H FTd7a HAT
FA9MA gaTm TR4 & qF7 FA D AE
o st a% srearrad) £ W@

(9) =fz =i, A F4K°?

Fiforex warem € I D (= Qo Mo
) 2 (F) § (w) feeeht F aafaw
Wiy gawen N & adry fearsa
v § TR ¥ IF FT 2 R -
arfedi | $far qaad 9 W@ AN
JraEmFar gidr & 1 IAFT AIALT WG
gaa g feargAl & fawmm & mafua
Fq # Jram@Far 9x Q9T Fvar g
g ¥ T¥ 20 sAGfE FFAY
gErar agr ar1 9y #£9 {faF aod a
FAARY AT G99 T IE F F17 77 @
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Fqd Ko #o faufeer gt weiw wefiw
TR (THo FTo WAlo) WY ATATE
FAETR AT
5794. To WEMAWN qiey
i aforey Al g FEW FT FAT
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(F) Far FTY7 Fv TF W, HaW
o Fo fagfer 7 o gy TSy FY
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(7) ==& fraer fa=el wEr A 9

?

”Z:L

atforen Haraa & 3T AT (W go @io
M) : (F) & (7)) TEEQT THFA
FT T W E AR AT g I 9T 9=
9T TG A FTC |
aiiT dwren e
i

FET ITEA TeH
s

.r;.
b

%

5795. Tlo WERACOLT Y :
ot gEae &wl:

=7 f7a 5E g aa'r\ﬁf*ﬂmﬁf

(F) F7 AT q5F 17 FETT IATRA
aF framr & s, foadta o g Sy
%mﬁwﬁmﬁmlsw REIEER: e
g feeelt WE, I9F AW g AR A
FIOON F 3l oF foodt A F = gud;

(@) gt ot & fgadm o &
R q@T qr F LG O Tq q9G
e st £ ot 7 2% ¥ ®7S qW
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far warere & e wat (st ®o Ao
vm) : (F) ¥ (1) @ qan
FE I frwwT FTFE THT A
oF  feFd T g, S 15aut ¥ afas
Ty aF foeel ¥ @A

2. fa it ¥ frafafad afa-
FQ faet & 15 a6t ¥ arfas qug § 7
X RE (T feaehva S qa qiva oy
& F o AT e &) | g oot feaa
wfara srtedt & fqdm Ao % OF
afawrd wifier & @, o faeslt @
IR ARG T8 fFar S Fewar |

(%) =Y FCouHo WY : T GG
1954 ¥ | T AFEIL966 7
fead =rofy # oyt fovar v
a1 91T § T Tt (AR
A FT QT | 90, 1971
o Ipal R § ST
afaq g7 9%, I IA@1%, 1973
¥ faeit & 9TgR TETARd F
fear 9 ar | @i 3 frei
TIT TwEhE feadv Aot #-
FI AfuFTY g7 T’ & qerfa-
FO &, Afeq  S@ aear 4%
AT ¥ IR frar mm 2 fr
ST &1 foodt ¥ amwx
T A fFar g V9 9
Tra sefE AR faar mar @

=t arfo Sfto qifew Fwewoit
7 fadex, 1956 ¥ & 1| 3=
FFEL, 1966 ¥ fgaem
Soit ¥ q€a far @ ar
7 W ¥ TG IR TF
T T AeF A F FT -
FOW TF A g wEag
T EA §Y &1 T AW Ao
¥ q&la g St AT Soe-
ad ¥ ¥ AT I% S A
¥ w@ g A &Y g9
g 1aw 3% feeelt ¥ am

(%)
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T F 7 ox A fer
ST

3. foesft § @ T FT
SarETes fawmr & fafve safeat
FA FI Q@ JAG A0 F Fratady dfa-
FIE &1, TWEAF FROT T OBEFT,
HHTIAAT TG A& Har It €
sy 1 F frefafas sEwe sfasrd
sy afas o Ffee § R E:
(1) =¥ T=o e T, fAaE,
FET IAEAAH |
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Loan advanced by Nationalised Banks
in Districts of West Bengal

5796. SHRI A. K. M. ISHAQUE:
SHRI S. N. SINGH DEO:
Will the Minister of FINANCE be
pleased to state:
(a) the loan advanced by Branches of
the nationalised banks in the Districts
of West Bengal;
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) hqw . many applications were
made, District-wise, during June, 1972
to June, 1973;

(©) whe@her tribal and Scheduled
Caste applicants are not given any loan
by the branches of nationalised banks
in West Bengal; and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHCAr:
VAN): (a) to (d). The available infor-
mation relating to the district wise out-
standing advances of nationalised banks
in the State of West Bengal as on the
tl)z:fit Friday of December, 1972 is given

ow :

L *Amount

District outstanding
(Rs.lakhs)

1. Bankura 59
2. Birbhum 55
3. Burdwan 569
4. Calcutta 36,909
5. Cooch-Behar 25
6. Darjeei’ng 140
7. Hooghly 193
8. Howrch 676
9. Jaipaiguri 315
10. Malda 2
11. Midnapore 232
12. Murshidabad 66
13. Nadia 195
14. Purulia 41
Is. 24-Parganas 739
16. West Dinajpur 38
TotaL 40.279

* Figures are provisional.

" The data maintained by the commer-
cial banks do not provide for such
classification as loans to tribal and
scheduled castes etc. Nor does there
currently exist any system of tabulat-
ing on overall basis information in re-
gard to the number of applications re-
ceived.
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Loan given by Nationalised Banks to
Agricuiturists of West Bengal having
less than five bighas of land

5797. SHRI A. K. M. ISHAQUE :
SHRI. S. N. SINGH DEO:
Will the Minister of FINANCE be
pleased to state :

(a) whether nationalised banks have
given loans to agriculturists of West
Bengal having less than five bighas of
land during the last two years;

(b) whether loans have been given to
the persons having more than five bi-
ghas of land; and

(c) the names of the banks which
gave loans indicating the total amount
of loan given by each of them?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHTAGI):
(a) to (c). The Nationalised banks as
well as the State Bank of India have in
fact been giving loans to agriculturists
in West Bengal having land holdings
upto 2.5 acres and above. As per pro-
visional figures received from the Re-
serve Bank of India, the total outstand-
ings of direct advances given by Na-
tionalised banks in West Bengal to
agriculturists having land holdings upto
2.5 acres were Rs. 99.11 lakhs, the
number of accounts being 18343.

The total outstandings of direct ad-
vances to agriculturists given by Na-
tionalised banks in West Bengal as at
the end of March 1972 and March
1973 were as follows :—

Rs.
March. 1972. 7.89 crores
Maich, 1973, 13.50 crores (Pro-
visional)

The figures are exclusive of advances
given by the State Bank of India.

Persons airested on charges of smug-
gling in Calcutta
5798. SHRI A. K. M. ISHAQUE:
SHRI S. N. SINGH DEO:

Will the Minister of FINANCE be
pleased to state the number of persons
who were arrested on charges of smug-
gling in Calcutta during the last 3
years but not prosecuted and the rea-
son therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): The num-
ber of persons arrested on charges of
smuggling in Calcutta during the years
1970, 1971 and 1972 but not prosecut-
ed was 27.

The reasons for these persons not
being prosecuted were as follows :—

16 persons were not prosecuted as
the evidence against these persons was
not sufficient or the value of the goods
seized from them was so small as not
1o warrant prosecutiion. 7 persons were
discharged by the court as the investi-
gations against them could not be com-
pleted within the time fixed by the
court for filing the complaint. Inves-
tigations in the cases against 4 persons
were still in progress.

Grant of Financial Assistance by Re-
serve Bank to co-operative Agricultural
and Industrial Sector in West Benoal

5799. SHRI A. K. M. ISHAQUE:
SHRI S. N. SINGH DEO:

Will the Minister of FINANCE be
pleased to state the financial assistance
to be provided by the Reserve Bank
in the current year to the Co-operative,
Agricultural and Industrial sectors in
the State of West Bengal separately?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHTAG]I):
The Reserve Bank of India does not
provide any direct finzncial assistance,
but extends refinance facilities only.
For 1973-74, the Reserve Bank sanc-
tioned credit limits of Rs. 502 lakhs to
the West Bengal State Co-operative
Bank Limited in favour of 15 out of
17 Central Co-operative banks for
financing seasonal agricultural opera-
tions. It is ascertained that no appli-
cations were received from the Apex
Bank for financing weavers/industrial
co-operative  societies for the year
1973-74 in West Bengal.

2. The Industrial Development Bank
of India (a subsidiary of the Reserve
Bank of India), since its inception in
July, 1964 upto to 30th June, 1973,
sanctioned financial assistance aggre-
gating Rs. 91.82 crores to various in-
dustrial units in West Bengal.
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Trade agreement with South Korea
5800. SHRI PRABODH CHAN-
DRA:

SHRI M. SUDARSANAM:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a Trade agreement has
been signed with South Korea; and

(b) if so, the salient features there-
of ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (2) No, Sir.
But the text of an Agrecment has been
initialled.

(b) A copy of the Agreement will be
placed in the Parliament Library, as
soon as it is signed.

Income tax exemption granted to
Foreign Technicians

5801. SHRI PRABODH CHAN-
DRA : Will the Minister of FINANCE
be pleased to state:

(a) whether Government have recent-
ly received representations frqm cer-
{ain quarters for complete withdrawal
of the cxemption granted to foreign
technicians from Incomc tax;

(b) if so, the Governmen!s decision;
and

(c) the justification for such deci-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) A sug-

gestion was received some time ago
for the withdrawal of exemption 10
foreign technicians under the Income-
tax Act.

(b) and (c). Keeping in view the need
of foreign technology and personnel in
the industrialisation of the country,
it is not considered desirable at this
stage to withdraw this exemption.

Fall in value of Rupee and its effects
on various devosits, security and pen-
sion drawn by Government Employecs

5802. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government propose 1o
take steps for revaluation of Tupee as
its value has fallen to 36 paise during
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the period January-September, 1973;

(b) the effect of such fall of value of
rupee on various deposits, securities
and pensions drawn by the retired
Government employees;

(c) whether Government propose to
compensate in this regard; and

(d) if so, the steps proposed and if
not, the reascns therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(@) to (d). The fall in the va-
lue of the rupee between January-
September, 1973 was the result of an
unusual spurt in price level during this
period on account of the severe
drought expericnced in 1972-73, and
this trend is likely to be reversed with
production levels picking up in the
economy in the current vear. Govern-
ment jis aware that this has affected
one and all, but more so the fixed in-
come groups including pensioners. To
mitigate the hardship experienced by
this Group, Government has already
accepted the recommendations of the
Third Pay Commission to the effect
that Central Government servants re-
tiring from service should be given,
irrespective of the amount of pension
drawn by them, reiief at thc rate of
5% of their pension subject to a mi-
nimum of Rs. 5.00 nm. and a maxi-
mum of Rs. 25.00 p.m. as and when
there is a 16 points rise in the 12
monthly average of All India Working
Clays Consumer Price Index (1960=
100), the relief for the first time at
these rates being pavable when the 12
monthiv average of this increase rea-
ches 216. For the present, this re-
commendation of the Commission has
been accepted in respect of Class II,
111 and 1V emplovees and will have
effect from 1-1-1973.  Government is
also considering a proposal for grant
of some relief to persons who retired
prior to Ist January, 1973.

It is not possible to estimate the
effect of the fall in the value of
financial assets held by pensioners since
no data are available about the hold-
ings of such assets by them and even
so, this is a factor which would have
affected all investors in financial assets
alike. Moreover, since pensioners are
also found to invest in land and build-
ings and other physical assets from
their savings, there has been consider-
able appreciation in the value of such
assets. However, Government has no
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proposal to compensate pensioners for
any loss they might have sustained om
their financial assets as a resuit of a
fall in the value of the rupee.

Rise in prices of consumer goods

5803. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) the latest trends about price-rise
of consumer’s goods;

(b) whether price in case of some
consumer’s goods have been (i) esta-
blised and in other cases (ii) risen;

(c) if so, the facts thereabout;

(d) whether Government expects fa-
vourable trends about prices of consu-
mer’s goods in near future; and

{e) the steps tuken by Government
as latest measures, regarding controlling
of price rise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (€). A statement showing
the monthly Wholesale price indices
for Selected Commodities berween
August and November, 1973 is laid
on the Table of the House [Placed in
Library. See No. LT 6093/73].

(d) and (e). The good kharif crop
ana the favousable prospecis for rabi
this year are expected to huve a mo-
derating effect on prices. The Gov-
ernment for its part, been taking
all possibic steps to augment supplies
of essential commodities and to curb
excess demand in the economy. A
better balance between aggregate de-
mand and aggregate supply will also help
in stabilising prices.

Relaxation of age limiis for Tamluk
Freedom Fighters Association for em-
ployment in Banking Institutions, L.LC.

and Ministry of Finance

5804. SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased
to state :

(a) whether the Tamluk Freedom
Fighters’ Association in letter No.
3/2/73-FF/11 dated the 12th April,
1973 from the Ministry of Home
Affairs was inter-alia informed that
“The State Government have allowed
liberal concession to freedom fighters
and their families in regard to relaxa-
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tions of age limits and other
sions” ;

(b) whether the Central Government
have also granted similar concessions
to Central Government employees who
are freedom fighters;

conces-

(c) if so, the facts about relaxation
of age limits and other concessions
made in regard to L..C. employees,
emplovees of Banking institutions and
other employees attached to his Mi-
nisiry;

(d) the nature of benefits received
by the Central Government employees
of his Ministry and their number;

(e) if not, whether Government pro-
pose to review the issues further; and

(f) if so, the nature thereof and if
not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):

(a) Yes Sir.
(b) Yes, Sir.

(¢) and (d). (i) In L.I.C. an employee
who had undergone imprisonment for
political reasons prior to I5th August,
1947 for a period exceeding 5 years
may be considered for re-appointment
after his normal retirement. He wiil
be re-appointed for a period not ex-
ceedmg one year at a time, subject to
a maximum of 3 years in all. On such
re-appointment the employee would be
offered the same salary as he drew on
the date of normal retirement.

The concession would not be avail-
able to an employee in whose case
either the total period of detention was
less than 5 years or the total service
in the LIC upto the date of normal re-
tirement was not less than 25 years.
(i) So far as Public Sector Banks are
concerned, the matter is under consi-
deration.

A statement indicating the conces-
sions granted to Central Government
employees is enclosed. The number of
such employees is not readily available.

(e) Does not arise.

{f) Does not arise.
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Statement
Such of the Freedom Fighters who
had been removed, discharged or dis-
missed from service on account of

their  patriotic  activities or their
participation in national  move-
ments designed to secure the in-
dependence  of the country, or

who resigned their appointments out
of patriortic motives or in order to
participate in the national movements
were made eligible for re-employment
under the Government of India (but
not reinstatement, unless in any case
this had already been ordered). On
re-employment, they were also allowed
to count the period of interruption in
service for increments in pay at the
rate of one increment for every 3
years of break in service and carry
forward of the leave on average pay
at their credit on the date of their dis-
charge etc. Further, in April, 1953,
orders were issued that the past tempo-
rary service rendered by such an em-
ployee would, on his Tte-employment,
be treated as ‘qualifying service’ to
the extent permissible under the orders
issued by the Government, for the
purpose of pension. It was also decid-
ed in May, 1957, to count the past
service, as well as the period of break
in service before re-employment, for
the purpose of seniority. The orders
further provide that retrospective con-
firmations and promotions which  be-
came due on the basis of the revised
seniority should be awarded ofter na-
tional assessment of =uiability. No
such retrospective confirmation or pro-
motion was, however, to be allowed
from dates earlier than the date of
re-entry into public’ service. Govern-
ment servants whose income is less
than Rs. 5,000.00 per annum are also
eligible for grant of pension under the
Freedom Fifihters’ Pension Scheme,
1972, if they fulfill the other condi-
tions laid down in that Scheme.

Terms and Conditions for using Air
India Planes by Indian Airlines
during Lock out

5805. SHRI SAMAR GUHA: Wil
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) the terms and conditions for us-
ing the services of Air India planes by
Indian Airlines during the lock out
period; and

(b) the extra expenditure incurred
therefor and income made therefrom?
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THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR) : (a) and (b). One Boeing-707
aircraft has been chartered by Indian
Airlines on wet lease basis from Air
India for the period from 15th Janu-
ary, 1973 to 3lst March, 1974 for
utilisation on some domestic sectors.
The rate for this charter was originally
fixed at Rs. 30.50 per aicrcraft mile.
Conseaquent on the steep rise in the
cost of fuel, the revision of this rate
is under consideration.

Value of Non-traditional items
exported by Indo-German joint ventures

5806. SHRI RAJDEO SINGH : Will
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in 1972 by only 12 of the leading Indo-
German joint ventures;

(b) if so, what is the figure of export
in terms ot money value for the first
six months of 1973; and

(c) the names of Indo-German joint
ventures and their location?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) to (¢).
Information pertaining to exports made
by Indo-German Joint ventures is not
readily availabie as the Export Trade
Statistics as maintained and published
by the Director General of Commercial
Intelligence & Statistics, Calcutta, are

tl}gasnglltrgstst:;m ,0 f COMMERCE be for the country as a whole and not
please : firm-wise. However, exports effected
(a) whether non-traditional items by a few leading Indo-German joint
worth Rs. 5 crores have been exported ventures are given below :—
Location Export in
Name of the Firm (Hcad- Items 1972-73
quarters) (Rs. L:.kh)
1. M/s. Gedore Tools New Delhi  Hand tools 224.79
2. M/s. Motor Industries Co. Bangalore  Automobile & Diesel En- 2i6.08
Ltd. gine parts.
3. M/s. Siemens India Ltd. . Bombay Electric  Motors, Switch  149.81
Gears etc.
4. Hindustan Powidat Tools New Dclhi  Hand tools 81.78
Ltd.
5. Dr. B:ck & Co. Bombay Wire enamcl epoxy com- 180.00

pounds.

There are over 300 Indo-German Joint venturces 1n Tndia.

Export of Fruit

5807. SHRI RAJDEO SINGH : Will
the Minister of COMMERCE be pleas-
ed to state the names of the countries
which are importers of our fruits?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE) : Kuwait, UK.,
Iran, Bahrein Is, Qatar, Muscat, Du-
bai, Ethiopia, France, Singapore, Ne-
pal and Bangladesh are the main im-
porters of fruits from India.

Agreement for loan from Canada

5808. SHRI RAJDEO SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether an agreement for a loan
of Rs. 7 crores was recently signed
between India and Canada to finance
the import of potash from Canada in-
cluding for the first time freight costs;
and

(b) if so, whether this agreement
will meet the requirement of the com-
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ing season and no further buying and
importing is needed?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHA-
VAN): (a) Yes, Sir.

(b) This loan will not meet the total
requirement of potassic fertilizers for
the two agricultural seasons of 1974;
arrangements have been made for ad-
ditional procurement from other sour-
ces.

Prices of Essential Commodities

5809. SHRI P. VENKATASUB-
BAIAH : Will the Minister of FINAN-
CE be pleased to state :

(a) the names of the essential com-
modities whose prices have been in-
creased during the current year with
the number of times they have been
increased and their percentage increase
over the last year, item-wise; and

{b) the factors responsible for each
of them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Durmg the course of the
year prices of foodgrains, vanaspati,

kcrosene oil, soap and certain  bulk
diuzs had to be revised. In the case
o, .anaspati, prices were raised three

times and lowered twice the net in-
crease being 26.8 per cent. Kerosene
prices were raised on 3-11-73 but weie
reduced a few days later, giving a net
increase of 32.2 per cent. Soap prices
were raised by 13.2 per cent in July,
while increases allowed during the year
in the case of six bulk drugs ranged
from 10.7 per cent to 57.0 per cent.
The upward revisions effected in Nov-
cmber 1973 in the issue prices of rice,
coarse grains and wheat amounted to
25.3, 23.9 and 14.9 per cent respec-
tively.

(b) The issue prices of foodgrains
were increased in view of the higher
procurement prices and the need to
reduce the burden of subsidy. The
changes in vanaspati prices were neces-
sitated by the fluctuations in the prices
of raw oils. The price of kerosene
had to be revised upwards following
the increased cost of crude and the
necessity of reducing the consumption
of petroleum products. An additional
consideration was the desirability of
closing the gap between the prices of
kerosenc and HSD in order to check
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adulteration of the latter. In the case
of soap the increase in prices were
permitted because of a rise in the pri-

ces of indigenous oils and of imported
fatty materials required for produc-

tion. The prices of bulk drugs were
enhanced following increases in the
c.if. cost or because of higher cost

of production.

Loan asked for by Electricity Board of
U.P. for Rural Electrification from
Punjab National Bank

5810. SHRI B. S. BHAURA : Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4292 on the 24th August,
1973 regarding loan asked for by Ele-
tricity Board of U.P. for rural electri-
fications from Punjab National Bank
and state whether Government have
taken any decision with regard thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI]):
Under the procedure prescribed by the
Reserve Bank of India, all loan pro-
posals from public sector undertakings,
including Electricity Boards, exceeding
Rs. 3 crores have to be submitted by
the respective banks to the Reserve
Bank for credit authorisation. The
U.P. State Electricity Board bad ap-
proached various commercial banks,
including - Punjab National Bank for
grant of credit facilities. The Reserve
Bank of India has given credit autho-
risation for some of these proposals.
As to the names of the banks and the
amounts involved, it will not be permis-
sible to divulge the information, hav-
ing regard to the practices and usages
customary among bankers as also in
conformity with the provisions of
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970.
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Visit by Central Teams to Orrisa to
assess damage caused by floods

5814. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to state:

(a) the amount which the Central
Teams (both 1st and 2nd) have recom-
mended to release in favour c¢f Or.ssa
tor reconstruction and rehabilitation
works due to successive flocds havocs,
especially in the District of Balasore
and Mayurbhanj; and

(b) the actual amount Government
have rteleased till now and the reaction
of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (2) and (b).
A Ceiling of Rs. 11.74 crores including
Rs. 4.71 crores on account of floods
in October in Balasore and Mayurbhanj
has been recommended by the two
Central teams as qualifying for Cen-
tral assistance. The recommendation
has been accepted and commumca‘ted
to the Staie Government. An ‘on
account’ release of Rs. 3 crores has
hcen made so far to the State Govern-
ment. Further assistance will be re-
leased on the basis of the progress of
expenditure as against the approved
ceilings.

Recommendations of Tariff Commis-
sion on Man-made Fibres

5815. SHRI RAGHUNANDAN
LAL BHATIA : Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have taken
any decision on the rccommendations
of the Tariff Commission particularly
regarding man-made fibre;

(b) if so, the salient features thereof
and if not, the reasons for the delay;
and

(c) when the decision is likely to be
taken?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) to (c).
The Tariff Commission submitted the
foll?;ving reports on man-made fibres
in 1970 :—

(i) Fair selling prices of man-made
fibre/yarn-viscose staple fibre/filament
yarn and acetate fibre/yarn;

(ii) Fair selling prices of man-made
fibre/yarns-synthetic " fibre and yarn.

Government have after careful con-
sideration taken decision on the recom-
meadations of the Tarifi Commission
on its report on viscose stapie fibre/
filament yarn and acetate fibre/yvarn
and have referred it back to the Tariff
Commission for updating the fair scll-
ing prices afier taking into account the
increases in the cost of raw material,
wagzes and labour and changes in pat-
tern of production which have taken
place since the original costing period.

In so far as the second report is con-
cerncd the recommend:tions are stijl
under the consideration of the Govern-
ment.  Decision is likely to be taken
very shortly.

Supply of Yarn to Handlooms and
Powerlooms

5816. SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the textile commission
has supplied fully the requirement
(count-wise) of yarn of important hand-
loom and powerloom Centres in the
country; .

(b) if not, the short-fall between pre-
vious year's consumption and the sup-
plies made available count-wise this
year to these Centres;

(c) whether any ad-hoc allotmenis
were made to Uttar Pradesh and other
States; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE) : (a) Bulk
alloiments of cotton yarn are made by
the Textile Commissioner to the State
Governments under the Yarn Control
Scheme. Responsibility for further dis-
tribution among the = handloom and
powerloom weavers is entrusted to State
Governments. The allotments which
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are in count groups wise, are based on
estimated availability. Since produc-
tion was low during this period, the
allotments did not necessarily meet

the full requirements of handlooms and
powerlooms.

(b) No co-relatable data in this re-
gard is available.

(c) Yes, Sir.
(d) A statement is attached.

Statement

Supplementary allotments of cotton
yarn made to various States from
March, 1973 to Sept., 1973.

Qty. in lakh kgs.

State Hanks. Cones
Andhra Pradesh . 12.88 0.04
Assam . 0.82 —
Gujarat . 0.68 1.02
Kerala 2.50 —
Madhya Pradesh . 0.30 3.63
Maharashtra . 3.33 11.33
Mysore 1.78 0.01
Orisse 0..0 —
Rajasthan . 0.05 0.30
Tamil Nadu 3.00 —
U.P.. . 8.26 0.42
West Bengal 20.5 0.77
Pondicherry 0.12 -
Tripura . 0.06 —
Meghalaya . . 0.24 —

Purchase of ‘Air Bus’ for Indim Air-
lines

5817. SHRI MADHU LIMAYE :
SHRI K. MALLANNA :
Will the Minister of TOURISM

AND CIVIL AVIATION be pleased
to state :

(a) whether demonstration flights of
300-seaters air-bus designed by Air
Bus Industry in Europe have been held
in India recently;
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(b) whether the aircraft has been
found suitable; and

(c) whether Government intend to
purchase this aircraft for the Indian
Airlines Corporation and if so, how
many?

THE MINISTER OF COMMUNI-

CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJBA-
HADUR): (a) Yes, Sir.

(b) and (c). No decision has yet been
taken about the suitability of the wide-
bodied aircraft for purchase by Indian
Airlines.

Visit by Commerce Minister to E.E.C.
Countries

5818. SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state ;

(a) what were the subjects discussed
by the Commerce Minister during his
visit to Europe with the E.E.C.; and

(b) the details of the concessions
obtained and the agreements made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): (a) The following
subjects were mainly discussed by
Commerce Minister during his visit to
West Europe during October-Novem-
ber, 1973 :—

(1) Commercial Cooperation Agree-
ment.

(2) Continuation of duty-free entry
in U.K. and Denmark for Indian

jute and coir products beyond
31st December, 1973.

(3) Other trading problems arising
for India as a result of UK'’s

accestion to E.E.C.

(b) The visit enabled the Commerce
Minister to get the support of the Mem-
ber States of the Community in regard
to the Commercial Cooperation Agree-
ment. Differences over the various
elements of the Agreement were also
sorted out. This paved the way for the
signing of the Commercial Cooperation
Agreement between India and the Coun-
cil of the European Communities on
the 17th December, 1973.

As a result of Commerce Minister’s
discussions on the question of continu-
ed duty-free entry for Indian jute and
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coir products into U.K. and Denmark
beyond 31st December, 1973, the Com-
munity has now agreed for the conti-
nuation of duty-free treatment in U.K.
and Denmark on these two products
during 1974.

Financial Assistance from World Bank

5819. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether discussions have been
held between Mr. Robert McNamara
President of the World Bank and the
Prime Minister over the lending poli-
cies of the bank; and

{b) the actual utilisation of the World
Bank loans during the Fourth Plan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHA-
VAN): (a) Mr. Robert S. McNamara
had paid a courtesy call on the Prime
Minister during his recent visit to New
Delhi en route to Nepal.

(b) The utilisation of the World Bank
loans and IDA Credits during the
Fourth Plan is expected to be about
Rs. 750 crores.

Snags in Avro Planes after they were
put into service

5820. SHRI MADHU LIMAYE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether two Avro Planes have
developed snags/defects after they were
put into service again;

(b) whether both have been ground-
ed; and

(c) the reasons tor these snags ?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI  RAJ-
BAHADUR): (a) to (c). After the
incident of aileron hinge failure ne-
cessitating temporary withdrawal of
the HS-748 fleet of Indian Air-
lines in September 1973, there have
been two cases in which Avro planes
developed snags. One was at Hydera-
bad on 27-10-1973 in which, during a
test flight, aileron control jamming was
observed. The aileron was replaced
and the aircraft put back in service
after about a week. The second inci-
dent was at Calcutta on 1/2 November
1973 and resulted from a few rivets
having been observed loose at the
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aileron hinge location. The riveis were
replaced and the aircraft was put back
into service after two days.

These two incidents were not con-
nected with the aileron hinge failure
for which the Avros were -earlier
grounded.

Indian Market for Bicycles Abroad

5821. SHRI K. MALLANNA :
SHRI RANABAHADUR
SINGH :

Will the Minister of COMMERCE
be pleased to state the names of the
countries in which India has tapped a
big potential market for Indian bicycle ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : Indian bicycles are
being exported to a number of coun-
tries, of whom the major buyers are :—

Indonesia, Iran, Nigeria, Bangla
Desh and US.A. .
Supply of petrol dispensing’' pumps and
other garage equipment etc. to other
countries

5822. SHRI K. MALLANNA :

SHRI RANABAHADUR
SINGH :

Will the Minister of
be pleased to state:

COMMERCE

(a) whether India has secured orders
for the supply of petrol dispensing
pumps, high pressure lubrication and
other garage equipment; and

(b) if so, the names of such countries
and the details regarding the quantity
going to be exported and the foreign
exchange expected to be earned during
1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The Pro-
jects and Equipment Corporation of
India Ltd. have secured orders from
U.S.S.R. for supply of petrol pumps
and high pressure lubrication and other
garage equipment. Exports during
1973-74 are expected to be as follows:

Value
Rs.
Petrol pumps 49,62,490
H. P. Lubrication and
cquipment .- 1,78,30.313
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India’s performance in New Zealand
International Trade Fair

5823. SHRI K. MALLANNA:
Will the Minister of COMMERCE
be pleased to state :

(a) whether India has achieved great
success in its performance in the recent
New Zealand International Trade Fair
held at Auckland; and

(b) if so, the names of items with
value of orders received ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
Indian products displayed at the New
Zealand International Trade Fair
attracted considerable attention. 246
trade enquiries received at the pavilion
are being processed by the Indian sup-
pliers.

As a result of the participation, shock
absorbers, over-current relays and agri-
cultural sprayers were introduced in the
market there.

Initial orders/sales worth Rs. 9.33

lakhs were also secured at the Fair.
Items covered wecre precis'gou lathes,
milling and drilling machines, over-

current relays, electric motors, agricul-
tural sprayers, domestic electrical ap-
pliances, stainless steel wares, hand-
knitting machine and handicrafts.

Export of Crude Rubber during the
last three years

5824. SHRI K. MALLANNA:
Will the Minister of COMMERCE be
pleased to state:

(a) the export of crude rubber (in-
cluding synthetic and reclaimed) during
the last three years by India;

(b) the total foreign exchange earned
annually; and

(c) whether Government woulgi also
like to impose total ban on the import
of natural rubber and if not, the rea-
sons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (‘b) The
quantity of crude rubber (including
synthetic and reclaimed) exported
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during the last three years together with
its value is as follows :—

Quantity in Kgs.
Value in Rs. Thoysands

Year Quantity Exported Value
1970-71 2,69,807 378
1971-72 6,953,980 906
1972-73 10,81,402 1,496

Torar . 20,45,189 2,780

(c) From the licencing period 1973-
74 the import of natural rubber has
been totally banned.

Return Targets for Public Sector
Undertaki

5825. SHRI C. JANARDHANAN :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4154 on the
24th August, 1973 regarding return
targets for Public Sector Undertakings
and state :

(a) whether any decision has been
taken on laying down financial and
other targets for Public Sector Under-
takings; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN
THE MiINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
Government are examining the various
aspects of the compiex issue of laying
down finzncial and other targets fer
public entcrprises and final decisions ure
yet to be taken on the matter.

Loans taken by 20 large Industrial
Houses from Financial Institutions

5826. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state :

Ya) the total loans taken from finan-
cial institutions by the 20 large indus-
trial Houses during the last three years,
separately ;
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(b) whether Government propose to
conveit its loans into shares which are
invested in industries; and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The amount of loans sanctioned and
disbursed by the All-India long term
public financial institutions viz., the
Industrial Finance Corporation of India,
the Life Insurance Corporation of
India, and the Industrial Credit and
Investment Corporation of India Ltd.,
to the first 20 large Industrial Houses
listed in the Appendix II of the report
of the Industrial Licensing Policy In-
quiry Committee during the last three
years viz. 1970-71, 1971-72 and 1972-
73 (July-June), housewise, is given in
the Statement laid on the Table of the
House. [Placed in Library. See No.
LT-6095/73]. Information in respect of
Industrial Development Bank of India
is being collected and would be laid on
the Table of the House. The Unit Trust
of India does not give any loans.

(b) and (c). Government have issued
suitable guidelines to the public finan-
cial institutions, that in the case of sub-
tantial assistance to industrial concerns,
the institutions should stipulate converti-
bility clauses in the loan assistance
agreements. The guidelines were placed
on the Table of the House in reply to
Unstarred Question No. 3765 answered
on 2nd July, 1971. The actual option
to convert the loans in whole or in part,
into equity will be exercised by the
institutions later, at the appropriate
time, in accordance with the terms of
the convertibility clausc written in the
loan agreements.

Reduction in Foreign Aid

5827. SHRI SHRIKISHAN MODI :
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have taken
a decision regarding curtailment of
foreign aid ;

(b) if so, the reasons therefor; and

(c) whether Government are consi-
dering to reduce the foreign aid still
further ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) to (c). The approach towards foreign
aid has been outlined in the draft Fifth
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Five Year Plan, which has been laid on
the Table of the House.

Steps taken to bring down the currency
in circulation
5828. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB :

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
sidering to utilise the sale proceeds of
two million tonnes of Russian wheat to
bring down the currency in circula-
tion ;

(b) if so, the nature thereof and if
not, the reasons therefor; and

(cy the steps to be taken to bring
down the currency in circulation ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In pursuance of an Inter
Governmental Agreement, two million
tonnes of wheat would be made avail-
able by USSR, on a loan basis, for
shipment to India by May, 1974. Its
replacement to the Soviet Union would
commence two years after final delive-
ries and be effecied in the course of
five years in equal annual instalments.
Although the Agreement has no direct
bearing on the currency component of
the money supply, the sale proceeds of
the wheat would, other things being
equal, have a contractionary effect on
the money supply.

(c) The reference presumably is to
measures to curb inflationary pressures
on the economy. The steps taken in
this regard include :—

(i) In May last Bank rate was raised
from 6% to 7%. Banks’ cash
reserve ratio has been progres-
sively raised from 3 to 7%. The
statutory liquidity ratio has also
been effectively raised to 32% of
the demand and time liabilities
with effect from 8th December,
1973. A ceiling has also been
suggested by the Reserve Bank
for the amount of credit that
banks can expand during the
current busy season {November
1973 to April 1974).

(ii) Orders were issued in August,
1973 for curtailing Government
expenditure throuén economies
in non-plan and plan expendi-
tures to the tune of Rs. 400
crores.
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(iii) States have been advised to close
down relief works started in
1972. It has also been decided
to re-impose financial ceilings on
relief works.

iv)

Issue prices of rice, coarse
grains and wheat have been rais-
ed to bring down the quantum
of subsidy payable to the Food
Corporation.

Liberzalisation of licensing policy in
favour of Monopoly Houses

5829. SHRI SHRIKISHAN MODI :
SHRI P. GANGADEB:

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are consi-
dering any move for liberalisation of
the licensing policy in favour of mono-
poly houses ;

(b) if so, reasons therefor;

(c) whether there has been any oppo-
sition to such a move from the top
eccnomists; and

(d) if so, reaction of Government

thereto

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) to (d). Do not arise.
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Tax Certificate Scheme

5831. SHRI RANABAHADUR
SINGH : Will the Minister of FINAN-
CE be pleased to state:

(a) whether the 8th All India Con-
ference of Tax Executives has urged
Government to re-introduce the Tax
Certificate Scheme to work as an incen-
tive for production and to extend the
provision for development rebate for
another two years; and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.
The Government has not officially re-
ceived intimation of any such demand.

(b) Does not arise.

Expenditure on Tourist Centres in
Maharashtra looked after by the
Central Government

5832. SHRI SHANKERRAO SA-
VANT : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the names of the Tourist Centres
in Maharashtra the needs of which are
looked after by the Central Govern-
rent ;

(b) in what way their needs are look-
ed after; and

.(c) what is the expenditure in each
case during the last three years?
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THE MINISTER OF STATE IN MAHISHI): (a) to (c). The

THE MINISTRY OF TOURISM AND
CIviL AVIATION  (DR. SAROJINI
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required

information is as given below :—-

Name of the Centre

Details of facilities provided Estimated Expendi

Ccost ture to
date
(Rs. in lakhs)

1. Aurangabad . . Youth Hostel, Aurangabad . 2.96 2.23
2. Borivali . . . « Safari Park Borivali . 6.89 2.99

3. Mini Buses supplied :—
(i) Tadoba National Park Tadoba National Park . 10.41 0.41
(ii) Borivali Safari Park . BorivaliSafari Park . 10.41 0.4
4. Ajanta . . . . Water Supply . . . 5.11 0.60
5.Ellora . . . . WaterSupply . . . 2.35 2.00
6. Ellora . . . . -Black Topping of Roads in 2.47 0.35

the archaeologiczl enclo-

sures.

Demand made by Presidents of Stock
Exchange to lift ban on forward
trading in equities

5833. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be
pleased to state :

(ay whether Presidenis of the Stock
Exchanges have demanded lifting of
the ban on forward trading in equities ;

(b) whether any other demands were
made by them when they rmet him
during the month of November, 1973;
and

{c) the reaction of Government to
the demands?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) 0 (c). Yes, Sir. The Presidents of
the Stock Exchanges had calied on the
Finance Minister on 23rd November,
1973 when, among other matters, they
made a request for the withdrawal of
the ban on forward trading in shares.
The Finance Minister did not agree to
their request.

Scheduled and Unscheduled Banks in
India

5834. SHRI SHANKERRAO
SAVANT: Will the Minister of
FINANCE be pleased to state:

(a) the number of scheduled and un-
scheduled banks in India;

(b) the nature of control of the State
Bank and the Reserve Bank on each
of these categories; and

(cy under what circumstances does
the Reserve Bank or Government com-
pel the amalgamation of the unsche-
duled banks with the scheduled Banks ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) There are at present seventytwo
scheduled commercial banks (i.e. ex-
cluding two Pakistani banks the affairs
of which are vested in the Custodian
of Enemy Property in India and the
scheduled State Co-operative banks)
and nilne non-scheduled commercial
banks in the country.

(b) It is presumed that the Hon’ble
Member has in mind the control exer-
cised by the central banking institution
on the scheduled and non-scheduled
commercial banks. Such control is not
exercised by the Staie Bank but only
by the Reserve Bank of India under
the various provisions of the Reserve
Bank of India Act, 1934 and the Bank-
ing Regulation Act, 1949. The more
important of these provisions are :

Reserve Bank of India Act, 1934

(i) Section 17, which prescribe the
various types of securities
against which the Reserve Bank
may grant advances to the Sche-
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duled banks. By stipulating
that the advances will be avail-
able only under certain condi-
tions, upto certain limits and at
a certain rate of interest, the
Reserve Bank exeftises consider-
able influence over the opera-
tions of the scheduled banks.

(ii) Section 42, which empowers the
Reserve Bank to vary the rate of
cash reserves to be maintained
with it by the scheduled banks

between 3% and 15% of the
total of their demand and time
liabilities.

Banking Regulation Act, 1949,

(i) Section 21, which empowers the
Reserve Bank to determine the
policy in relation to advances to
be followed by banking com-
panies generally or any banking
company in particular.

(iiy Section 22, which requires a
Banking Company to obtain a
licence from the Reserve Bank
{or carrying on banking busi-
ness.

Section 23, which lays down that
the prior permission of the Re-
serve Bank should be obtained
by a banking company for open-
ing of new, and transfer of
existing places of business.

(iii)

Section 35, which provides for
inspection of banking companies
by the Reserve Bank amd conse-
quential matters.

(iv)

(v) Section 35A, which empowers
the Reserve Bank to issue direc-
tons to banking companies in
certain circumstances.

(c) The
terms of Section 45 of the
Regulation Act, 1949, to the Central
Government tor an order of mora-
torium in respect of a banking company
when it appears to it that there is good
reason so to do. If the Central Govern-
ment, after considering the Reserve
Bank’s application, makes an order of
moratorium staying the commencement
or continuance of all actions and pro-
ceedings against the banking company
-for a fixed period of time, the Reserve
Bank, if it is satisfied that in the public
interest or in the interest of the deposi-

Reserve Bank applies, in
Banking
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tors or in order to secure the proper
management of the banking company
or in the interests of the banking system
of the country as a whole it is so neces-
sary to do, prepares either a scheme
for reconstruction or a scheme for
amalgamation of the banking company
with any other banking institution. The
Scheme for amalgamation so prepared
by the Reserve Bank comes into force
after the Central Government sanctions
the scheme with or without modifica-
tion.

Dhawan Committee Report on Avro
Aircraft

5835. SHRI JAGANNATH MISH-
RA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state ©

(a) whether report of Dhawan Com-
mittee appointed to evaluate all aspects
of AVRO (HS 748) aircraft has been
finalised and received by Government;

(b) if so, the salient features of the
recommendations made ;

(c) the decision taken by Govern-
ment thereon; and

(d) if not, the time by which the
report is likely to be received by Gov-
ernment ?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The Dhawan Com-
mittee has not yet submitted its report.

(b) and (¢). Do not arise.

(d) The report is expected to be
received shortly.

Export Promoiion Tour by Commerce
Minister to Foreign Countries

5836. SHRT PRIYA RANJAN DAS
MUNSI : Will the Minister of COM-
MERCE be pleased to state:

(a) how many countries the Minister
has visited. before the Parliament Ses-
sion for promotion of our export
abroad ;

(b) which are the items of our coun-
try at tne moment particularly in the
field of Textile, Jute and the Engineer-
ing goods which can be exported at
marginal or high profit to the foreign
countries; and

(c) which are those countries eager
to purchase Indian Jute and Textile
goods in more number than the past?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) Commerce Minis-
ter visited Japan, UK., Denmark,
France, Holland, Belgium and West
Germany.

(b) In world markets, prices of inter-
nationally trade goods fluctuate from
time to time according to their demand
and supply. Consequently, the price of
any commodity at a particular time is
the result of the interplay of the forces
of demand for that commodity and
supply of the commodity. In view of
this, it is the Government’s constant
endeavour to keep the prices of Indian
exports, including textiles, jute and
engineering products competitive in
world markets.

(c¢) It is the Government's policy to
promote export of all goods, traditional
and non-traditional, to all countries in
order to realise the export targets en-

visaged.
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Impact of Devaluation of Yen on
India’s Trade Payments

5839. SHRI M. RAM GOPAL
REDDY : Will the Minister of FINA-
NCE be pleased to state :

(a) whether Japan Government have
devalued their currency recently; and

(b) if so, its effect on our trade pay-
ments with that country ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir. However, the Japanese Yen,
which is floating since Februarv 1973,
has depreciated against the U.S. dollar
during November, 1973. The deprecia-
tion in the value of Yen in terms of
the U.S. dollar during November 1973
was about 4.7 per cent.

(b) There has been no perceptible
impact of this development on India’s
trade and payments.

Hotel Projects in the Capital

5840. SHRI DEVINDER SINGH
GARCHA : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state whether the multi
authority jurisdictions stand in the way
of coming up of hotel projects in the
Capital ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI) : Action for allocation of
sites in Delhi for the construction of
hotels, is being takem by the Depart-
ment of Tourism in co-ordination with
the other authorities concerned.
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“Tourist potential of Andaman-Nicobar
Isiands

5841. SHRI N. TOMBI SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the steps taken to develop Anda-
man-Nicobar Islands as a tourist attrac-
tion;

(b) whether Government have made
any study of tourist potential in the
said Islands;

(c) if so, the outcome of
study; and

(d) if not, whether Government pro-
pose to take up a study?

THE® MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI;: (a) A provision of Rs.
10.00 lakhs have been made in the
Fifth Five Year Plan of the Union
Territory for the development of tourist
facilities in the Andaman-Nicobar
islands.

such a

(b) to (d). A comprehensive develop-
ment of the islands from the point of
view of tourism would be taken up as
soon as the existing restrictions on the
entry of tourists to the islands are
relaxed.

Tuformation supplied to Tourists through
Regional Centres of Central Tourist
Directorate

5842. SHRI N. TOMBI SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware
that most of the information supplied
to tourists through the Regional Cen-
tres of the Central Tourist Directorate
is not upto date;

(b) if so, the reasons therefor and
whether Government are considering
the question of introducing a mecha-
nism for constant check-up in this
behalf;

(c) whether the Central Tourist
Directorate is in constant touch with
the State units and its own regional
branches; and

(dy if so, in what manner and how
frequently?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIINI
MAHISHI) : (a) and (b). No Sir. Eyery

“effort is made to ensure that Regional
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Centres are kept fully equipped with
upto date information for supply to
tourists.

(c) Yes, Sir.

(dy Tourist information is compiled,
maintained and brought upto date by
the Govt. of India Tourist offices all
over the country by correspondence as
also by personal visits of the trained
Information staff to places of tourist
interest in their respective regions. This
information is exchanged among all
Govt. of India Tourist Offices/State
Government Tourist Burcaux.

Proposal to evolve new pattern of
Budgeting in the Centre

5843. SHRI N. TOMBI SINGH:
Wili the Minister of FINANCE be
pleased to state :

(a) whether Government are consi-
dering to evolve a new pattern of bud-
geting in the Centre; and

(b) if so, the basic outlines of the
new pattern?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In exercise of the powers
vested in him under Article 150 of the
Constitution, the Comptroller and Audi-
tor General has, with the approval of
the President, prescribed a revised ac-
counting classification with effect from
1st April, 1974 for the accounts of both
the Central and State Governments. The
revised classification is broadly in terms
of the functions and programmes of
Government.

As the budget classification follows
the accounting classification, the Budget
for the year 1974-75 will show the esti-
mated receipts and expeditures in terms
of the revised classification.

A statement indicating the bsic out-
lines of the revised classification is
placed on the Table of the House.

STATEMENT

Basic outlines of the revised accounting
classification :

Governmental functions have been
grouped into three important sections;
viz.

(a) General Services iike Police,
Defence, Collecfion of Taxes,
Administration of Justice, Dis-
trict Administration, Jails, Audit,
etc.
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(b) Social and Community Services
like Education, Medical, Public
Health, Information and Publi-
city, Labour & Employment,
Housing, etc.

(c) Economic Services like Agricul-
ture, Industries, Water and Pow-
er Development, Transport and
Communications, etc.

(ii) In each section important func-
tions and major programmes have been
allotted Major Heads of Account. At
present many important functions have
no corresponding Major Heads. A large
number of new Major Heads like Art
and Culture, Housing, Urban Develop-
ment, Information and Publicity, Social
Security and Welfare, Foreign Trade
and Export Promotion, Minor Irriga-
tion, Soil and Water Conservation, Food
and Nutrition, Dairy Development, Vil-
lage and Small Industries, Tourism etc.
have been introduced.

(iii) In the accounting  structure
major heads are divided into minor
heads. Minor head classification is most
important for operational control. At
present the minor heads mainly repre-
sent organisations and this has not
been conducive to performance budget-
ing and programme monitoring. New
sets of minor heads which would reflect
meaningfully major programmes like
prevention and control of diseases,
medical relief, promotion of modern
Indian languages & literature, schemes
for small and marginal farmers and
agricultural labour, women’s welfare,
welfare ot poor and destitute etc. have
been opened.

(iv) Important changes have been
madz in the classification of capital ex-
penditure. At present investments made
by Government in Public Sector Under-
takings are all reflected under an omni-
bus head of account culled “Capital
outlav on Industrial and Economic
Development”, irrespective of the func-
tions to which the investments, relate.
In view of the size of the capital invest-
ments in various Projects an elaborate
classification for investments has been
proposed. Thus there would be separate
Major Heads for investments in “Ma-
chinerv and Engineering Industries”,
“Petroleum, Chemicals and Fertilisers
Industries”, “Aircraft and Ship Building
Industries”, “Telecommunication and
Electronics Industries”, “Consumer In-
dustries”, “Mining and Metallurgical
Industries”, etc.
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(v) In view of the phenomenal in-
crease in Governmental outlays by way
of loans the accounting classification
for loan transactions has been comple-
tely revamped. At present the classifica-
tion of loans is related to parties to
whom loans are given e.g. State Gov-
ernments, Government companies, pri-
vate parties, Municipalities, etc. and not
related to the purpose or programme
for which loans are given.

(vi) Expenditure on Secretariat is
now accounted for under one head as a
part of ‘Administrative Services’. This
gives a misleading picture of the role of
Secretariat. From 1974-75 Secretariat
expenditure relating to General Ser-
vices, Social and Community Services
and Economic Services will be record-
ed under three distinct Major Heads in
the relevant sectors.

(vii) All expenditure on Public Works
whether on buildings or roads is pre-
sently accounted for under a single
Major Head called “Public Works”.
Thus this Major Head includes expen-
diture on housing, hospital buildings,
office buildings, roads, bridges etc. and
this vitiates the presentation of expendi-
tures in terms of functions and pro-
grammes of Government. Under the
revised accounting classification expen-
diture on roads and bridges will be
recorded under a separate Major Head
in the Economic Services sector. Simi-
larly housing will be recorded distinct-
ly in the Social and Community Ser-
vices sector. Expenditure on functional
buildings like schools, hospitals etc.
will be recorded under the functional
Major Heads concerned like “Educa-
tion”, “Medical” etc. Such a break up
will facilitate a meaningful appreciation
of the total cost of a programme and
also an understanding of the nature of
public works expenditure.

(viiiy The Receipts heads of account
have also been revised to show Tax
Revenues separately from Non-Tax Re-
venues. Within Tax Revenues the
direct taxes- and indirect taxes have
been arranged in an orderly fashion.

Smuggling of Mill-Yarn produced in
India

5844. SHRI N. TOMBI SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that there are reports of smuggling of
mill-varn produced in India in the
border States of the North-easters areas;
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(b) if ‘so, the steps being taken or
already taken to stop smuggling of yarn
in those areas; and

(cy if not, whether Government have
made any enquiry in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : (a) A few cases of
smuggling of Indian Mill yarn to
Bangludesh from the border States of
West Bengal and Tripura have come to
the notice of Government.

(b} The following steps have been
taken fo prevent smuggling of goods
including mill yarn on the North-east-
ern border: ’ '

Customs staff has been posted along
the border in addition to staff of the
Border Security Force who have also
been empowered to act as Customs Offi-
cers for anti-smuggling work. The
trends in this regard are constantly re-
viewed by the concerned agencies and
rernedial measures adopted. Periodical
meetings are held between the staff of
Customs department and Border Secu-
rity Force to exchange information on
matters relating to smuggling across the
border and to plan co-ordinated action
to check smuggling.

(c) in view of (b) above, the question
does not arise.

Exports to U.S.S.R. and East European
Countries

5845. SHRI BAKSI NAYAK: Will
the Minister of COMMERCE be
pleased to state :

(a; the total exports io the Soviet
Union and the East European coun-
tries during the last three years and
the total imports from these countries
during the corresponding period; :

(b) whether exports to these countries
is much more than imports from the
countries and as a result there is a
heavy accumulation of rupees;

(c) whether there was any discussion
in this regard with Mr. Brezhnev who
visited India recently; and

(dy whether any plans were formula-
ted to balance imports and exports to
and from these countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). India’s
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exports to and imports from USSR and
the East European countries during the
last three years have been as under :—

1970-71 1971-72 1972-73

(Value in Rs. crores)
362 344 470
228 209 218

Exports .

Imports

Excess of exports over imports is
utilised for debt servicing.

(c) and (d). Under the provision of
the Trade and Payments Agreement
with these countries, imports and ex-
ports balance each other over a period
of time.

However, in the discussions that took
place at the time of Soviet leader’s visit
in November, 1973, it was recognised
that for the development of Indo-Soviet
trade on a balance payment basis,
India’s imports from USSR should be
increased. :

Pilot Test House

5846. SHRI BAKSI NAYAK: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Pilot test houses as pro-
posed by Government- in Bombay are
likely 0 be put up in a number  of
other Metropolitan cities; and

(by if so, the main features thereof
and the purpose which these pilot test
houses will serve to boost our exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir,
in due course, at Delhi, Calcutta, Mad-
ras and Cochin. These will be all-pur-
pose test houses for exercising quality
control and pre-shipment inspection of
export commodities.

Hotels managed by LT.D.C.

5847. SHRI PILOO MODI: Wil
the Minister of TOURISM AND
CIVIL AVIATION bc pleased to state :

(ay the number of hotels throughout
the country which are being man:
by the Indian Tourism Development
Corporation ;
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(b) the categories of all these hotels
the room charges thereof and how
room charges compare with simi-

lar class of hotels outside India;

(c) whether Government propose to
put up less expensive hotels to attract
tourists of average means; and

(d) if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Twelve hotels are
being managed by the I.T.D.C.

() So far, the followmg four hotels
only have been classified into star cate-
gories :— 12

Ashoka Hotel, 5 Star Deluxe
New Delhi
Hotel  Janpath,
New Delhi . 3 Star
Lodhi Hotel, New
Delhi . . 2 Star
Ranjit Hotel, New
Delhi . 2 Star

Although the following 8 hotels have
yet to be classified, they have been
planned to offer servicé and amenities
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of the star categories indicated against

each :—
Sear
Akbar Hotel, New Delhi « 5
Ashoka Hote!, Bangalore « 5
Qutab Ho'el, New Delhi . 4

Kovalam Grove Cotta.ges,
Kovalam . .

Varanasi Hotel, Varanas1 . 3
Laxmi Vilas PalaceHotel

Udaipur . .
Aurangabed Hotel, Auran-

gabad . 2
Khaju-cho Hotel Khaju-

jurahc . .

A statement showmg the tariff appro-
ved for all the 12 hotels is attached.
Information regarding the room charges
of hotels outside India is available in
respect of some of the 5 Star hotels
only. According to this information, in
most cases, the room rates of hotels
outside India are well in excess of the
rates charged in the L.T.D.C. hotels.

(¢) and (d). Yes, Sir. Proposals for
the construction of new hotels for tou-
rists of average means in the public
sector by the LT.D.C. have been in-
cluded in the Fifth Five Year Plan with
a tentative provision of Rs. 960 lakhs.
Investigations are in progress. The loca-
tions and sizes of these establishments
have not yet been finalised.

STATEMENT

Name of Hotel

Room )
only Service chirges
(in Rupees)

Ashoka Hotel, New Delhi .
Akbar Hotel, New Delhi
Janpath Hotel, New Delhi .
Hotel Ashoka, Bangalore
Lodhi Hotel, New Delhi

Aurangabad Hotel, Aurangabad .

Ranjit Hotel, New Dzlhi

A.C. A.C.
Single Double
120 180
100 160
60.75 110-130
95 145
50-55 75-85
35-40 55-65 (Non-A/C)
65* 110*
50+ 90* (Non-A/C)
50-55 75-85
3540 55-65 (Non-A/c)

*Breakfast included.
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Name of Hotel Room
only Service charges
(in Rupees)
A.C. A.C. T
Single Double
Khajuraho Hotel, Khajuraho . . . 55 80
40 65 (Non-A/c)
Laxmi Vilas Palace Hotel, Udaipur . « 55 80
40 65 (Non-A/c) 10%
Kovalam Grove Cottages, Kovalam . . 9 120 10%
Varanasi Hotel, Varanasi (functioning since 60 100
September, 1973) 45 85 (Non-A/C)
Qutab Hotel, New Delhi (functioning since 90 150
November, 1973)
200 (Single Apartment)
300 (Double Apartment)

Export of Jute

5848. SHRI BAKSI NAYAK : Will
the Minister of COMMERCE be
pleased to state:

(a; the foreign exchange earnings in
view of export of Jute likely to be made
during the current year; and

(b) what is the percentage of likely
increase in foreign exchange earnings
as compared to our exports earning
from jute during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE: (a) It is estimated
that the foreign exchange earnings from
export of jute goods during the current
year viz. 1973-74 will be around Rs.
235 crores.

(b) The exports as per present esti-
mates are not likely to reach the levels
of 1971-72 and 1972-73.

Setting up of Induostries in Samta Cruz
Export Processing Zone

5849. SHRI BAKSI NAYAK : Will
the Minister of COMMERCE be
pleased to state :

(a) whether Government have decid-
ed to allow foreign companies to set up
industrial uaits in the Santa Cruz ex-
port processing zone; and

(b) if so, the basis on which Govern-
ment will permit foreign companies to
set up industrial units?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Permis-
sion to set up industrial units in the
Santa Cruz export Processing Zone is
accorded on the merits of each propo-
sal, taking into account a number of
factors, such as the back-ground of the
applicant, the status of technology in-
volved, the extent of foreign exchange
likely to be earned, the value added
content of the product, the likely im-
pact on the exports of existing units
in the country, overseas marketing
arrangements made etc. Requests from
foreign companies would be considered
on the merits of each case with all the
relevant aspects in view.

Export of White Printing Paper
5850. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of COMMERCE
be pleased to state :

(a) the total value of white printing

paper exported during the last three
years, year-wise;

(b) whether Government are consi-
dering to stop the export of white print-
ing paper as there is scarcity of such
paper in India; and

(c) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) “White Printing
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Paper” is not separately classified in the
Revised Indian Trade Classification. It
falls under “Other Printing and Writ-
ing Paper (machine made) in rolls or
sheets” the exports of which during the
last three years were as under :—

Rs. .

Lakhs
107071 248 .
97172 76
1072-73 57

(b) and (c). “Writing and Printing
Paper, all sorts” has been brought under
the Export Control Order, 1968 in
Part ‘A’ of Schedule I with effect from
30th November, 1973. The exports of
this item will normally not be allowed
except where irrevocable letters of cre-
dit bad been opened by foreign buyers
and accepted by Indian Banks prior to
30th November, 1973.

Air Service from Delhi to Jamnagar

5851. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is no direct ser-
vice from Delhi to Jamnagar;

(by if so, whether there is a great
public demand for an air service from
Delhi to Jamnagar to cover the Sau-
rashtra region; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (c). Jamnagar is
connected to Delhi via Bombay. There
is no proposal to provide a direct ser-
vice between Delhi and Jamnagar.
Indian Airlines are not aware of any
public demand in this regard.
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Complaint against three employees of
Indian Institute of Packaging at
Bombay

5855. PROF. MADHU DANDA-

VATE : Will the Minister of COM-
MERCE be pleased to state:
{a) whether action has been taken

against three employees of the Indian
Institute of Packaging at Bombay:

(b) whether these three employees are
the office-bearers of ‘Indian Institute of
Packing Empliyees Association’;

(c) whether the action against them
has been taken in view of the trade
union activities of the Association with
which they are connected as office-
bearers; and

{d) whether the action against the
employees in proposed to be revoked?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). The ac-
tion against the three employees is due
to either unsatisfactory performance or
indiscipline and not due to their “Em-
ployees Association activities”.

Supreme Court judgment on Yam
Control Order
5856. SHRI MADHU DANDA-

VATE : Will the Minister of COM-

MERCE be pleased to state:

(a) whether Government have consi-
dered the policy-implications of the
Supreme Court’s judgment on the 26th
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November, 1973 upholding the yarn
Control Order, and

(b) if so, what concrete steps are
revised by Government to meet the
situation created by the Supreme Court
judgment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
matter is under consideration.

Imports of Edible Oils in Exchange for
Groundnuts from USSR

5857. PROF. MADHU DANDA-

VATE : Will the Minister of COM-
MERCE be pleased to state:
ia) whether during the boycott of

trading of groundnuts, on ships procee-
ding to Soviet Russia, the spokesmen of
the Soviet Government had assured the
All India Port and Dock Workers
Federation, that equivalent edible oils
would be sent to India in exchange of
the exported groundnuts if request
came from proper quarters of Govern-
ment of India; and

(b) if so, whether Government in-
formed Soviet Russia about India’s
willingress to accept this new arrange-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) This Ministry is
not aware of any such assurance hav-
ing been given by Soviet authorities.
Nor is it aware of this assurance having
been given by the spokesmen of the
Soviet Government to the All India Port
and Dock Workers Federations.

(b) Does not arise.

Air Agreement with Fiji

5858. SHRI R. N. BARMAN : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the draft air agreement
between India and Fiji has been appro-
ved by the Government of India; and

(b) if so, the main features of the
agreement?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.
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(b) It provides that the designated
airlines of India and Fiji may each

operate up to two services a week, with -
any kind of aircraft, on the routes
specified therein.

Agreement for Loans from Canada

5859. SHRI R. N. BARMAN:
SHRI R. V. SWAMINA-
THAN :

Will the Minister of FINANCE be
pleased to state :

(@) whether an agreement for a loan
of 10 million Canadian dollars has
been signed between India and Canada;

(b) if so, its main features; and

(c; the total amount out of this loan
likely to be earmarked for West Bengal?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). Yes, Sir. A loan Agreement
with Canada for 10 million Canadian
dollars (Rs. 7 crores) was signed on
27th November, 1973. The loan is meant
to finance the import of Potash from
Canada during 1973-74. The loan
carries no interest, commitment or
service charges and is repayable in
50 years, including a grace period of
10 years.

‘c) As the entire loan amount is
meant to finance the import of Potash
from Canada, the question of earmark-
ing any amount out of this loan for
West Bengal does not arise.
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Loan advanced by Nationalised Banks
to Farmers in Dadra and Nagar
Haveli

5861. SHRI R. R. PATEL : Will the
Minister of FINANCE be pleased to
state the total sum of money advanced
by the nationalised banks to the farmers
in Dadra and Nagar Haveli against
their earmarked amount during the
last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Ad-
vances provided by the public sector
banks for agricultural development pur-
poses to farmers in Dadra and Nagar
Haveli and outstanding as at the end
of June 1969 and March 1973 have
been as under:

(Rs. in

lakhs)
June 1969 . . . —
March 1973 (Provisional) . 0.32

No predetermined amounts are ear-
marked for the purpose of lending by
the banks among the various States.
The extent of agricultural loaning in a
particular area depends on a  variety
of facﬁors, viz., the spread of branch
offices in rural and semi-urban areas,
the organisational set-up of the banks
the strength and performance of the
cooperatives in the area, the extension
services, input supplies and irrigation
facilities available in the locality, the
development of banking habit among
the farmers of that area etc.
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‘Opening of branches of Nationalised
Banks in Dadra and Nagar Haveli

5862. SHRI R. R. PATEL : Will the
Minister of FINANCE be pleased to
state :

{1y the tota! number of State Bank
branches and -other nationalised banks
oranches opened during the las! three
years in Dadra and Nagar Haveli; and

(b) the number of branches likely to
be opened during the next five year
plan in that territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) The
ena Bank, which is the only pubiic
'sector commercial bank having offices
in the Union Territory of Dadra and
Nagar Haveli has four offices in this
Union Territory. All the four offices
were opened in the post-nationalisation
period—one in 1969, two in 1970 and
one in 1971. The population per bank
office in Dadra and Nagar Haveli, as
at the end of June, 1973, was 19,000
as compared to the all-India average of
36,000.

(b) The Reserve Bank has asked all
commercial banks to draw up Three
Year. Rolling Plans for branch expan-
sion. The plans for the three year period
1974-76 are yet to be finanlised.

Action taken against scme employees
working in Traffic Department at Bom-
bay Airport

$863. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

fa) whether ‘on the one hand }he
Indian Airlines Management is trying
to reduce the Overtime bills of its em-
ployees and on the other hand some
employees working in its Traffic De-
partment at Bombay Airport have been
taken to task for refusing to work on
Overtime; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). By their
very mature airline operations often call
for detention of workmen beyond a
shift to meet the requirements of the
work-load and provision exists in the
rules to make refusal to do so punish-
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able. Hence there is nothing wrong in
the management administering a warn-
ing to "certain employees who refused
to work overtime as required under the
exigencies of service.

What the management is trying to
achieve is to match workmen with work-
load in the interest of efficiency and
safcty of operations, improve produc-
tivity by eliminating wasteful practices
and reduce avoidable overtime which
had assumed alarming proportions.

Discontinuance of Flight training pro-
gramme by Flying Clubs

5864. SHRI M. SUDARSANAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

. (2) whether some of the Flying Clubs
in the Country have discontinued flight
training programmes;

(b) if s0, the reasons therefor; and

(c) the functions performed by such

clubs now?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). The recent
increase in the cost of aviation fuel has
imposed an additional - financial burden
on the clubs some of which have in-
formed the Director General of Civil
Aviation that unless Government comes
to their aid, they may" have to suspend
their flying training programme.

(c) Flying Clubs carry out the fol-

lowing activities :—

(i) Impart. training. to members for
issue of Private Pilots’ Licence
and renewal of Commercial cate-
gories of Pilots’ licences;

(i) Impart- training. to NCC cadets:
(iiiy Hobby flying;

{iv) Organise joy rides,' air rallies,
races, etc.

Curbs on Zinc Imports

5865. SHRI M. SUDARSANAM:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have decid-
ed to put curbs on Zinc imports; and

(b) if so, the reasons thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b} Does not arise.

Easy flow of Credit for Industrial Com-

mercial, Agricultural and Self-employ-

ment purposes to educated youth of
hilly regions

5866. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state:

(ay whether Government propose to
persuade the nationalised banks to
ensure the casy flow of credit for indus-
trial, commercial, agricultural and self-
empioyment purposes to the educated
youth of hilly regions of the country;

(b) if so, whether Government have
drawn up any plan to ensure this faci-
lity and if so, the nature thereof; and

fc) if not, whether Government pro-
pose to set up a special committee to
cxaminc this question in detaii?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
{a) to (c). It is the accepted policy of
Government to encourage greater flow
of bank credit to the priority sectors
capable of augmenting employment
opportunities, particularly those in the
form of self-employment endeavours,
and to backward -areas, including hilly
regions. In pursuance of this policy,
public sector banks have drawn up a
number of schemes. Thus, whereas at
the end of June 1969 public sector
banks’ outstanding advances to priority
sectors accounted for 14.9 per cent of
their total advances, by the end of June
1973 this proportion increased to 23.8
per cent.

The Government have also made
suggestions, in September, 1973 to pub-
fic sector banks for intensifying their
lending for employment schemes for
small entrepreneurs and development of
infrastructure for small business ven-
tures. These suggestions include, inter
alia, the following :

(i) Ensuring speedy disposal of
loan applications on the basis of
viability, preferably within two
months, and the review of organisa-
tion and procedures, etc. towards
this end;

(i) Charging reasonable rates of
interest for such schemes; in cases
satisfying the criteria  prescribed
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under the Differential Interest Rate
Scheme, the rate to be charged being
only 4 per cent; ’

(iiiy Prescribing reasonable margins,
which should be kept suitably low
in the case of small loans, and for
making sustained efforts to ensure
larger sperad of schemes for techni-
cal entrepreneurs for which no mar-
gin money is stipulated;

(iv) For supplementing the efforts
of Siate Government and their cor-
porate agencies in providing consul-
tancy and counselling services to
small entrepreneurs; and

v) Establishing close liaison with
District and State authorities and
State Financial and Corporate bodies
50 that decision-making for providing
loan assistance to viable projects is
speeded up.

In addition to the above, there is a
Scheme of differential interest rate,
which : provides for bank credit at a
concessional rate of interest of 4 per
cent to certain categories of borrowers
in low-income brackets. The scheme is
currently in -operation in industrially
backward districts, including hilly dis-
tricts, the main idea being that back-
ward districts should be given priority
in a scheme of this type.

Raids by Income Tax Authorities

5867. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state:

(a) the number of raids conducted
by the Income-tax Authorities in the
State of Jammu and Kashmir, Punjab,
Himachal Pradesh, Haryana and Union
Territories of Delhi and Chandigarh
during the year 1973 ; and

(b) the names of the persons and
firms whose premises were raided and
the total amount involved in these
raids ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) As per
reports received, 57 searches were con-
ducted by the Income-tax Authorities
during 1973, upto the end of Novem-

.ber, 1973 in the Commissioners’ charges

of Delhi and Patiala having jurisdiction
in the State of Jammu and Kashmir,
Punjab, Himachal Pradesh, Haryana
and Union Territories of Delhi and
Chandigarh.
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(b) The value of assets seized in
these searches is Rs, 44.84 lakhs, The
names of the persons/firms searched
are given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT 6097/73.]

Exemption from payment of Income-
tax on allowance received by officials
of Indian Airlines

5868. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state the nature
of allowance, available to the employees
of the Indian Airlines, which are not
subjected to the levy of Income-tax ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : The follo-
wing allowances available to the emplo-
yees of the Indian Airlines are not sub-
jected to the levy of Income-tax :

(i) Charter allowance.

(i) Special travelling allowance.
(iii) Stay-over allowance.

(iv) Meal allowance.

(v) Daily allowance.

(vi) Kit maintenance allowance.
(vii) Telephone allowance.
(viii) House rent allowance.

(xi) Transport/conveyance
ance.

allow-

In addition to the above allowances,
the following benefits are also available
to them :

(i) Light refreshment
before each take-off.
(i)

Free and concessional passages.
(iii) Reimbursemenf of loss of

licences insurance,
Mutual Benefit  Fund/Special
Annaity.
The taxability of some of the above

jtems is under examination.
fpa a6T g e/ deani 6
o 0T e @ Afgw § e e S
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Fraud committed in Srikunta and Pet
Branches of Central Bank in Malelal:
rasitra and Guijarat

5871. SHRI VIKRAM MAHAJAN :
Will the Minister of FINANCE be
pleased to state :

(a) whether a  fraud involving
Rs. 650 crores advanced for agricultu-
ral purposes by various Branches of
the Central Bank of India ip Maha-
rashtra and  Gujarat, particularly
Srikunta and Peth Branches in Poona
and Mithakali Branch in Ahmedabad,
has come to the notice of Government :
and

(b) if so, the reaction of Govern-
ment thereto and the action taken or
proposed to be taken in this regard ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). The Central Bank of
India has reported that agricuitural
Loans outstanding in Maharashtra and
Gujarat totalled Rs. 25.00 crores and

Rs. 3.50 crores respectively in July
1973 of which Rs. 2.21 crores and
Rs. 0.79 crore were overdue on 31st

March 1973 in Maharashtra and Guja-
rate respectively, Thus even the. over-
dues are much less than Rs. 650 crores
allegedly involved in fraud.

As regards Agricultural advances at

Shrigonda, Peth and  Mithakhali
branches, the Central Bank of India
has fumished the following infor-

mation :
(i) Shrigonda Branch

Advances for wells and pumpsets and
crop loans in June 1973 totalled
Rs. 41 lacs covering 1975 farmers.
Against a demand Rs. 35 lacs in 1972-
73, Rs. 6 lacs only, was recovered. The
balance of Rs. 29 lacs, accumuiated over
the last three years, were partly due to
scarcity conditions and partly to difficul-
ty experienced by growers in 1970-71
in marketing sugarcane because of in-
ordinate delay in commissioning of the
local Cooperative Sugar Factory which
was expecied to commence crushing in
1971. The Sugarcane crop loans ac-
counting for 70% of overdues, were
therefore converted into term loans so
as to allow borrowers to repay their
dues in three years. These loans are
all secured by mortgage of land.
Shrigonda Cooperative Sugar Factory
crushing in 1973 and the bank should
be in position to recover the overdues.
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(ii) Peth Branch

The advances were mainly crop ioans
disbursed for growing potatoes since
1969-70, the annual amount disbursed
cing  about Rs. 16 lacs bene-
fiting about 700 farmers every
year. Against this, recovery was 97%
and 89% in 1969-70 and 1970-71
respectively. In 1971-72, the recoveries
were extremely poor being 17% only,
following extensive damage to the
crops owing to drought conditions. The
request of cultivators affected by natural
calamities for extension of repayment
has been considered sympathetically by
the bank., In addition, schemes for
pumpsets have been sancticned by the
branch since 1969-70 and the amount
disbursed till September 1973 was of
the order of Rs. 14 lacs covering 350
borrowers. Out of these loans, irregu-
larities relating to non supply of pump-
sets by the dealers in 37 cases were
brought to the bank’s notice. In 16
of these cases, the dealers have since
refunded the amounts borrowed and,
in another 19 cases, similar refund is
expected soon. In the 2 remaining
cases, the bank proposes legal action.

(iii) Mithakhali Branch

Advances for wells and pumpsets
aggregated Rs. 63.14 lacs in September
1973. The recovery in 1969-70, 1970-
71, 1971-72 and 1972-73 was 66%,
43%, 26% and 9% respectively. The
defauit in loan payments is attributed
to extensive crop failure owing to
drought in some areas and pumpsets
remaining idle—the farmers not bene-
fiting as anticipated.  The advances
were also spread in 268 villages with a
radius of 75 milles from the branch.
The bank has taken up arn intensive
recovery campaign since 1972 and
recoveries are being effected. The
bank has also given sympathetic consi-
deration to rephasing of loan instai-
ments of borrowers for genuine
teasons. The disciepancies in docu-
mentation have been set right., The
bank holds documents/balance confir-
mation letters for all these loans.

The Central Bank of India has fur-
ther reported that, in all these cases,
the problem to be tackled is one of
recovery of oyerdues from farmers who
have been identified and there is no
evidence suggestive of fraud,

In so far as the Agricultural advances
in Mithakhali braiych is concerned, the
Central Bureau of\ Investigation, who
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had also investigated into the matter,
has since submitted its report to the
bank and the same is under the active
consideration of the bank,

Salary of Employees of different cate-
gories in Life lnsurance Corporation of
India

5872. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state the salary of a Deve-
lopment Officer, A.B.M., Branch Maqa-
ger, Divisional Manager, Clerk, Assis-
tan: and Superintendent, category-wise,
during 1956 and 1973 in the Life Insu-
rance Corpotion of India, Delhi Divi-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
information is being collected and will
be laid on the Table of the House as
soon as it is collected.

Loans given for Undertaking Pilot
Training by the Civil Aviation Depart-
ment

5873. KUMARI KAMLA
KUMARI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the amount of loan given by the
Civil Aviation Department to persons
undergoing pilot training ;

(b) whether the State Goverq-
ments also sanction loans to the candi-
da‘es belonging to their States; and

(¢) if so, the amount and terms and
conditions thereof?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAIJ
BAHADUR) : (a) The Civil Aviation
Department does not give any loans or
scholarships for pilot training courses.
However, individual trainees are eligible
to receive subsidised flying training at
the flying clubs limited up to Private
Pilots’ Licence standard.

(b) and (c). Certain State Govern-
ments sponsor training of their nominees
at the clubs and pay scholarships
covering the flying fees payable by the
trainees for such training.  Precise
details about the amount and terms and
conditions of the scholarship granted
by the various State Governments are,
however, being collected.
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Investment by West Germany

5874. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
FINANCE be pleased to state :

(a) the amount of assistance receiv-
ed and investment made by West
German Government and its industria-
lists in our country ; and

. (b) the industries for which
investment and assistance is given

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b).

FINANCIAL ASSISTANCE
Credits

the

The amount of credits so far expen-

ded k- the Government of Federal
Republic of Germany inclusive of
credits for 19%3-74 is DM 5440.61

million (Rs. 1681.1 crores) consisting
of DM 4289.30 million (Rs. 1325.4
crores) fowards import of goods and
services and DM [151.31 million
(Rs. 355.7 crores) by way of debt
relief loans for rescheduling of princi-
pal repayments, In addition, Suppliers’
Credits aggregating to DM 326 million
(Rs. 100.7 crores) have also been
received from the Federal Republic of
Germany.

The  industries

benefited by
credits are :—

these

Chemical  including  fertilizer
petrochemicals, mining, steel inclu-
dinz alloy and special steel electric
power, automobile and electrical engi-
necring industries, ships and  ship-
buildings, railways, etc.,

and

Grants

(i) Debt Relief: The grants received
so far by way of reduction of interest
charges on past loans in DM 118.6
million (Rs. 36.7 crores).

(ii) Food Aid : The value of grants
received in 1969 under the International
Food Assistance  Programme  was
Rs. 2.65 crores.

TECHNICAL ASSISTANCE

‘The Federal Republic of Germany
has been providing, on a grant basis,
technical assistance in the form of
German experts, training facillties for
Indians, and supply of equipment and
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materials in such fields-as science and
technology, agriculture, education, T.V.,
vocational training, etc. The total
value of lechnical assistance received
upto the end of March, 1973 is esti-
mated at Rs, 12 croies,

INVESTMENT

The outstanding long term private
investments from the Federal Republic
of Germany in India stood at Rs. 74
crores as at the close of March, 1970.
The fields in which the investments
have been made are: manufacturing
industries, mining and services.

(N.B. The rupee equivalent of the DM
amounts mentioned in the con-
text of Financial Assistance have

been arrived at the current
rate of exchangs of 1 DM=
Rs. 3.09).

Investment in India by Benelaz Coun-
tries

5875. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
FINANCE be pleased to state :

(a) the amount of investment made
and assistance received from ‘Benelux’
couniries and their industrialists in our
country, countrywise ; and

(b) the industries for which the

invesiment and assistance is given ?

THE MINISTEER OF FINANCE
(SHRI YESHWANTRAO CHAVAMN) :
(a) and (b).

INVESTMENT

Belgium/Luxumburg :  The out-
standing long term private investments
from Belgium/Luxumburg in India

stood at Rs. 9.5 crores at the end of
March, 1970, The fields in which the
investments have been made are
Mining ; Manufacturing Industries and
services.

The Netherlands : The outstanding
long term Ducth private investments
in india stood at Rs. 17.5 crores at the
end of March, 1970. The fields in
which the Dutch investments have
been made are manufacturing Indus-
tries and services.

ASSISTANCE

No assistance has been received from
Luxomburg so far.
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Belgium : Belgian Credits to India
commenced in 1962/63 and consisted
of entirely Supplies credits up to 1965/
66. The aggregate of suppliers credits
received so far is BF 2500 million
(Rs. 40.5 crores).

The Government-to-Government
credits from Belgium commenced in
1966/67 and have aggregated to
BF 1310 million (Rs. 21.22 crores).
This amount consists of BF 855 million
(Rs. 13.85 crores) towards import
of goods and services from Belgium and
BF 455 million (Rs. 7.37 crores to-
wards debt relief.

The main items imported from
Belgium include Bulk carriers; locos,
cross-bar equipment ; Machine Tools ;
automatic looms; equipment for ferti-
lizer and chemical plants ; power gene-
ration equipment; fertilizers; steel rools;
and raw materials for the glass industry.

The Netherlands: The Netherlands
have been extending financial assistance
to India since 1962 both by way of
General Purpose Credits and Suppliers’
credits. The total aid Teceived so far is
DFH. 559.3 million (Rs, 125.44 crores)
of which the General Purpose credits
amount for DFl. 461.5 million
{Rs. 103.5 crores) and the suppliers
credits account for DF 1,97.8 million
(Rs. 21.94 crores). The Suppliers
credits have since been discontinued and
were used for the import of capital
equipment. The General Purpose cre-
dits over the last few years have in-
cluded an element of Debt relief by way
of reduction in the interest rate on
earlier credits.

The main items imported from the
Netherlands under the Credit were
equipment, components and raw mate-
rials for the electrical and elctronics
industries; fertilizers, chemicals, Nylon
Yarn; steel Dredgers, pontoons, etc.,
apart from services and know-how for
fertilizers plants and dredging.

N.B. The rupee equivalents of the
Belgiun  France and Dutch
Guilder (DF1) mentioned in the
context of the financial assis-
tance extended by the two coun-
tries have been calculated at the
present Central Exchange rate
of 1 BF=Rs. 0.162 and
1 DFI=Rs. 2.243).
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Investment by Scandinavian Countries

5876. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
FINANCE be pleased to state:

{a) the amount of investment and
assistance received from the chngla-
navian countries and their industrialists
in our country, country-wise, and

(b) the industries for which  the
investment and assistance 1s given ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b).

INVESTMENT
1. Denmark :

The outstanding long term Danish
private investments in India stood
at Rs. 1.3 crores at the end of March,
1970. The fields in which the Danish
investments have been made are manu-
facturing Industries and services.

2. Norway :

The outstanding long term private
mvestments from Norway in India stood
at Rs. 0.5 crores at the end of March,
1970. The fields in which the invest-
ments have been made are manutac-
turing industries and services.

3. Sweden :

The outstanding long term Swedish
Private Investment in India stood at
Rs. 1877 crores at the end of March,
1970. The fields in which the Swedish
investments have been made are manu-
facturing industries amd services.

4. Finland :

The outstanding long-term Finnish
private investments in India stood at
Rs. 1.7 crores as at the end of March,
1970. The fields in which the Finnish
investments were made are manutac-
turing industries and services

ASSISTANCE :

1. Denmark :

We have been receiving financial
Assistance from Denmark since 1963.
The total number of loans extended so
far is six-4 general purpose credites
aggregating to DXr. 115 million
(Rs. 12 crores) and 2 Food Loans
amoumting to D.XKz. 60  millien
(Rs. 6.25 crores). The eral pur-
pose credits have beea used for the



173 Written Answers

import of capital equipment like Dairy
machinery, marine diesel engines and
garage equipment; components and
spares and the food Jloans were used

primarily for the import of milk
powder.

2. Norway :

We received only one credit of

NKr. 15 million (Rs. 1.64 crores)
from Norway in 1968 for the import of
fishing vessels, equipment and spares
for the fisheries industry. Part of the
credit was converted into grant in 1971.
The Credit was utilised to the extent of
N. Kr. 1.6 million (Rs. 17.5 lakhs)
only and the balance amount of credit
has since lapsed.

3. Sweden :

Sweden has been extending assistance
to India since 1964 and the total aid
so_far advanced amounts to S.Kr. 381
million (Rs. 57.61 crores). Since the
last two years the aid comprised of
both the credit and ocutright grants,
the latter being restricted to imports
from Sweden. As the aid is untied,
covering imports from any country, it
is a valuable substitute for our own free
Tesources.

_ The aid is for general purposes though
in 1971, part of the aid was specifically
given for dairy development. The
Swedes also extended in 1971, a special

Cljet;lit of S.Kr. 26 million (Rs. 3.93
mlll_xon) for SILO (wheat storage)
project. In addition, debt relief of

$ 0.51 million (Rs. 4.37 crores) in the
form of a grant has been given in 1972/
73, w}:en India was to pay for the
first time interest charges only on the
earlier credits.

Finland :

No assistance on a Govt. to Govt.
basfs has been received from Finland
so far.

N.B.: The rupee equivalents of the
Danish, Norwegian and Swedish
Kroner mentioned in the context
of the financial assistance exten-
ded by the three countries have
been arrived at the present Cen-
tral Exchange rate of 1 D.Kr.—=
Rs. 1:043; 1 NXKr.=Rs. 1.095
and 1 S.Kr.=Rs. 1.512.
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Investment of Foreign Countries

5877. SHRI K. KODANDA RAMI
REDDDY : Will the Minister of
FINANCE be pleased to state:

(a) the amount of assistance receiv-
ed from and investment made by
U.S.A., Canada, Switzerland, Japan and
Australia and their industrialists in our
country, country-wise; and

(b) the industries for which the
investment and assistance is given ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN:
(a) and (b).

INVESTMENT

1 USA.:

The outstanding long term U.S. invest-
ments in India stood at Rs. 426.2 crores
at the end of March, 1970. The fields
in which the U.S. investments have
been made are Plantations, Petroleum,
Manufacturing Industries and Services.

2. Canada :

The outstanding long term invest-
ments from Canada in India stood at
Rs. 20.7 crores at the end of March,
1970. Postponement of principal repay-
ment and payment of interest. The
total amount involved on this account
upto 1971/72 is Rs, 26.20 crores.

Industry-wise data of assistance is not
maintained.

The total aid received from Canada
aggregated to C$ 1250.79 million
(Rs. 908.70 crores). The aid com-
prised of loans valued at C$ 530.544
million (Rs. 385.44 crores), Grants
(including two wheat loans) for food
and non-food items C$ 712.284 million
iRs. 517.47 crores) and debt relief
C$ 7.960 million (Rs. 5.78 crores).

The industries mainly assisted by
Canada are in the field of irrigation &
Power, communications, transportation.
petroleum &  mineral development,
scientific and industrial research, etc.
Canada has alsp provided assistance for
the import of food articles, fertilizers
and industrial commodities including
raw materials.

3. Switzerland :

Switzerland has been extending aid
to India since 1960 and the total aid so
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far received from that country is
S.Fr. 300 million (Rs. 56.88 crores).
10% of the cost of the total imports
is to be bome by the Government of
India from out of its owr free resources
and the balance 90% is financed under

the credit. Except for the imports
under the Development Loan of
>. [r. 35 million tied to the Opra-

Sultanpur-Lucknow 400 K.V. Trans-
mission Scheme, the entire credit is
available for import of goods of Swiss
origin only.

The main items of import under the
Swiss Credit have been electrical equip-
ment, including transformers; machine
tools;  precision instruments; textile
machinery and logging equipment.

4. Japan

Japan has been extending credits to
India as o member of the Aid India
Consortium since its inception in 1958.
The total amount of aid offered by
Japan upto end of March, 1973 was
Yen 275.574 billion (Rs. 661.38 crores),

(i) Yen 231.064 biition (Rs. 554.55
crores) towards import of goods and
services from Japan; and

(i) Yen 44.51 billion (Rs. 106.83
crores) towards debt relief.

The small balance of Yen 0.270 mil-
lion (Rs. 0.65 crores) is earmarked tor
meeting the requirements of Bombay
High Project of the Oil & Natural Gas
Commission. Besides the above, during
the yvears 1958 to 1971 Japan had also
given Suppliers’ credits aggregating to
Yen 75 billion (Rs. 180 crores).

For the current year 1973-74, the
Government of Japan have offered a
sum of Yen 33 billion (Rs. 79.2 crores)
consisting of Yen 7.622 billion (Rs. 16.8
creres) towards commodity aid, Yen
14978 billion (Rs. 36 crores) towards
debt relief and Yen 11 billion (Rs. 26.4
crores) towards Project aid. The agree-
ments are yet to be signed.

The industries benefitted by Japanese
credits are chemicals including ferti-
lisers, mining and metallurgy, special
and alloy steel, power, textile ships and
shipbuilding, oil, petrochemicals etc.

4. Australia :

Australian aid to India has been in
the form of out-right grants under the
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Colombo Plan and technical assistance.
No Loan assistance has been received
from Australia so far.

N.B. The rupee equivalents of
U.S. dollar, Candadian dollar,
Swiss franc, Japan Yen of
amounts mentioned in context
of the Assistance received from
those countries have been cal-
culated at the rate of 1 U.S. $=

the

Rs. 7.50; 1 C$=7.265;
1 S.Fr.=Rs.1.896 and 1 Yen=
Rs. 0.024.

Investment made by USSR and other
East European Countries in India

5878. SHRI K. KODANDA RAMI
REDDY : Will the Minister of FI-
NANCE be pleased to state:

(a) the amount of investment made
and assistancc received from USSR
and the East European Countries in our
country, country-wise; and

(b) the indus'ries for which the in-
vestment and the assistance is given?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) The Table below indicates coun-
try-wise details of credits received so
far by India from USSR and other East
European Countries :

(In Rs. Crores)

Total Value
amount of of con-
Name of the credits tracts
countiry agreements placed
signed upto
soc far  31-10-73
U.S.S.R.. 1,021.14 765.17@
Bulgaria 11.25 2.25
Czechoslevekia 176.20 92.91
Hungery 25.00 4.86
Polznd 38.16 38.16
Rumaniz 20.15¢ 20.15
Yugoslavia . 59.64 59.64
ToTAL 1,351.54 983.14

@ The figure of Rs. 765.17
*The total amount of the

crores relates to contracts placed upto 30-9-73.

Credit is unspecified but this has been used so
far to the extent of Rs. 20.15 crores.
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In addition, deferred payment facili-
ties on normal commercial terms from
USSR and some of the other East
Buropean countries are also available.

(b) The following are the broad
categories of industries for which the
above assistance has been given :

Iron & Steel;

Heavy Industries, like Heavy Ma-
chine Building Plant, Coal Mining Ma-
chinery Plant etc.;

Machinery for the manufacture of

Power Equipment;

_ Oil Exploration & Production, includ-
ing setting up of Oil Refineries;

Non-ferrous Metals;
Fruit & Vegetable Processing;
Drugs and Chemicals;

Equipment for manufacture of Ma-
chine Tools;

Equipment for Fertilizer Plants;

Telecommunications Equipment (pur-
chase of microwave equipment);

Machinery for maufacture of elec-
tric and fluorescent lamps;

Coal mining machinery and equip-
ment;

Purchase of ships;

Purchase of Power Plants.
Increase in Export of Cotton Textiles

5879. SHRI M. KATHAMUTHU :

SHRI S. A. MURUGANAN-
THAM :

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No. 4173 dated
the 24th August, 1973 and state :

(a) whether cotton textile export
has gone up;
(b) if not, whether Government

have taken necessary steps in this direc-
tion; and

(c) what is the latest cotton export
figure?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Cotion
textile exports during the current year
have been better than during last year.
During January-October, 1973, exports
have gone upto Rs. 155.16 crores as

against Rs, 125.38 crores during the
same period in 1972.
Tt &y fasig agrEen
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Amount spent on construction of
MMTC/STC Stage . lgmmers in  New

5882. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
COMMERCE be pleased to state :

(q) the amount spent on the const-
.rucixlon c]>§e MMTC/STC staff quax;]:rs
in New i -wi
o, , quarter-wise and type-
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(b) the payment withheld for getting
the inferior material replaced and pay-
ments made to contractors and archi-
tect(s) so far, separately;

(c) the number of contractors/archi-
tect(s) to whom contracts were given
and stipulated time for completion of
work, separately;

(d) the quantity with value of con-
trolled material received for construc-
tion of staff quarters of STC/MMTC
Housing Colony in New Delhi from
different sources; and

(e) whether the contractors have
completed the work in time and if not,
the reasons therefor and the loss suff-
ered by the Corporations on account
of delay in completing the construction
work in time with date of completion
and date of actual allotment made to
staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The approxi-
mate costs are:—

Type A=Rs. 13,330 per quarter

Type B=Rs. 13,700 per quarter
Type C=Rs. 18,600 DT quarter

Type D=Rs. 39,900 per quarter

(including the components of common
areas of stairshalls & corriodors)

Ditto.
Ditto.

(including the component of common
areas of stairshalls, corridors and the
component of stilt flooring).

Amount withheld

Payment made to Payment made to
"(b) Type of Quarter for all quarters of contractors for all architects so far for
the typs quarters of the type all quarters of the
type
A Rs. 23,000 Rs. 20,16,500 Rs. 6,06,466

B Rs. 22,000 Rs. 35,92,167 —

C Rs. 45,000 Rs. 22,72,546 —

D Rs. 24,000 Rs. 37,68,011 —
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(c) Type of quarters Name of the Stipulated time for construction
contractor (Completion)
A M/s. Eastern Construction 22-1-1972
Conipany.
B M/s. B. D. Sharma & Co. 5-9-71 (3 blocks)

IS-11-71 (3 blocks)
5-1-72 (4 blocks)

C M/s. Inder Singh Bhandari & 22-1-1972
Sons.

D M/s. Vaish Bres. & Co.(Pvt.) 24-9-1972
Ltd.

Architects for all the quarters were M/s. Master, Sathe & Kothari, New Delhi

Quantity Cost
(d) (1) M. S. Bars , . . 131.500 M.T. Rs. 1,88,339.00
(2) Cement . . . 9,468.55 M.T. Rs. 17,90,059.24

(e) Due tc Indo-Pak War resulting in scarcity of materials labour and transport
eto. Some delay occurred in completion of the quarters. the delayed
completion is not construed to have resulted in losses to the Corporations
as the delay was unavoidable.

The dates of completion and allotment made to staff are mentioned below :—

Date of completion Date of actual allot-
as certified by the ment made to staff
Architects

MMTC. STC.

Type A . . 15-3-1973 19-2-1973 1-7-1973
Type B . 15111972 )
(3 blocks) |
I 4-11-1972 1-7-1973
15-11-1972 8 23-12-1972
(3 blocks) — 1-7-1973
15-3-1973 ,
(4 blocks) J
Type C . 31-3-1973 27-6-1973 1-7-1973
Type D . . In progress by Likely to be comple-
31-3-1974 ted
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Proposal for providing efficient trans-
port to Tourists and Visitors arriving in
Delhi

5883. SHRI P. G. MAVALAN-
KAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government propose to
take urgent steps in the field of provi-
ding efficient and speedy public trans-
port to the increasing number of touri-
sts and visitors arriving in Delhi; and

(b) if so, the salient features of such
a network?

THE MINISTER OF THE STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI): (a) and (b). Road
transport  facilities (DLZ’DLY taxis
and tourist coaches) are provided by
the India Tourism Development Cor-
poration as well as by private operators
in Delhi. These facilities are augmen-
ted from time to time according to the
needs. D.T.C. which runs public trans-
port services in Delhi also caters to the
requirements of tourist and visitors to
Delhi by providing special tourist bu-
ses.

to and Import from EEC
Countries

5884. SHRI P. G. MAVALAN-
KAR : Will the Minister of COMMER-
CE be pleased to state :

(a) the commodities exported to and
imported from the nine EEC countries
during the current year 1973 (January
to November,); and

Export

(b) the relevant amounts thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE: (a) and (b). Sta-
tistics upto May, 1973 only are avail-
able. India’s exports to and imports
from EEC Countries during the period
Jan.-May, 1973 are as follows :

(Rs. crores)

Country Imports Exports
1 2 3
Belgium 24.39  15.74
France . . 16.00 20.37
Federal Republic
of Germany 64.71 27.03
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1 2 3

ltaly . 19.64  22.83
Luxembourg Negl. Negl,
Netherlands 15.41 15.98
U.K. . . 94.17 80.42
Denmark 0.85 2.44
Ireland Negl. 2.53
Tota, . 234.57  187.34
Commoditywise details in respect of

the above countries are not readily avail-
able.

Economy in Governmental Expenditore

5885. SHRI P. G. MAVALAN-
KAR : Will the Minister of FINAN-
CE be pleased to state :

(a) whether Government’s recently
declared plans at economy in Govern-
mental' expenditure are being propery
apd fully implemented; and

(b) if so, the broad features thereof
and the amount saved during the five
months from Ist August to 30th No-
vember, 1973?

THE MINISTER OF THE STATE
IN THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and
(b). In order to control inflationary
pressures in the economy, a series of
steps have been introduced to effect
economies in the budgets of different
Ministries/ Departments with a view to
reducing the extent of deficit financing.
In addition to economy measures already
in force, further economies introduced
in the-non-Plan expenditure of Govern-
ment are:

A 10% reduction in contingencies
and travelling allowances; deferment of
construction of non-functional build-
ings which have not proceeded beyond
the plinth level; deferment of annual
repairs and maintenance of Govt. bui-
Idings except a few prestigious build-
ings; ban on creation of new posts
which have remained vacant for more
than six months; deferment of rota-
tional transfer of officers in various bran-
ches of Government to save on trans-
fer allowances; savings in petrol con-
sumption by departmental vehicles and
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on telephohe calls; economies in ex-
penditure on entertainment and foreign
travel; curtailment in house building
advance to Govt. employees; econo-
my in expenses involved in holding of
conterences, seminars and meetings;
keeping to a minimum invitations for
holding international gatherings and
directing the public sector undertakings
to minimise their cash losses by genera-
ting more internal resources through
efficient functioning.

In addition it has been found neces-
sary to effect economies in Plan ex-
pendiutre as well. This would be done
in such a manner that progress of key
projects and programmes which are
essential and are in an advanced stage
of completion is not affected while pro-
jects and schemes which are not essen-
tial and will require a relatively long
period to mature will be slowed down.
A saving of Rs. 100 crores is also be-
ing effected in Central assistance to
State Plans.

It is expected that there would be an
aggregate saving of about Rs. 400 cro-
res as a result of these measures.

These economy measures are being
implemented, by and large, by the
different Ministries/ Departments.

Assessment of savings in the different
Ministries/ Departments is still continuing
and it will take some more time to assess
the full impact of these economy mea-
sures. An interim assessment of sav-
ings in respect of different Ministries/
Departments is given in the Statement
laid on the Table of the House. [Placed
in library. See No, LLT-6098/73].

Proposal to build Tourist Hostels

5886. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to_state:

(a) whether Government propose to
built tourist hostels at important places
in the country to cater to the needs of
‘thousands of foreign tourists with com-
paratively modest income and belong-
ing particularly to the students’ world;

(b) if sa, the broad outlines thereof;
and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI) : (a) and (b). Gov-
ernment’s programme during 1973-74,
for construciion -of Youth Hostels and
Tourist Bungalows intended for cater-
ing to this class of tourists is detailed

‘below :

1. Youth Hostelsi— 15 (Amritsar,
Aurangabad, Bhopal, Dalhousie, Dar-
jeeling, Gandhinagar, Hyderabad, Jai-
pur, Madras, Naintal, Panaji, Panch-
kula, Patni Top, Puri & Trivandrum).

2. Tourist Bungalows:—11 (Dharma-
shala, Darjecling, Gauhati, Jaisalmer,
Ludhiana, Mantrallaya, Porbander, Ra-
meshwaram, Sahibi Nadi, Suraj Kund
and Warrangal).

Details of new construction to be
taken up in the Fifth Five Year Plan,
for Youth Hostels, Tourist Bungalows,

Motels, Camping Sites etc., are under
consideration,

(c) Does not arise.
Target of Savings during current year

5887. SHRI P. G. MAVALNKAR :
Will the Minister of FINANCE be
pleased to state : :

(a) whether ~ Government’s savings
targets for the current year are likely
to be achieved; and

(b) if so, the results achieved till the
end of November, 1973?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
The series of economy measures intro-
duced this year were aimed at effecting
savings of about Rs. 400 crores in the
expenditure of Government. From the
interim assessment of savings made so
far in respect of different Ministries/
Departments, it is expected that, by and
large, savings of the order of the tar-
geted amount would be achieved.

2. Assessment of savings in the diff-
erent Ministries/Departments ~ is still
continuing and it will take some more
time to assess the full impact of these
economy measures. An interim assess-
ment of savings in respect of different
Ministries/ Departments is given in the
Statement laid on the Table of the
House. [Placed in Library. See No, LT
6099/73].
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Cash Assistance given to Exporters of
Ayurvedic Medicines

5889. SHRI E. V. VIKHE PATIL:
Will the Minister 6f COMMERCE be
pleased to state :

(a) the total cash assistance given to
exporters of Ayurvedic medicine pre-
parations during 1971-72, 1972-73 and
and in 1973-74;

(b) the existing or propesed export
incentives which are made available to
the exporters of Ayurvedic perapra-
rations; and

(c) the names and addresses of regis-
tered exporters of such preparations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The information
regarding payment of cash assistance
is compiled for the group *“Chemicals
and Alied Products” as a whole and
not separately commodity-wise.

DECEMBER 21, 1973

Written Anuswers 188

(b) Ayurvedic preparations are not
classified separately.  According to
the Index in Red Book Vol. II Ayur-
vedic Medicines (manufactured by a
manufacturer approved for this purpose
by the State Drugs Controller) are classi-
fied under B. 1I. I. (Drugs and Drug
Intermediates) which carries an Import
Replenishment of 20% and Cash Assis-
tance at 20%.

(c) The names ard addresses of some
of the registered exporters in Ayurve-
dic medicines are given in the statement
attached.

STATEMENT

List of names and addresses of some of
the registered exporters in Ayurvedic
Medicines
1. M/s. BOERRINGER KNELL
LTD., BOMBAY.

2. M/s. HAMDARD (WAKF)
LABORATORIES, DELHI.

3. M/s. J. HEMCHAND & CO.,

BOMBAY.

4. M/s. J. NAGINDAS & CO,,
BOMBAY.

5. M/s, KESARI KUTEERAM

PRIVATE LTD., MADRAS.

6. M/s. NAVRATNA PHARMA-
CEUTICALS LABS., COCHIN.

7. M/s, PACIFIC TRADERS,
BOMBAY.
8. M/s. SAPAT & Co., BOMBAY.

. . T. A. RATNASABHA-
PATHI CHETTIAR & SONS,
NAGAPATTINAM.

10. M/s. THE REX TRADING
CO., MADRAS.

11. M/s. THE CALCUTTA CHE-
MICALS CO. LTD., CAL-
CUTTA.

M/s. ZANDU

PHARMACEU-
;’If{(\LS WORKS LTD. BOM-

12,

Formulation of Schemes to give loaus
to various categories of Small farmers

5890. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state :

(a) the scheme or schemes which the
State Bank of India and other nationa-
lised Banks have formulated to give
loans of various categories to the small
farmers;
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(b) whether the Bank official§ have
been entrusted with the task of appro-
aching the small farmers direct for dis-
tributing loans and for completing the
formalities for giving loans; and

(c) whether Government have ever
considered the feasibility of having the
net work of field workers of various
Banks to assist the small farmers in ob-
taining loans and making repayments
of the same, if so, the nature thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI) :
(a) to (c). The public sector banks
provide credit facilities to the farming
community including small farmers.
These include short-term credit for crop
loans and term loans for various agri-
cultural operations and ether ailied acti-
vities. In order to ensure increased
coverage of small/marginal farmers and
agricultural labourers, the banks are asso-
ciating themselves with the Small
Farmers Development Agencies/Margi-
nai Farmers and Agricultural Labour-
ers Agencies. The State Bank of India
Groups gives preference to these areas
for setting up their Agricultural Deve-
lopment Branches. The banks have also
started setting up Farmers’ Service Soci-
eties in different areas for wider cover-
age of the small/marginal farmers.

The public sector banks have provi-
ded a wnumber of concessions to the
small/marginal farmers and agricultural
labourers, such as charging of conces-
sional interest rates according to the
size of the holding, the differential
interest rate from the eligible categories,
absorption of legal charges for various
loan proposals from such farmers, pro-
viding credit upto specified limits with-
out insisting upon mortgage of land,
advences against Group Guarantee eic.
The technica! field staff of the banks
has been entrusted with. the task of
isting the farmers in proper comple-
tion of loan application forms and other
formalities.

ase

Reserve Bank of India and Govera-
ment of India have also been urging
the banks for increased ccveragé of the
agriculturgl sector and especialiv to
assist the sma]l/margmal farmers in
obteining loans for meeting their pro-
ductive needs.

7—29 LSS/73
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Advancing of credit by Nationalised
Banks for Smnall Scale Industries in

Bihar
5894. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be

pleased to refer to the reply given to
Unstarred Question No. 2870 opn the
30th November, 1973 and state :

(a) the causes for the abnormal neg-
lect and backwardness of the Districts
of Darbhanga, Saharsa, Champaran and
other Distritfs of North Bihar with re-
gard to the advancement of credit for
small scale industries and what remedi-
al measures are being undertaken to
bring them at par with the other Dist-
ricts of Binar and the rest of country;
and

(b) how many new smail scale in-
dustries have been granted credit and
how many applications are pending Dist-
rict-wise and for what period?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) The extent of bank credit utilisation
by small scale industrial units in an
area depends upon the numiber and type
of such units in that area, which in
turn is governed by factors such as re-
sources éndowment, availability of tech-
pical and consultancy services, infra-
structural facilities, entrepreneurship,
etc. The financial institutions, on their
part, have been taking several steps for
increasing the flow of credit to small
scale industrial units particularly in under
banked areas including Bihar State. In
1970, the Industrial Development Bank
of India constituted an Inter-Institutional
Study Team to undertake a survey of
Bihar State for assessing the scope of
industrial development in that State.
The recommendations of this Study
Team are being considered for imple-
mentation by an inter-institutional
group. A technical consultancy centre
is propesed to be set up to organise
area development programmes. (o set
up development centres and to take up
the construction of new industrial
estates at potential centres in the State.

(b) The present arrangements for
flow of data in the banks do not pro-
vide for compilation of information re-
lating to the number of new units finan-
ced or the number of applications pen-
ding. The available data which relate
to the outstanding amount of credit ex-
tended by scheduled commercial banks
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to small scale industries in the northern
districts of Bihar State as on the last
]Fnday of December, 72 are set out be-
ow :

Outstanding
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Amount of Loans Granted to States by
L.I.C. under “Own Your House
Scheme”

5895. SHRI MADHURYYA HAL-
DAR : Will the Minister of FINANCE

District (]:émlo\]x(nl be pleased to state the amount ot loans
s-lakhs)  granted to States by the Life Insurance
1. Champaran (East Cham- Corporation under “Own your house
Daran & West Champare n, 27 scheme” during the last three years?
2. Dla)rb‘h nge  (Madhubeni. THE DEPUTY MINISTER IN THE
ar)b'ung.. & Samasti- MINISTRY OF FINANCE (SHRI-
pur 14 MATI SUSHILA ROHATGI) : The
3. Muzaffarpur (Suamaz i, Life Insurance Corporation of India
Muyzaffarpur & Vaishal?) 40 does not grant loans to States under
4. Purnea (Katihar N “OYH” Scheme. The loan is admissi-

L.‘ne. (Katihar & Purnea) 2 ble to individual policyholders.

5. Saharse . . 7 policy

6. Saran(Siwan & Saran) - 16 Statement of loans sanctioned under

“OYH” Scheme in different States du-
ring the last three years is given be-

(The names of the new Districts are

given ‘n the brackets) low :—
State 197071 197972 197273
1. Andhra Pradesh . .. . 26,68,000 48,01,000 39.46.000
2. Assam (including Msghalaya, Nagaland, Mani-
pur. Tripura & Arunachal Pradesh) i4,92,000 15,94,000 17,67.0C0
3. Bihar . . . ii,71,500 16,23,500 18,03,000
4. Gujarat . . . 22,3i,500 22,28,000 32,64,000
5. Kerala . . . . . . 9,64,500 18,73,500 20,30,500
6. Madhya Pradesh . . . . . . 16,11,200 20,39,500 27,80,500
7. Maharashtra (lncludmg the Union Termory of
Goa) . . . . 3:,06,000 37,36,250 35.04,000
8. Karnataka . . o . . . 26,48,500 34,0i,000 43,60,200
9. O-issa . . . . . . . . 3,00,000 5,59,000 7.i2,500
10. Panjab (includes the State of Jammu & Kashmir
and Himachal Pradesh) , . . . . 19,99,000 23,30,000 18.C2,000
11. Rajasthan B . . o . . 18,67,500 20,87,000 2i,77,5G0
12. Tamii Nadu (includes Union Terrntory of Pon-
dicherry) 68,07,100 99,46,60C 99,48.900
13. U:tar Pradcsh . . . . o . 33,863,500 35,97,5G60 45.3:,000
14. West Bengal . . . . . . 13,47,800 10,:1,500 9,8°,000
15. Union Territory of D:lhi (including the State
of Hiryana) . . . . . . . 82,92,000 96,73,000 74,57,000
16. Union Territory of Chandigarh (includes the
Statcs of Himachal Pradesh and Haryana-partly) 13,38,500 12,27,000 7,75,000
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Air Agreement between India and
Belgium
5896. SHRI R. N. BARMAN:

Will the Minister of FINANCE be
pieased to state :

(a) the details of agreement so far
signed by India and Belgium under the
“Aid India Consortium” for the year
1973/74; and

(b) its state-wise distribution in the
Country of the above aid?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A General Purpose Loan Agree-
ment for an amount of 250 million Bel-
gian Francs (Rs. 4.05 crores at the
Central Exchange rate) was signed bet-
ween the Governments of India and Bel-
gium at Brussels on the 19th October,
1973. The loan amount includes Bel-
gian Francg 75 million (Rs. 121.5 lakhs)
as Debt Relief assistance to be drawn
in cash. The loan carries an interest
rate of 2% per annum and is repayable
within 30 years inclusive of an initial
grace period of 10 years.

(b) The loan will be used both for
the import of Capital Equipment, Raw
Materials and spares and components
for Industries in India; there is no state-
wise distribution of the loan amount.

Import of Rags during 1972.73

5897. SHRI R. N. BARMAN: Will
the Minister of COMMERCE be plea-
sed to state :

(a) the total amount of wearables
imported under the garb of rags and
sold in the market during 1972-73;

(b) the number of cases of xmported
dresses being sold as rags detected so
far; and

(c) the action taken by Government
in these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): This information is
no¢ available. . )

() and (¢). Investigations by the C.B.
1. into ‘he “cases of misuse of wearables
imporied as rags” are in progress. The
C.B.1. has so far registered 10 cases of
unauthorised sale of imported woollen
rags in contravention of the conditions
of the relevant import licences under .
section 420 IPC r/w Section S of the }
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Imports and Exports (Control) Act,
1947, against 10 firms of Ludhiana. Of
these 10 cases, in one case thc C.B.1.
have sent a report to the licensing
authority for lodging a compizini in
the Court of Law. In another case,
investigation report regarding the illicit
sale of imported goods is under legal
scrutiny by them. The remaininz cases
are being investigated by the C.B.L.

Aircraft belonging to various Inter-
national Airlines bogged down at Palam
Airport

5898. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether a number of aircraft
belonging to the various international
airlines recently got bogged down at
Palam airport while taking off or com-
ing down;

{b) if so, the reasons therefor; and

(c) whether Government have con-
ducted any enquiry into the accidents
and if so, the outcome thereof?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CI-
VIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). There have been
two occasions in -the recent past when
planes overshot the runway at Palam
due to- the -pilot’s error. In both the
cases the aircraft (a B-747 and a B-
707) were undamaged and were safely
pulled out. No enquiry into these in-
cidents was deemed necessary,

lnvesuganon in connecuon with Tra-
velling -on ether - People’s Tickets on
24-3-1973

5899. SHRI MUHAMMED SHE-
RIFF : Wil ‘the Minisier of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No. 8376 on the 17th April,
1973 regarding the persons arrested at
Meenambakkam Airport for travelling
or other people’s tickets on 24th March,
1973 and state :

“(a) whether the case under investl-
gation by the Police at Madras in con-
nection with the travelling on  other
people’s tickets on 24th March, 1973
has been over; and

(b) if so, the outcome thereof and
if not, the reasons therefor?
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THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CI-
VIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b). The Police autho-
rities at Madras have registered a case
against the passengers concerned tor
impersonation and the outcome of the
case is awaited.

Distribution of Cotton Yarn

5900. SHRI MUHAMMED SHE-
RIFF: Will the Minister of COM-
MERCE be pleased to state :

(a) whether any relaxation was an-
nounced recently in the matter of con-
trol over the distribution of cotton
yarn; and

(b if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Statuatory control over distribu-
tion in respect of the following cate-
gories and descriptions of cotton yarn
has been relaxed :—

(i) Cotton yarn in counts 80s
below;

and

(ii) Folded cotton yarn of 2 ply in
counts 80s and below;

(iii) Folded cotton yarn of 3 ply and
higher plies in all counts;

(iv) Blended yarn containing 33.3%
or more of man-made cellulosic or non-
cellulosic, natural silk or woollen fibre;

(v) Mixed yarn, i.e, where the same
hank or cone contains yarn of different
counts; and

(vi) Hard Waste.

The relaxations made with regard to
the aforesaid categories and descrip-
tions shall, however, not affect any firm
commitments which may have already
been made with the Textile Commis-
sioner.

Boeing-737 flight between Bombay and
Mangalore

5901. SHRI P. R. SHENOY: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Boeing 737 flight has
been introduced between Bombay and
Mangalore;
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(b) whether Boeing 737 planes can
land at Mangalore airport even in rainy
season with slight improvements in
navigational facilities and runway; and

(c) whether any representation has
been received to make the Boeing-737
flight to Mangalore from Bombay via
Goa, a regular service?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). A regular Boeing
Service (Flight IC 163/164-Bombay-
Goa-Mangalore) was started with effect
trom 17-9-73 which has to be tempo-
rarily suspended due to Indian Airlines
lockout. '

The airfield and relevant facilities at
Mangalcre will need to be considerably
improved for the operation of Boeing
services during the rainy season.

Stff Competition for Indian Jute Goods
Abroad

5902. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is a stiff competi-
tion for the Indian jute goods abroad;
and

(b) if so, the positive steps taken bY
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The Government have recently
announced reduction in export duties
on Hessian and Carpet Backing. The
export duty on Sacking has been abo-
lished. Efforts to intensify research and
development to bring down costs and
improve performance levels are under-
way.

Trade Surplus of Rs. 1.85 crore in
India’s Foreige Trade during the year
ended March, 1973

5903. SHRI D. D. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government have seen a
news item published in the ‘Economic
Times’ dated the 4th September, 1973
to the effect that the emergence of trade
surplus of Rs. 1.85 crore in India’s fore-
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ign trade during the year ended March,
1973 was a fake; and

() if so, Government's reaction to
the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Trade Surplus in 1972-73 was genuine.
On the basis of the Customs data pub-
lished by the DGCI&S, Calcutta, there
was a trade surplus of Rs. 164 crores
in India’s favour during 1972-73 as a
result of a substantial increase in ex-
ports and a small decline in imports.
FAFTA TET FIARA & Frqra AT BN
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German Assistance for Minor
tion Projects

5905. SHR1 VIRBHADRA SINGH :
Will the Minister of FINANCE be
pleased to state:

(a) whether West German Govern-
ment have offered to the Government
of India aid for the minor irrigation
projects which would yield quick re-
sults; and

Irtiga-

(b) whether Government have ac-
cepted the offer and if so, with what re-
sults?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHA'VAN):
(a) and (b). There has been no specific
offer of aid from the Federal Republic
of Germany for minor irrigation pro-
jects. However, during his recent visit
to India, Dr. Erhard Eppler, Minister
for Economic Cooperation, Government
of the Federal Republic of Germany
did express his interest and wiilingness
of the West German Government to
provide assistance for rural develop-
ment programmes in India, which may
be taken up during the Fifth Five year
Plan. Suitable areas and modalities for
such assistance from the Federal Re-
public of Germany are presently under
the consideration of the two Govern-
ments,

Visit by a Hungarian Delegaticn to
India
5906. SHRI M. SUDARSA>~AM:

Will the Minister of FINANCE be

pleased to state :

(a) whether a Hungarian delegation
visited India in the third week of Nov-
ember, 1973; and

(b) if so, the nature of the discus-
sions held and decisions arrived at?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes Sir.

(b) The Hungarian delegation held
discussions with the Govt. of India on
certain outstanding financial issues as
also about the impact, on Indo-Hunga-
rian trade, of international monetary
uncertainiies caused by the fluctuations
in the values of various currencies.
The two sides exchanged views on these
issues and agreed to continue consulta-
tions with each other with a view to
arriving at satisfactory solutions to the
various problems.

Manufacture of Rayon Tyre Yarn

5907. SHRI M. RAM GOPAL RE-
DDY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the manufacture of rayon
tyre yarn is at the verge of collapse due
to the dwindling position of its pulp
stocks; and

(b) if so, the steps taken to ensure
the prompt supply of pulp to these
manufacturers?
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THE DEFUTY MINISTER IN THE
MiNiSTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The im-
port of rayon grade wood pulp for the
produc:ion of ravon tyre cord is at pre:
sent cunafised through the STC and the
position regarding its availability is
difficult as no ofiers have been received
by the STC in respoinsc to the tender
fioated by it. There 1s at present a short-
fall of wbout 25% in the availability.
All ave s are being explored to en-
sure iis adeguaie availability for the
produciior: of rayon tyre cord for indi-
genous eonsumption,

(A1 this stage some persons shouted
from the Visitor's Gallery and attemp!-
ed 1o throw some leaflets from there on
the flcor of the House).

18.92 brs.

RE. ADJOURNMENT MOTION
(Query)

MR. SPEAKEK : Now, Papers to be
laid on the Table. Shri K. R. Ganesh.

SHRI S. M. BANERJEE (Kanpur):
Sir, 1 have given notice of an adjourn-
ment motion. Tomorrow is the last day
of the session.

MR. SPEAKER: Adjournment mo-
tion can be given if the matter is of
very recent origin. It is continuing for
the last one week. Every day it is being
given and I am rejecting it. So, do not
try to repeat the same.

SHRI S. M. BANERJEE : Tomorrow
is the last day of the session. The strike
of the lccomen is still continuing. Shri
Sabapathy is here in New Delhi. Let
the Railway Minister initiate negotia-
tions with him so that an agreement
could be rcached and the strike with-
drawn. The workers allege that some
of the assurances that were given to
them have not bteen implemented
(Interruptions)

MR. SPEAKER : If the strike can be
settled by shouting at each other, I
will sit quiet for half an hour or an
hour.

=t e fagdt aEdy  (wnfeEe)
F9 BI39 # d5% gAT & W 2
T8 w5 gw 9™, g AR 5 Wd
F I d &R Ifsgs maeAEw A
¥ o7 FFw Do § I8 92 ST wAY
T F IHA AGAT THdT 3 |
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MR. SPEAKER : You bring all these
motions every day, sometimes under
Rule 377; sometimes in the form of
Call Attentions. If you only want to
shout, if you do your duty in this
fashion. you do it outside. Don’t do it
in the House.

I quite appreciate your anxiety about
the strike; 1 quite appreciate your an-
xiety aboui the great inconvenience
caused to the people. I have been giv-
ing you opportunities to raise this mat-
ter throughout in the last few days,
either in one form or other. Now, the
House is going to adjourn sine die
tomorrow. I will ask both the Minis-
ters to come out with comprehensive
statemenis tomorrow.

May I then also have the last parting
request to you. I can do it tomorrow. ...

SHRI ATAL BIHARI VAJPAYEE:
Tomorrow, not today.
wew WEEE AT {UAT @A &
fag faa s aode A ST 9 faq
TIIE T AT
I am very much convinced.

SHRI B. V. NAIK (Kanara): To-
morrow being the last day, may I re-
quest that the Ministers concerned
should be opresent here when we make
submissions under Rule 377 ?

MR. SPEAKER: Now, papers to
be laid.

Mr. Ganesh.
12.07 hrs.

PAPERS LAID ON THE TABLE

REPORT OF COMPTROLLER & AUDITOR

GENERAL FOR 1970-71, CENTRAL EXCISE

(11TH  AMENDMENT) RULES AND
NOTIFICATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to lay
on the Table :

(1) A copy each of the following
parts of the Report of the Com-
ptroller and Auditor General of
India for the vear 1970-71 —
Union Government (Commer-
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[Shri K. R. Ganesh]

cial), under article 151 (1) of the
Constitution :—

Part IX—Appraisal of the work-
ing of the Hindustan Photo
Films Manufacturing Company
Limited.

Part X—Appraisal of the work-
ing of the Indian Drugs and
Pharmaceuticals Limited [Placed
%]Library. See No. LT-6101/

(2) A copy of the Central Excise
(Eleventh Amendment) Rules,
1973 (Hindi and English ver-
sions) pubiished 1 Notification
No. G.S.R. 1287 in Gazette of
India dated the 1st December,
1973, under secticn 38 of the
Central Excises and Salt Act,
1944. [Placed in Library. See
No. LT-6102/73]

(3) A copy each of Notifications
Nos. G.S.R. 1331 and 1332
(Hindi and English versions)
published in Gazette of India
dated the 8th December, 1973,
under section 159 of the Cus-
toms Act, 1962, together with an
e¢xplanatory memorandum.
[Placed in Library. See No. LT-
6103/73]

A copy each of the fcllowing
Notifications (Hindi and English
versions) issued under the Cen-
tral Excise Rules, 1944.

(i) G.S.R. 1288 published in
Gazette of India dated the
1st December, 1973 to-
gether with an explanatory
memorandum.

i) G.S.R. 1333 published in
Gazette of India dated the
8th December, 1973 to-
gether with an explanatory
memorandum.

(iii) G.S.R. 525(E) and 526(E)
published in Gazette of
India dated the 15th De-
cember, 1973 together with
an explanatory memoran-
dum.

[Placed in Library. See No. LT-
6104/73]

SHRI SEZHIYAN (Kumbakonam) :
Regarding item (iii) (4) of No. 2 of the
order paper, i.e. Notifications GSR
525 and 526 dated 1S5th December,
1973, they relate—one to the modifica-

@
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tion in the excise duty on the levy sugar
and one about increase in the excise
duty on the open market sugar.

On the 17th of this month when this
was raised in the House by Mr. Shyam-
randan Mishra and others regarding
the propriety of the orders being made
when the Parliament is in session—
taerc was a long discussion and 1 do
not want to go into that —and before

the discussion ended, you in your

wisdom observed :
“The earliest opportunity should
have been taken to-day. It is
rather improper that it has not
been brought here to-day. 1 do
not approve of it.”

You said ‘*hat. On the same dayv in

the evening the Minister for Agricul-
ture laid on the Table of the House
a notification on price control. Undar
Rule 377, 1 wrote to you on the failure
to lay the notification regarding the
modification in the excise duty. I want
to know why your observations were not
carried out by the Finance Minisiry.

The second point that I want to raise
is a basic point. I do not want the lay-
ing of the papers on the Table to be-
come a sort of a ritual, a formality to
be adhered to. The Public Accounts
Committee of the Fourth Lok Sabha in
its 111th report—at that time Mr.
Atal Bihari Vajpayee was the Chairman
—has said :

“No exemptiion should be given
without an assessment of its finan-
cial implications in so far as they
can be determined. The monetary
implicaticns of the notification as
could be determinable should also
be indicated in the Memorandum
appended to the Notification at the
time they are placed before Parlia-
ment.”

This recommendation has been accep-
ted by the Government also as you
could see from the 35th report of the
Fifth Lok Sabha, page 18, where they
said :

“The recommendations of the
PAC are accepted and action will
be taken accordingly in future.”

In this case in the memorandum they
have given the monetary implicaticns
as to how the prices are going to be
affected, but they have not given the
financial implications as required by
the Public Accounts Committee Report.
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MR. SPEAKER : Kindly excuse me.
1 have to go to the airport to receive a
gelegation. Mr. Deputy Speaker is
ere.

Please continue.

12.12 hrs.
[MR. DEPUTY-SPEAKER in the

SHRI SEZHIYAN :
randum the financial
the modification have
Only one sentence is there— At the
same iime to make good the revenue
loss on account of the reduction in the
excise notice has been taken”. But the
PAC wunted and they said very clearly :

“Nc exempiion should be given
without an assessment of the finan-
cial implications in so far as they
can be determined ...

Chair]

In the memo-
implications  of
not been noted.

and this should be given in the memo-
randum to be submitted to the Parlia-
ment. Therefore, the Government has
not given the financial implications of
these exemptions.

Once again 1 want to impress upon
the Ministry that laying the papers on
the Table is not a ritual which they can
do automaticaily and anything can be
dumped on the Table of the House.

This is a serious failure on the part
of the Government has been a delay,
that has not been explained, and then
regarding the financial implications,
they have not been given.

SHRI K. R. GANESH: We will
adhere to the assurance given to the
P.A.C.

SHRI SEZHiYAN: Monetary im-
plications and the financial implications
are two different things. Every tax
modification has got financial and
monetary implications. The PAC has
said that no exemption should be
given without an assessment of the
financial implications and the monetary
implications should also be indicated
in the memorandum appended to the
notification at the time when they
are placed before Parliament. That
means that the financial implica-
tions and the monetary implications
should be laid down in the Memoran-
dum. This Memorandum does not con-
tain the financial implications. I want
to know why that has not been done.

AGRAHAYANA 30, 1895 (SAKA)

Papers Laid 206
st wzw fagrdy awmqady (o)
IqTETE Y, g FEF A 17 KA TE @
ATAT AT I8 WG ATS 777 5T G% =T AT
@I 21 AT AR A FT AIZAATACIE 7
T Har giwm )39 = A0 @g A%
T wr afag ! 99 feA o s
TR TET 4@ BrANr  THIAT W4T 47 )
7 fza of 51t aWF A5 @ 99, W
FT 7@ w7 | wrT W SAT c‘-r‘T-\TéfiF
T g 7t s fea @ AT | qW CAH
FOF FAF <@ AT 7RIE | TR AT ATHT
Al 2 §ea % 99 @aRiT &4 F1|

AR gE{ gy g fr 9FIFA
qEET AT & 37 gETar et g, T AT

A § grarsw 33d @ ANK
# azr & wf, & foa arfas aAdE
qg wer & W, A7 33 F ATHEC A1
frat smardy SR 39 FaTCH A orfEaT-
W= #1 fazarg # fauwrasr dRagm Ay
FAET AT | AT A SEAAT § qrEAA
afgam 3 ady aiwEr S3E1E |

SHRi SHYAMNANDAN MISHRA
(Begusarai) : I rise on a point of order.
My point is that certain recommenda-
tions of the Public Acccunts Committee
have been accepted by ine Government.
If those recommendaiions are not im-
plemenied by the Govemme'xt—as has
been pointed out by triend,
Mr. Sezhiyan, the finarcia! implications
have not been given to the Parliament—
would these measures of the Govern-
ment be effective. ..

SHRI TRIDIB CHAUDHURI (Ber-
hampcre) : They should be laid on the
Table of the House.

SHRI SHYAMNANDAM MISHRA :
Yes. They should be ixid on the Table
of the House.

My second point is this. Can Govern-
ment subdivide the tariff? There also
the recommendation is that Govern-
ment cannot subdivide the tariff. Ac-
cording to the recommendation of the
Public Accounts Committee :

“The tariff schedules should be
left to be framed by Parliament
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[Shri Shyamnandan Mishra]

and the tendency to sub-divide the
tariff througn notifications should
be arrested. Parliamentary control
in this field is vital as it provides
an opportunity for different shades
of representative opinion to influ-
ence the taxation proposals. The
power given to the executive to
modify the effect of the statutory
tarifi. should be regulated by well-
defined criteria...”

This sub-division is taking place. But
the weli-defined criteria have not been
laid down. So. my submission is that
Gorernment had accepted this recom-
vion aisc and they have not im-
plemented it. Therefore, all that they
have done is not effective.

SHR! MADHU LIMAYE (Banka):
On 2 point of order...

MR. DEPUTY-SPEAKER : Let me
dea! with the point of order that has
been raised before 1 come to your point
of order.

Now we have to separate the two—
the point of order and whether the
Government has presented everything
that is necessary in connection with this
pape:. As far as order is concerned, I
am satisfied that this paper which the
Government wants to lay has been
authenticated and the Speaker has
agreed that it should be laid. As far as
order is concerned, I do not think there
is any point of order.

Now I come to the second point.
What all vou arc submitting may be
quite legitircate; 1 am noi  disputing
that at all. § iaus’ also say that it is
difficult for the Chair to come to any
opinion here immediately because this
is a forma! matter—just laying the
paper—and i: requires that the Chair
must read thesz papers and the Minister
must read these papers. Perhaps some
other opportunity may be taken for dis-
cussing this, if necessary. It cannot be
done just like this. But here there is
oniy one question which appears to me
to be legitimate—znd the Minister can
as well satisfy this House if he can, and
if he cannot, some other opportunity
mav be taken in future,—whether finan-
cial implications have been given along
with this Memorandum; if they have
not been giver, what are the reasons?
Car the Minister enlighten the House
on that »noint?
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SHRI ATAL BiHARI VAJPAYEE:
But, what about the delay in laying of
this paper?

SHRi SEZHIYAN: One of the
memoranda was put on the same day
at about 5-30; what about the other
memorandum?

MR. DEPUTY-SPEAKER: The
Minister has to satisfy them firstly why
there is deiayv; szcondlv, why He did
no: think it necessary tha: the financial
implications also must form part of this
memorandum. I think these are the two
points. If vou can saiisfy them, well
and good. If nct, have some other op-
portunity.

SHRI SHYAMNANDAN MISHRA :
What is the effect of the delay? Can
they come up after six months? My
point is that there must be some effect
of the delay.

MR. DEPUTY-SPEAKER: Offhand
1 cannot pronounce anything from the

Chair without studyving the thing my-
self.

SHRI K. R. GANESH : I shal! place
a statement tomoOITow.

o ag faad : = Ffaaw A war
gfd Yo wo 1o &1 frdt fawfew +1
QIFT. A% &FAT § AT ATETRIT FT
aFdT &1 AfFA GFITA ITFTAMATE
AR F T 3R wsA FIEAET &7 from
g st g o 3w favia # sEgaar
& 1 wrear § @@ faaTdawr &t
ATAAT 7 ATAT § 1 AT faegT @im
F§ fqare &7 Tagw adi § 17 tawrfar
HTE | FXHTC A THAT AR | 4G <74 IR
FXET 77 faota, 0 war ) gs favm &Y
FFEAaT g5 &1 oW 227 § T3 wIAAT
faqarfa®rs &1 argar STy F fears
FF AATE. ..

MR. DEPUTY-SPEAKER: From
some peint of order you go to privi-
leges and all that. Nr. Limaye, you

will kindly sit down. Why don’t you
leave the Housc to me?

ot ag fead ;. ww wwar fadw
ifed |
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Will it be unparlia-
mentary?

MR. DEPUTY-SPEAKER : You will
also leave the House 1o me. Mr.
Limaye knows very well. If you want
to raise a privilege motion or anything,
you are welcome to do it under proper
rules. Give proper notice for that. Why
do vou raise in the form of a point of
order?

st g femd ;227 ¥ 35% fug
arfew #1 9% AT 21
MR. DEPUTY-SPEAKER :
have to give a notice for that.
Shri Shah Nawaz Khan to lay
papers.

You
Now,
the

REVIEWS & ANNUAL REPORTS OF

INDIAN  DRUGS AND PHARMACEUTICALS

Ltp. AND HINDUSTAN ORGANIC CHEMI-
cALs LTp. FOrR 1971-72

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): I beg to lay on the
Tabie a copy of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the
Companies Act, 1956 :—

(1) (&) Review by the
on the working of

Government
the Indian

Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1971-72.

(b) Annual Report of the Indian

Drugs and  Pharmaceuticals
Limited, New Delhi, for the
vear 1971-72 along with the

Audited Accounts and the com-
menis of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-6105/
73]

(i) (a) Review by the Government
on the working of the Hindus-
tan Organic Chemicals Limited,
Rasayani, for the year 1971-72.

(b) Annual Report of the Hin-
dustan Organic Chemicals
Limited, Rasayani, for the year
1971-72 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-6106/73]

AGRAHAYANA 30, 1895 (SAKA)

Papers Laid 210

SHRI JYOTIRMOY BOSU: When
we had half an hour discussion, the
Chair, on 28th November gave two
dircctives to the hon. Minister.

MR. DEPUTY-SPEAKER: Has it
got anything to do with this?

SHRI JYOTIRMOY BOSU: Yes,
Sir, I have sent tour reminders sc far.
The Hon. Minister is withholding this
information from Members of ihe
House. Let the hon. Minister tei us as
to why he is sitting over this.

MR. DEPUTY-SPEAKER : I do not
think they have anything to do with
this particular item. Have it on some
other occasion.

ANNUAL REPORT AND ACCOUNTS OF
AR INDIA FOR 1972-73 AND AIRCRAFT
(8TH AMDT.) RULES

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): I beg to lay:

(1) A copy of the Annual Report

(Hindi and English version) of
the Air India for the vear 1972-
73 under sub-section (2) of sec-
tion 37 of the Air Corporations
Act, 1953.

(2) A copy of the Certified Ac-
counts (Hindi and English ver-
sions) of the Air India for the
year 1972-73 iogether with the
Audit Report thereon. urnder
sub-section (4) of section 15 of
the Air Corporations Act, 1953.
[Placed in Library. See No. LT-

6107/731

(3) A copy of the Aircraft (Eighth
Amendment) Rules, 1973
(Hindi and English version)
published in Notification No.
G. S. R, 1347 in Gazette of

India dated the Sth December,
1973, under section 14A of the
Aircraft Act, 1934, together with
an explanatory note.

[Placed in Library. See No. LT-
LT-6108/73]

INDIAN ADMINISTRATIVE SERVICE

(EMERGENCY COMMISSIONED AND SHORT

SERVICE COMMISSIONED OFFICERS) 3RD
AMDT. REGULATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA) : T beg to lay on the Table
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[Shri Ram Niwas Mirdha]

a copy of the Indian Administrative
Service (Emergency Commissioned and
Shori Service Commissioned  Officers)
(Appointment by Competitive Exami-
nztion) Third Amendment Regulations,
1973 (Hindi and English versions) pub-
lished in Notification No. G. S. R. 1357
in Gazette of India dated the 15th De-
cember, 1973, under sub-section (2) of
section 3 of the All India Services Act,
1951. [Placed in Library. See No. LT-
6109/73]

REVIEW & ANNUAL REPORT oF CoCHIN
SHIPYARD LTD. FROM 29-3-1972 TO
31-3-1973

THE MINISTER OF STATE IN
THZ MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
1 beg to lay on the Table a copy each
of the following papers (Hindi and
Engiish versions) under sub-section (1)
of section 619A of the Companies Act,

195€ . —
(1) Review by the Government on
the working of the Cochin Ship-
yard Limited, Cochin, for the

period from 29-3-1972 to 31-3-
1973.

(2) Annual Report of the Cochin
Shipyard Limited, Cochin, for
the period from 29-3-1972 to
31-3-1973 along with the Audit-
ed Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-
6110/73]

NCDC (AMDT.) RULES, NOTIFICATION
UNDER ESSENTIAL COMMODITIES ACT,
1955 AND ANNUAL REPORTS

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE): I beg to lay on the Table :

(1, A copy of the National Co-
operative Development Corpora-
tion (Amendment) Rules, 1973
{Hindi and English versions)
published in  Notification No.
G.S.R. 1167 in Gazette of
India dated the 27th October,
1973, under sub-section (3) of
section 22 of the National Co-
operative Development Corpora-
tion Act 1962. [Placed in _Lib-
rary. See No. LT-6111/73]
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(2) A copy of Notification No.
G.S.R. 352(E) (Hindi and Eng-
lish versions) published in Ga-
zette of India dated the 7th July,
1973, under sub-section (6) of
section 3 of the Essential Com-
modities Act, 1955. [Placed in
Library. See No. LT-6112/73]

(3) (i) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies

Act, 1956 :—
(a) Annual Report of the
Bihar State Agro Industries

Development Corporation Limi-
ted, Patna, for the year 1970-
71 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor Gene-
rzl thereon.

(b) Annual Report of the
Jammu and Kashmir State Agro
Industries Development  Cor-
poration Limiied, Srinagar, for
the year 1970-71 along wiih the
Audited Accounts.

(¢) Annual Report of the
Andhra Pradesh State Agro
Industries Corporation Limited,
Hyderabad, for the year ended
30th June, 1971 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor general thereon.

(ii) A statement (Hindi and Eng-

lish versions) showing reasons
for delav in laying the above
Report.

[Placed in the Library. See No.
LT-6113/73]

EXPORT OF PESTICIDES AND THEIR FOR-

MULATIONS (INSPECTION) 2ND AMDT.

RULEs AND CoTTON CONTROL (AMDT.)
ORDER

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to iz on the
Table :

(1) A copy of the Export of Pesti-
cides and their Formulations
(Inspection) Second Amendment
Rules, 1973 (Hindi and English
versions) published in Notifica-
tion No. S. O. 3322 in Goazette
of India dated the 1st Decem-
ber, 1973, under sub-section (3)
of section 17 of the Export
(Quality Control and Iospec-
tion) Act, 1963. [Placed in Lib-
rary, See No. LT-6114/73]
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(2) A copy of the Cotton Control
{Amendment) Order, 1973
(Hindi and English versions)
published in Notification No.
S. 0. 428 in Gazette of India
dated the 17th February, 1973
together with a corrigendum
thereto published in Noification
No. S. O. 3046 in Gazette of
India dated the 27°h October,
1973, under sub-section (6) ot
section 3 of the Essential Com-
modities Act, 1955 [Placed in
Library. See No. LT-6115-/73.]

NOTIFICATIONS UNDER MINES & MINE-

RALS (REGULATION & DEVELOPMENT)

AcT, 1957 AND REVEEW & ANNUAL
ReporT OF HSL ForR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : I beg to
lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-section
(1) of section 28 of the Mines
and Minerals (Regulation and
Development) Act, 1957 :—

(i) The Mining Leases (Modi-
fication of Terms) (Second
Amendment) Rules, 1973,
published in Notification
No. G.S.R. 1195 in Ga-
zette of India dated the 3rd
November, 1973.

(ii) The Mineral Concession
(Sixth Amendment) Rules,
1973, published in Notifica-
tion No. G.S.R. 1196 in
Gazette of India dated the
3rd November, 1973.

[Placed in Library. See No. LT-

6116/73.]

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the Hin-
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dustan Steel Limited,
Ranchi, for the year 1972-
73.

(i) Annual Report of the Hin-
dustan Steel Limited, Ran-
chi, for the yecar 1972-73
along with the Audited Ac:-
counts and the comments of
the Comptrolier and Audi-
tor General thereon.

[Placed in Library, See No.
LT-6117/73]

TELEGRAPH
RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA) : I
beg to lay on the Table a copy of the
Indian Telegraph (Third Amendment)
Rules, 1973 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 1312 in Gazetie of India datsd
the 1st December, 1973, under sub-sec-
tion (5) of section 7 of the Indian Tele-
graph Act, 1885. [Placed in Library.
See No. LT-6118/73]

INDIAN (3RD AMDT.)

NOTIFICATION UNDER INDUSTRIEs (DE-
VELOPMENT & REGULATION) AcT, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMBENT (SHRI PRANAB KU-
MAR MUKHERIJEE) : I beg to lay on
the Table a copy of Notification No.
S.0. 523(E) (Hindi and English ver-
sions) published in Gazette of India
dated the 27th September, 1973 regard-
ing management of the Industrial
undertaking known as the Muir Mills
Limited, Kanpur, under subd-section (2)
of section 18A of the Industries (De-
velopment and Reguiation) Act, 1951.

[Placed in Library. See No., LT-
6116/73]

STATEMENT RE: ASSURANCES GIVEN
BY THE MINISTRIES

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): I beg to lay on the
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¢ the following statements showing undertakings given by th ini
. cria 2 e
icn taken by the Government during the various sessions ﬁmlsif;;
.ious assurances, promises and Sabha :—

FOURTH LOK SABHA

1. S:atement No. XXXII Fifth Session, 1968
2. Statement No. XXXII Ninih  Session, 1969
3. Statenin! No- XXXIV Tenth  Session, 1970
4. Statement No. XXIT Elcventh Sessicn, 1970
5. Statemen: No. XXIV Twelfth Session, 1970
FIFTH LOK SABHA

1. Siatemen: No- XII First  Session, 1971
2. Statement No- XXVI Second Session, 1971
3. Statement No XVII Third Session, 1971
4. S::iement No. XVII Fourth Session, 1972
5. Statement No. XI Fifth  Session, 1972
6. Statement No. IX Sixth  Session, 1972
7. S:atement No. X Seventh Scssion, 1973
8. Statement No- IV Eighth Session, 1973
9. Statement No- I Ninth  Session, 1973

[Placed in Library. See No. LT 6120/73]

st g famd : o9F Grem FAE A TF g9 Aawfd wagees

IM TEMdET Tw@Ra &1 amd e
13 fegma] #1737 <@ W€ 199 W
¥ UF FEF W ATGH GEA  T@AT A_AT

g .

“The Committee are of the view
that there is no case for raising
the maximum time-limit for im-
plementation of an assurance from
two to six months. They have,
however, agreed that considering
the steep rise in the incidence of
assurances, a time-limit of three
months as agreed to on experi-
mental basis by the Committee on
Government Assurances (1967-68)
may finally be laid down for im-
plementation of the assurances.
The Committee feel that this period
is more than adequate for im-
plementing an assurance. If Gov-
ernment, however, foresaw any
genuine difficulties in implementing
assurances within the stipulated
period of three months, such cases
may be reported to the Committee
for extension of the time-limit for
implementing them.”

F ar ¥ ar f& 7 W0 * faars &
§ arE, W FeAww, o
A6 TAREHE yTfe FY fradr s= ¥
FIEETT 39 & &, TAFIE<S §fen
g1 TF ET FT HA 9gNT ¥ f2av
ug qFm i

“Information is being collected and

will be laid on the Table of the

House.”
IFHAR F 3 21 A9 FY 78 Fa09
98T 3I9 F WY TET F3T 747 5 amFra
THFSET T AT @1 E 1 9 fa F | s,
fedaz, smgas, 1 agmT F dA @A
93 & Q1 35F a1z 1 kw3 AT LA
93 E M A 21 ATAG ¥ | AF =W
TR F Afus Mg N TEL | FAA
T 781 & {5 dta g arfaaedrass
FEAFEHF o A e g At
TwRfeg A F 9@ Fm@r arfed



217 Papers Laid

f& awg agr afag | F amar awai g
& gavd qal w1 o7 ¥ w7 gt
Y Horw o g7 FEST AR
# HeT 775 T ARATE | THHAT T1gd
AT wATATE ST 43 gC £ 1 g Ad MU
Fifge % garw @fgai & oo o=
FIAT A7 TIA FAT & (A4 A FAA |

SHRI S. M. BANERIEE (Kanpur):
May I make a small submission? The
hon. Minister has !aid on the Table of
the Hcuse fourtcen statements showing
acticn taken by (Government on various
assurances etc. given by them. You
will remember, Sir, that a very solemn
assurance hzd beea given by Shri L. N.
Mishra during the last loco-strike, but
those assurances have not been imple-
mented as vet. I would only request you
to see that those assurances are pro-
perly implemented.

=it Ag fard © FHE F fada &y
ATEFAT FeA AT & FL A 42 agd
TEIT ATRET ZET & | ATIHRT FEE AR
7 B a1 g wEq s Al &
FRE & favty =1 qrerd g

SHRI SHYAMNANDAN MISHRA :
I would like to make one brief submis-
sion. Certain assurances had been given
by the hon. Minister of Petroleurn and
Chemicals with regard to the allocation
of fertilisers to U.P. A fortnight has
elapsed, but the assurance has not been
fulfilled. The required information has
not been laid on the Table of the
House, and we are very particular that
the statement must be laid on the Table
of the House during the current session.
Tomorrow, I am going to raise it under
rule 377.

SHRI JYOTIRMOY BOSU: This
was the matter that I brought to vour
notice five minutes ago. On 28th No-
vember, when the half-an-hour discus-
sion was raised by me, the Chairman
had directed the hon. Minister of State
in the Ministry of Petroleum and Che-
micals to collect two specific pieces of
information and lay them on the Table
of the House as early as possible. The
hon. Minister had agreed. and if I re-
member aright, he said that evervthing
would be done immediately. So far, I
have sent four reminders to the Lok
Sabha Secretariat. . .
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SHRI SHYAMNANDAN MiSHRA :
I have also sent reminders through the
Lok Sabha Secretariat.

SHRI JYOTIRMOY BOSU: ...and
your Secretariat can ealighten you, Sir,
on this matter, and the hon. Minister
has decided not to give :he informa-
tion to the House. The hcn. Minister
is here, and he may say what he wants.

ME. DEPUTY-5PEAKER: I :hink
with regard to individual assurances it
will be too much tc expect the hon.
Ministers to come forward now and to
try to answer the questions.

SHRI JYOTIRMOY BOSU:
anxious,

Fe is

MR. DEPUTY-SPEAKER: Even if
he is anxious, I would not aiiow i: he-
cause that will be violating the order of
the House.

SHRI JYOTIRMOY BOSU:
could be so unkind as that.

You

MR. DEPUTY-SPEAKER : It is not
that. I am concerned with order. I can-
not be the cause or fountainhead of dis-
order here. If I am the cause or foun-
tainhead of disorder, I have no business
to be here.

However, since certain statements
have been made by hon. Members
drawing special attention to cer ain
assurances, I expect the Government to
take note of them.

SHRI S. M. BANERIJEE : The rail-
way strike is a very...

MR. DEPUTY-SPEAKER: Can I
get an assurance from you, Mr. Baner-
jee that when I am on my legs, you
will listen to me? This much I want. I
do not want anything more.

Shri Madhu Limaye has brought a
rather relevant point of a general nature
that certain assurances have been given
—he has quoted a certain period, three,
four or five months; I do not remem-
per—and each time it is being said that
the information is being collected. I
think this is rather stretching it too for.
Once an assurance is given to the
House, it cannot be indefinitely put off
in that way. That is the only thing I
would like to say.

SHRI JYOTIRMOY BOSU : Even if
it involves the Prime Minister.
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ACCTTS. OF INDIAN ScHOOL OF MINES,

DHANBAD FOR 1970-71, A STATEMENT

AND AUDITED REPORT ON THE ACCTS.
oF NCERT ror 1970-71

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): I beg to lay on
the Table :—

(1) () A copy of the Certified Ac-
counts of the Indian School of
Mines, Dhanbad, for the year

1970-71 along with the Audit
Report thereon.

(i) A statement (Hiqdi and
English versions) showing (i)

reasons for delay in laying the
above Accounts, and (ii) for not
laying simultaneously the Hindi
version thereof. [Placed in Lib-
rary. See No. LT-6121/73}

() A copy of the Audited Report
(Hindi and English versions) on
the accounts of the National
Council of Educational Research
and Training, for the year 1970-
71, [Placed in Library. See No.
LT-6122/73].

12.32 hrs.

AMENDMENT TO DIRECTIONS BY
THE SPEAKER

SECRETARY-GENERAL : 1 beg to
lay on the Table a copy of an amend-
ment to Directions made by the Speaker
under the Rules. of Procedure and Con-
duct of Business in Lok Sabha.

12.32% hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I
have to repori the following messages
received from the Secretary Generzl of
Rajya Sabha :—

(i) “In accordance with the provi-
sions of rule 115 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am direcied to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 18th De-
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cember, 1973, agreed to the en-
closed amendments made by the
Lok Sabha at its sitting held on
the 12th December, 1973, in the
Code of Criminal Procedure
Bill, 1972.”

(i “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the  Appropriation
(Railways) No. 4 Bill, 1973
which was passed by the Lok
Sabha at its sitting held on the
17th December, 1973 and trans-
miited to the Rajva Sabha for
its recommendations and to state
that this House has no recom-
mendations to make to the Lok
5abha in regard to  the  said
Biii.”

Enclosure

CobpE OF CRIMINAL PROCEDURE BiLL,
1972

Tex: of the Amendments

Lok Sabha

adopied by

Enacting Formula

Page 1, line 1, for “Twenty third”,
substitute “Twenty-fourth”
Clause 1
Page 1, line 5, for “1972”, substi-

tute “1973".

Page 1, for lines 8 to 11, and page
2, for lines 1 to 4 substitute—

“Provided that ithe provisions of
this Code, other than those rela-
ting to Chapters VIII, X and XI
thereof, shall not apply :—

(a) to the State of Nagaland,
(b) to the tribal areas,

but the concerned State Govern-
ment may. by notification, apply
such provisions or any of them to
the whole or pzart of the State of
Nagaland or such tribal areas, as
the case may be, with such supple-
mental, incidental or consequen-
tial modifications as may be speci-
fied in the notification”.

Pace 2, line 10, for “Ist day of July,
1973” substitute “1st day of April,
1974”.
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Clause 3
Page 4, line 4,—
for “any”, substitute “an”.
Page 4, line 5,—
omit “and”.
Clause 6
Page 5, line 22,—
for “Magistrate", substitute “Magis-
trates”.

Clause 7
Page 5, line 30,—
for “division and district”, subsii-
tute “divisions and districts”.
Clause 8
Page 6, line 10,—
for ‘“‘exclusion”, substitute “reduc-
tion”.
Clause 9
Page 6, line 23,—
before “other”, insert “the”
Clause 15
Page 8, line 6,—
for “or”, substitute  “or give”.
Clause 25
Page 10, line 28,—
for “as” substitute “as an”.

Clause 76

Page 22, after line 35, insert—

“Provided that such delay shall
not in any case, exceed twenty four
hours exclusive of the time neces-
sary for the journey from the place
of arrest to the Magistrate’s Court.”

Clause 92

Page 28, line 13,—

for “of a”, substitute “of a Dist-
rict Magistrate”.
8—29 LSS/73
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Clause 94
Page 28, line 42,
omit “his”.
Clause 107

Page 33, line 32,—
omit “with or without sureties”.

Clause 109

Page 34, in the marginal heading,
omit “vagrant and”

Clause 116

Page 36, line 11,—

for “pending”  substitute “After
the commencement and before™

Clause 122

Page 38, line 1,—
for “(1)” substitute “(1) (3)".

Page 28, after line 7,—
insert—

“(b) If any person after haying
executed a bond without sureties for
keeping the peace in pursuancg of
an order of a Magistrate under sec-
tion 117, is proved, to the satisfac-
tion of such Magistrate or his sucses-
sor in office, to have committed
breach of the bond, such Magistrate
o successor in office, may, after Te-
cording the grounds of such proof,
order that the person be arrested
and detained in prison until the
expiry of the period of the bond and
such order shall be without prejudice
to any other punishment or forfeiture
to which the said person may be lia-
ble in accordance with law.”

Clause 125

Page 40, line 28, after “child”
add “if married”.

Page 40, line 29,

for “sub-section”
“chapter”

substitute—
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Clause 126
Page 41, line 33,—

(i) for  “whether”,
“where”

(ii) for “raised” substitute resi-
ded”

substiture

Page 41, line 36,—
for “husband, father, mother or
child, as the case may be, “substi-
tute” “person against whom an
order for payment of maintenance
is proposed to be made”

Page 41, line 39, for “husband,
father, mother or child”, substitute
“person against whom an order
for payment of maintenance is
proposed to be made.”

Clause 127
Page 42,—
for lines 19 to 23,—
substitute—

“(3) Where any order has beeu
made under section 125 in favour
of a woman who has been divorced
by, or has obtained a divorce from
her husband, the Magistrate shall,
if he is satisfied that—

(a) the woman has, after the date
of such divorce, re-married, cancel
such order as from the date of her
Temarriage;

(b) the woman has been divorced
by her husband and that she has re-
ceived, whether before or after the
date of the said order, the whole of
the sum which, under any customary
or personal law applicable to the
parties, was payable on such divorce,
cancel such order,—

(i) in the case where such sum
was paid before such order, from
the date on which such order was
made.

(ii) in any other case, from the
date of expiry of the period, if any,
for which maintenance has been
actually paid by the husband to the
woman.

(c) the woman has obtained a di-
vorce from her husband and that she
had voluntarily surrendered her rights
to maintenance after her divorce,
cancel, the order from the date there-
of.”
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Clause 147

Page 51, line 16,—
omit “of section 147”.

Page 51, lines 17-18,—
omit “of section 147",

Clause 151

Page 52,—
for lines 5 to 7 substitute

“(2) No person arrested under
sub-section (1) shall be detained in
custody for a period exceeding twen-
ty-four hours from the time of his
arrest unless his further detention is
required or authorised under any
other provisions of this Code or of
any other law for the time being in
force.”

Clause 162
Page 54—
for the marginal heading

substitute “Statements to  police
not to be signed : use of state-
ment in evidence”

Page 54, line 40,—
for the word “no” substitute—

“Shall, if reduced to writing, be
signed by the person making it; nor
shall any such statement or any”.

t

Page 54, line 41,—
for “and no” substitute—*‘or any”

Page 54, line 42,—
omit “shall”

Page 55, line 15,—
omit “of this section”

Clause 167
Pages 57 and 58,—

for lines 46 to 51 and 1 to 5 res-
pectively, substitute—

“(a) the Magistrate may autho-
rise detention of the accused person,
otherwise than in custody of the
police, beyond the period of fifteen
days if he is satisfied that adequate
grounds exist for doing so, but no
Magisirate <hall  auvthorise the de-
tention of the accused person in
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custody under this section for a total
period exceeding sixty days, and on
the expiry of the said period of sixty
days, the accused person shail be re-
leased on bail if he is prepared to
and does furnish bail; and every per-
son released on bail under this sec-
tion shall be deemed to be so relea-
sed under the provisions of Chapter
XXXIII for the purpose of that
Chapter”.

Page 58, after line 10, insert

“Explanation—If any question ari-
ses whether "an accused person was
produced before the Magistrate as
required under paragraph (b), the
production of the accused person
may be proved by his signature on
the order authorising detention”.

Clause 196
Page 67,—

for the exiting marginal heading,
substitute—

“Prosecution for offences against
the State and for criminal comspi-
racy”.

Clause 197

Page 68, line 6, for “shall” substitute
“shall take”

Clause 202
Page 71, line 7,—

for “offence” substitute ‘‘offence
of”

Clause 208

Page 73, in the marginal heading,
for “complaint case”  substitute
“other cases”

Clause 210

Page 74—

for the existing marginal heading,
substitute—

“Procedure to be followed when
there is a complaint case and police
investigation in respect of the same
offence.”
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Clause 220

Page 79, line 13,—
omit “Hlustrations to
(4)".

Page 79—
after line 17,—

insert—*Illustration to sub-section
(4)".

sub-section

Clause 228
Page 81, line 34,—
after “he may,”, insert—

“frame a charge against the accu-
sed and,”.

Page 81, line 43,—
for “offence”, substiture—
“offence charged”.

Clause 229

Page 81, in the marginal heading,
for “plea of guilty”, substitute
“Conviction on plea of guilty”.

Clause 235

Page 82,—

in the marginal heading,

for “Judgments” substitute—

“Judgment of acquittal or comvic-
tion”.

Clause 261
Page 90,—

for the existing marginal heading,
substitute—

“Summary trial by magisirate of
the second class”.

Clause 262
Page 90, in the marginal heading,
omit—
“for summons and warrant Cases
applicable”.
Clause 275
Page 93, line 8.—

after “himself”, insert—
“or by his dictation in open court”.
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Clause 276

Page 93, line 22, after “himself”,
insert—"or by his dictation in open
court”.

Clause 281

Page 94, line 35, for

“Magistrate”
substitute—

“presiding Judge or Magistrate”.

Clause 284
Page 95, line 20,—
after “Governor of a State”, wnserr—

“or the Administrator of a Union
territory”.

Clause 294
Page 98,—
for the marginal heading—

Substitute— No formal

proof of
certain documents”.

Clause 300
Page 100, line 25,—
for “the” substitute ‘this”.

Clause 314
Page 105,—
for the marginal heading,

substitute—*“Oral arguments and
memorandum of arguments”.

Clause 320

(i) Page 110, in line 22,—

for “(4)”, substitute: “(4)(a)”.
(ii) Page 110,—

after line 25, insert—

“(b) When the person who would
otherwise be competent to compound
an offence under this section is dead,
the legal representative, as defined in
the Code of Civil Procedure, 1908,
of such person may, with the con-

sent of the Court, compound such
offence”.

Clause 321

Page 111, lines 16—18,—

for the words “its permission”

occurring at two places, substitute
“consent”.
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Clause 344
Page 117, line 36,—

for “in the course of” substitute
“at the time of delivery of”.

Clause 351

Page 119, in the marginal heading,—

for “in contempt cases” substitute
“under sections 344, 345, 349 and
350"

Clause 360

Page 123, in the marginal heading,—
for “instead of sentencing to im-
prisonment” subwirute “or after
admonition”.

Page 123, line 47,—

for “more” substitute “less”

Clause 363
Page 126, line 7,—
for ‘“give”, substitute “give it".
Clause 374
Page 127, line 38,—

after the word “Judge” insert—

“or on a trial held by any other
court in which a sentence of im-
prisonment for more than seven
years has been passed,”

Page 127, line 39—
for the words “Any person”,

substitute—*Save as otherwise
provided in sub-section (2), any
person”.

Clause 376

Page 128, line 32,—

for “a payment”, substitute “pay-
ment”.

Clause 378

Page 129, line 12,—

for “to appeal”, substitute “to pre-
sent an appeal”.

Page 129, line 20,—

for “to appeal”, substitute—
“to present an appeal”.
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Page 129, line 28—
for “leave”, substitute “Special
leave”.
Page 129, line 34,—

for “leave”, substitute ‘“special
“leave”.

Page 129, line 35—
after ‘“sub-section (1)”
udd—"or under sub-section (2)”.

Clause 379

Page 129, for the existing marginal
headmg.

substitute “Appeal agaimst convic-
tion by High Court in certain
cases”.

Clause 381

Page 130, line 11,—
for  “or, substitute

Y

‘or a”.

Clause 384

Page 130, line 35—
for ‘‘inconvenience”, substitufe—
“such inconvenience as would be”.

Page 130, line 43,—
after “Session or", insert “of the”

Clause 385

Page 131, line 20,—
for “court” substitute “that Court”.

Clause 394
Page 134, line 16,—
for the word “or”,
substitute ‘“‘or of”.
Clause 395

Page 134, Hne 35—
for “the State congerned”,
substitute “a state”.
Clause 397

Page 135,—
for the existing marginal headings,
—substitute “Calling for records
to exercise powers of revision”.

Clause 401

Page 136, line 34,—
omir the word “thereto”.

Clause 405
Page 137,—

line 29 and also in the marginal
heading,---

omit ‘“or Magistrate”.
Clause 408
Page 140, lines 3-4,—
for “direct (a) “substitute “‘order”.
Page 140,—
omit lines 6 and 7.
Clause 409
Page 140, line 17,—
for “case” substitute ‘‘case Or ap-
peal”.
Page 140,—
for line 18,—

substitute” case or appeal which
he has made over to, any Assis-
tant Sessions Judge or Chief Judi-
cial Magistrate Subordinate”.

Clause 428
Page 145, line 13,—
for “accused”, substitute—
*accused person”.

Page 145, line 20,—
after the words “by him” add—
during the investigation, mquxry or
trial of the same case and”.

Clause 435

Page 147,—
in the marginal heading, for “with
the concurrence of *, substitute
“after consultation with”.
Clause 437
Page 148, line 28,—

after the word “Court” insert—
“other than the High Court of
Session”.

Clause 438

Page 149, line 43,—
for “an officer of the police”
Substitute “a police officer”.

Clause 457
Page 155, line 19,—
for “appear”, substitute—
“to appear”,

Page 160 in the marginal heading,—
omir “in respect of petition wri-
ters”.
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Clause 478 Page 181, line 14, against section
Page 161,— 215, in column 2,—
for the existing marginal headings, for “of”, substitute “by”.
substitute—

“Power to aiter functions alloca-
ted to Judicial and Executive
Magistrates in certain cases”.

THE FIRST SCHEDULE

Page 167, line 25 and page 168, line
15, against sections 124A and 129, in
column 4,—

for “Cognizable”,
“Difto”.

Page 168, line 21,

131, in column 5,—

substitute

against section

for “Ditto”, substitute *“Non-bail-
able”.
Page 171, line 5, against section

153A, in column 2,—
for “places”, substitute “place”.

Page 171, line 25, against section 160,
in column 4,—

for “Cognizable”, substitute
“Ditto™.
Page 173, line 22, against section

172, in column 2,—
for “order”, substitute “other”,

Page 175, lines 10-11, against sec-
tion 177,—
for “Imprisonment for 6 months,
or fine of 1,000 rupees, or both”,
substitute “Ditto”.

Page 175, lines 20-21,
tion 179,—
for “Simple imprisonment for 6

months, or fine of 1,000 rupees,
or both”, substitute “Ditto”.

against sec-

Page 176, against section 185, in
column 2,—
() line 12, for “legal”, substitute “a
legal”

(ii) line 15—
for “obligations” substitute ‘“‘obli-
gations incurred”.

Page 180, line 23, against section 213,
in column 3,—

for “years”, substitute ‘“years and
fine”.

Page 181, line 22, against section 216,
in column 2,—

for “not”, substitute “not for”

Page 183, lines 16-17, against section
225, in column 3,—

for “Imprisonment for 2 years,
or fine, or both”, substitute “Ditto”

Page 184, line 24, in the heading of
Chapter XII,—

for “Coins”, substitute “Coin”.

Page 186, line 15,

against section
246, in column 2,—

for “weight”, substitute “the wei-
ght”.

Page 187, line 16, against section 256,
in column 3,—

gor ”“years”, substiture “years and
ne”.

Page 189, lines 21-22, against 276,
for “Imprisonment for 6 months,
or fine of 1,000 rupees, or both”,
substitute Ditto”.

Page 191, line 11, against section
292, in column 3,—
for “offence”, substitute “convic-
tion”.
Page 191, line 14, against section
293, in column 3,—
for “Ditto”, substitute “On first

conviction, with imprisonment for
3 vyears, and with fine of 2,000
rupees, and in the event of second
or subsequent conviction, with im-
prisonment for 7 years, and with
fine of 5,000 rupees”.

Page 191, line 15, against section 294,
in column 6,—

for “Any
“Ditto”.

Page 196, line 15, against section 345,
in column 4,—

Magistrate”, substitute

for “Cognizable”, substitute “Ditto”,
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Page 199, line 7, against section 374,
in column 4,—
for  “Cognizable”,
“Ditto”.
Page 200, line 20, against section 388,
in column 2,—
for “or”, substitute '‘of”.

substitute

Page 206, line 9, against section 440,
in column 3,—

for “3”, substitute “5"
Page 210, line 22, against section
2

(i) in column 4,—
for “Non-cognizable”,
“Ditto”.

(ii) in column §,—
for “Bailable”, substitute “Ditto.”

substitute

Page 212, line 4, against section
489D,—
for “possessing instrument”  sub-
stitute  ‘‘possessing machinery,
instrument”.
Page 214, line 24, against section
504,—

for “3", substitute “27.

Page 214, line 24, against section
0

>

for “2” substitute “37.
THE SECOND SCHEDULE

Page 222, line 9, FORM No. 11,—
for “seals”, substitute “seals, or.

Page 223, line 30, FORM No. 15,'—

for “Offier”, substitute “Officer”.

Page 226, after line 30, FORM No.
20—

insert “Or”.

Page 229, line 15, FORM No. 25,—
for “to decide” substitute “do
decide”.

12.34 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

MINUTES

SHRI AMAR NATH CHAWLA
(Delhi Sadar) : 1 beg to lay on the Table
Minutes of the Thirty-second to Thirty-
fifth sittings of the Committee on Pri-
vate Members' Bills and Resolutions
held during the current session.
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Minutes 2’4
JOINT COMMITTEE ON OFFICES
OF PROFIT

SEVENTH REPORT

SHRI PATTABHI RAMA RAO
(Rajamundry) : | beg to present the
Seventh Report of the Joint Committee
on Offices of Profit.

12.35 hrs.

ESTIMATES COMMITTEE

FORTY-EIGHT-REPORT

SHRI K. N. TIWARY (Bettiah): [
beg to present the Forty-cighth Repor:
of the Estimates Committee regarding
action taken by Government on the re-
commendations contained in their Twe-
nty-fourth Report on the Ministry of Fi-
nance—Revision of the form and con-
tents of the Demands for Grants.

N oAy faed  (afer) o gaTem
Taw, ag qgT & gy e A
F @A @ s g, o “fefawa amw
fe ®id dr FAgwa aw Rk fenrsw
HR AR F AR AR

43 19 fevmay =1 ygm 77 § 18
I W7 9T ¢

“Purchase of Sophisticated Electronic
Gadgetry from U.S.A. znd Japan to
spy on Political Rivals

will the PRIME MINISTER be
pleased to state:

(a) whether the attention of the
Government has been drawn to
news-item in Far Eastern Eco-
nomic Review 6th August, 1973,
in which it had been stated that
huge amounts of cash have been
spent by the Government in
Japan and the United States to
purchase sophisticated electronic
gadgetry to be used to spy on
political rivals within the coun

try;
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[#ito wy forwa]

(b) whether any such equipment has,
in fact, been purchased for any of
the intelligence agencies including
Research and Analysis Wing;
and

stimates Committee

(c) it so, tne nature of the equip-
ment and the total outlay there-
on?”

W AFE F 9T@ § qgA FAY A
AR/ Uy TR wAT:
*(a), (b) and (c). It is not in the

public interest to give the infor-
mation.”

IqeA  WPRT, FAEM F AR H
A% Q€ 1, AR gedAdTE A #,
I ofsd wEETH FAA FT, AHEA
R g9 ) fadaw gAr arfeg 1w
3 didew g fag AW, drgw w1 F
qar ¥y fF os fafire @ ow fafose
w17 ¥ foqg geamm & o€ ar @ &,
s 38 ¥ wmadt 71 geedw,  foa-
ofmdma aTw [ER AT IAT T A
g9 Ad W I T AMIFAR F
F1E g & 7 §9 e Fe iR
qfeds TFTIIH FAE F TGTEA F1H
qa fad & 193 qgr Fafasrisr amdr
21§ A7 gediE T PRT AR 9%
@ #% e afmr fearsa s
T g arad, #wgama 2 afw
gt #11 #7 FA9 g8 ImA T Hfaw
# f5 737 15 A @O @Y ar U
2l wT M qar FAAEFT A F
qram, Tffaede qET T

MR. DEPUTY-SPEAKER : All [ can
say is that your submissions are record-
ed and they will be s'udied.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : My information is
that they have spent Rs. 13 crores in
importation of electronic gadgets for
bugging and photography from Japan,
Germany, America and Bri:ain.
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1337 mis.
COMMITTEE ON PUBLIC UNDER-
TAKINGS

FORTY-THIRD, FORTY-FIFTH AND FORTY-
SIXTH REPORTsS

DR. MAHIPATRAY MEHTA
(Kutch) : T beg to present the follow
ing Reports of the Committee on Pub-
lic Undertakirigs: —

(1) Forty-third Report regarding ac-
tion taken by Government on
the recommendations contained
in their Twenty-first Report on
Bléarat Heavy Electricals Limi-
ted.

(2) Forty-fifth report regarding ac-
tion taken by Government on the
recommendations contained in
their Twenty-seventh Report on
National Newsprint and Paper
Mills Limited.

Forty-sixth Report regarding ac-
tion taken by Government on
Paragraph 3.58 of their Fortieth
Report on Role and Achieve-
ments of Public Undertakings—
Form and Contents of the An-
nual Reports of the Bureau ot
Public Enterprises, on the work-
ing of Industrial and Commer-
cial Undertakings of the Central
Government.

—~
W
-~

12.38 hirs.

COMMITTEE ON PETITIONS
FIFTEENTH REPORT

SHRI NATHU RAM AHIRWAR
(Tikamgarh): I beg to present the Fif-
teenth Repoft of the Committee on
Petitions.

12.38% hrs.
RE. IMPENDING STRIKE IN A.G.’s
OFFICE, TRIVANDRUM

MR.  DEPUTY-SPEAKER :
Nitiraj Singh Choudhary.

Shri

SHRI VAYALAR RAVI (Chirayin-
kil) : Sir, this is practically the last day
of the session. I have also written to
the Speaker. It is a very important
thing.
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MR. DEPUTY-SPEAKER: On
‘what?

SHRI VAYALAR RAVI: It is about
the salaries to be disbursed to the
Kerala Government servants; because
of the agitation, they are not getting
anything. The office of the AG there
is controlled by the Comptroller and
Auditor-General in Delhi. It is creat-
ing a lot of problems there. There was
already a strike in the AG’s office in
Trivandrum. Again they are going on
a strike. Not a single employee
of the Kerala Government will
-get salary. The strike in the AG’s
office should not take place. The Fi-
nace Minister should take the initiative.
Even though there is a constitutional
protection to the Comptroller and
Auditor-General, whatever it may be,
1 am sorry he is a most inefficient man
sitting on the top and creating a lot of
problems for the AG’s department. I
appeal to the Finance Minister to take
note of this and make endeavours to
‘stop the strike in Trivandrum.

12.39 hrs.

RE. WITHDRAWAL OF PROCLA-
MATION OF EMERGENCY

SHRI SOMNATH CHATTERJEE
{Burdwanj : Sir, the Supreme Couri
has delivered a judgment yesterday, in
which the majority of the judges have
‘held that Parliament is - under no
obligation to prescribe the maximum
period for which a person could be de-
tained under the preventive detention
law. Accordingly, it has been held by
a majority of judges that the preveative
detention, till the expiry of the Defence
of India Act, 1971, will be valid de-
tention under the existing law. Jutice
P. N. Bhagwati, in his minority judg-
ment said. . .

MR. DEPUTY-SPEAKER : Every-
body kmews it; it has appeared in the
newspapers.

SHRI SOMNATH CHATTERJEE :
. . . that a man can be detained t1ill the
end of his life so long as the Defence
of India Act and the Proclamation of
Emergency temaf in this cTountry.
Therefore, in view of the very serious
€ncroachment on the personal liberty
which the fundamental rights give to the
Yeople in this country, T call upon the
‘Government and I also request the
House that this matter should be dis-
-cussed imrediately, and that the Pro-
clamation of Emergency should be

AGRAHAYARA 30, 1895 (SAKA) of Proclamation

218
of Emergency
withdrawn and the fundamental rights
restored. Otherwise, any man can be
detained without trial. (Interrupfions).

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, what is the need for the
emergency now? What is the justifica-
tion? The Government should revoke
the emergency.

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, the elections are go-
ing to be held both in Uitar Pradesh

and Orissa. What is the need for this
emergency? They must scrap it.
MR. DEPUTY-SPEAKER : Order

please. It is all under the same issue.
Now, although there is nothing in the
Order Paper about this, as Mr. Chatter-
jee has raised it. . .

SHRI MADHU LIMAYE (Banka):
He has given notice.

MR. DEPUTY-SPEAKER : He has
raised the point. That is all. There is
no question of notice. I do not know.
There is no such notice. (Interruptions).
If it has been given, it has not been
admitted, and therefore, there is nothing.
But I have allowed him and Members
are very ecxercised about it, (Interrap-
tions) Order, please, All I can say 1is,
Government may take note of the feel-
ings of all the Members.

SHRI DINEN BHATTACHARYYA:

Let them make a statement tomorrow.
ot wg famd : SaTeTe AT, A

WA |zt 3 97 737 ITTAT . 78 AFT
ng@qu 2| "xesrena ferfa w5 avew
frar ard - 3% F1 Zo Ao Fara A T3F
g o )

st gy fapd awady (P ¢
Jqreqed MFIRY,  FI AGEAT ARAT
& i gosi= &1 351 faar 919 1 59 T
aw ¥ frm F1E Tad= ad E, aaree
za Ffaq wa & )

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Only one second. Even
on the expiry of two years after the Pro-
clamation of Emergency, why should
not the Government think # necessary
to give reasons for its continuance?
On what justification do they continue
this emergency?
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MR. DEPUTY-SPEAKER : Govern-
ment may take note of it.

SHRI P. G. MAVALANKAR (Ah-
medabad) : We want an assurance from
the Government that they will lift the
emergency immediately.

MR. DEPUTY-SPEAKER : It has
been said by other hon. Members also.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, the Minister of
Transport and Shipping. . .

MR. DEPUTY-SPEAKER : 1 will
come to you. [ noticed in the Order
Paper that certain motions or submis-
sions under rule 377 have been allow-
ed after this item. I will come to that.
Shri Ni‘iraj Singh Chaudhary.

12.40 hus.
PARLIAMENT (PREVENTION OF
DISQUALIFICATION)

AMENDMENT BILL*

I'HE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): 1
beg to move for leave to introduce a
Bill further to amend the Parliament
(Prevention of Disqualification) Act,
1959.

=t wg faed : (F0FT) & G AT
g gfeaTie &Y OF TR A We
1 o few@rr awar §——sargE T
wm  wifede oe wifde, 3 w9y
A Far g

“The Committee feels that Geov-

ernment have not properly appre-

ciated the recommendations of
Joint Committee, on regard to dis-
qualification of directorship. In
some cases where the Committec
observed that the Board of Direc-
tors enjoyed executive and finan-
cial powers and were thereby in a
position to wield influence, they
recommended disqualification of the
office of directorship, even though
the amounts payable to the holder
was less than “compensatory allow-
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ance.” In other cases where they
found that the Board of Directors
do not enjoy such powers, they
did not recommend the exclusion
of directorship from exemption
from disqualification. . .”

AT AT 3 FALY A TR

“The reasons why the Committee
do not want membership of statu-
tory/non-statutory bodies constitu-
ted by Government to be exempted
from disqualification as a class,
are given in para S5 of the Third
Report (Second Lok Sabha). As
observed there, membership of cer-
tain bodies is not compatible with
membership of Parliament for one
reason or the other. For instance,
certain committees or boards are
entrusted with executive, financial

or judicial powers. Jn other cases,
although membership does not
carry any remuneration, it places
the members in a position of
power or influence or in a position
to dIstribute patronage.”

Fafaq & FRr A g fF sl &
g A AT § FHbE &, FAfCAT ¥,
T F, uarfE Fam fqgagd 9 v
gEEgal ¥ I AT SEEEINT F a9
It rafaeAFedfoe F am feaat
T7 B aEEw fadqr Fre A ane
SA ®1 SEAr arfgw | qrg g W\
afaw o fa<fta g<m &1 wam, S@-
Afirgdt qra< i€ FQ FT WY AFEFIL
57 i ¥ aeq ¥ ¥ faar &, g A AY
AT 5§ F AY AR I arfey 1 @Y
g d we fadas § aww ¥ AR TR
AWFTA 3FT fHT gaw F WA &
a7 Feq FY qTeETER € fF fAE faw
wa fagas som @ 7 AT SEETd
ggA & §mA @ TGN arfE w9
arw e favg Y wF fF ag A OIqH
B E T AT E TG G ]

MR. DEPUTY-SPEAKER : Speci-
fically because of your reservation, this
Bill should be introduced and should
be discussed.

“+Published in Gazetted of India
21-12-73.

Extraordinary, Part II, Section 2, dated
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s wg fomd : 7 agar g 5w
ARAFTY &t A AT o q@E G H
fadrdt agf g1

MR, DEPUTY-SPEAKER : There-

fore, it is no ground to stand in the
way or take objection to this Bill.

o owg fowd : 9wy A7 oam
fifeq
MR. DEPUTY-SPEAKER : You can
come forward with amendments when
the Bill is brought for discussion. You

can do so many things. It is open to
you.

Y v fAwd: qOEE T aaT gy
2197 ST FRT 9 o9 &WA @Y A&
MR. DEPUTY-SPEAKER : How do
you want sometimes to make the Chair
all powerful and issue directions?
st wa fema 0 @3 a1 fr T St
g § St g § fag Q@ & EA
F g9 fFaaT amgA g, smwdam §
and whether they are in a position to
wield financial power.

8 &1 st fawar arfeg

The details should be given.

T8 FY AraFq Y fagar arfge
ag g 72T, g Wi gaaw w4 g

MR. DEPUTY-SPEAKER : At the
time of discussion, all these things may
be mentioned by you, and they will
answer at that time. We are now con-
cerned with the introduction stage.

‘The question is :

“That leave be granted to introduce
a Bill further to amend the Parlia-
ment (Prevention of Disqualifica-
tion) Act, 1959.
The motion was adopied.
SHRI NITIRAJ SINGH CHAUDH-
ARY : [ introduce the Bill.

12.44 hrs.
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: We now
take up matters under rule 377.

Shri Venkatasubbaiah absent.
Shri Samar Gubha.

SHRI SAMAR GUHA (Contai) :
Sir, 1 want to draw the atiention of the-
House, as also that of the Home Minis-
ter in connection with certain matters
about the Netaji Inquiry Commission.
While setting up the Commission, the
Government assured all assistance to the-
Commission and clearly stated that it
will not be a party either to support or
oppose the earlier report of the Shah-
nawaz Khan Inquiry Committee. How-
ever, the present position of the Netaji
Inquiry Commission gives an impres-
sion contrary to the expressed views of
the Government.

The Government first promised to
supply some vital documents. They have
been supplied only at the penultimate
stage when the arguments have begun.
Why the Government have not supplied
these documenis has also not been
clearly stated to the Commission. The-
official file of late Pandit Jawaharlal
Nehru has been submitted to the Com-
mission. But you will be astonished to
know that in the file it has been said
that 31 items are either destroyed or
missing. Even the files and documents
produced before the Commission are
not the original; only copies of original
documents have been supplied, In these
documents, many pages are missing, as
are found from the gaps in the serial
number of the pages of these files. I
do not want to take much time of the
House and I will place the whole thing
on the Table of the House. It has been
deposed before the Commission by Mr.
Shyamlal that Netaji himself had writ-
ten a letter from Manchuria to Pandit
Jawaharlal Nehru in 1946 which must
have been sent via the Nanking Em-
bassy. That let'er is missing from the
file of Pandit Jawaharlal Nehru.

Another very vital document which
is missing is regarding a letter sent by
the President of the former Nationalist
China, General Chiang-Kai-shek to
Pandit Nehiu about an inquiry made-
by the Government of Nationalist
China at Taipeh recarding the alleged
plane crash involving Netaji, which
was done at the request of late Pandit
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Nehru. General Chiang-Kai-shek un-
dertook that enquiry with the help
of the Mayor of Taipeh. This docu-
ment contained in the correspondence
between Pandit Nehru and President
Chaing-Kai-Shek and the reply ot
President Chaing-Kai-shek con-
taining the findings of the inquiry made
by the Government of China about the
alleged plane crash involving Netaji
indicated that Netaji did not die in the
plane crash. This correspondence was
in the file of late Pandit Nehru. Bu!
these docaments have not been supplied
to the Commission.

The Defence Ministry have supplied
a huge pile of documents except the
most wvital document relating to the
statement made by Col. Habibur Reh-
man at the Red Fort to the intelligence.
Col. Harbibur Rehman accompanied
Netaji and he is the last person who can
say the final word about Netaji’s my-
stery. But this crucial decument is mis-
sing or purposely withheld or destroy-
ed. Shri Birendra Nath Chakravarty,
the highest intelligence officer, was ap-
pointed by the British intelligence to
interrogate and examine Col. Habibur
Rehman. Shri Birendra Nath Chakra-
varty submitted a 75 page report which
wag countersigned by Mr, Henderson,
the highest intelligence officer of the
British Government and in which he
had said that there is no proof whatso-
ever that Netaji was killed in the planc
crash. A copy of that report must be
with the Government of India and the
Government of Britain but that has not
been placed before the Commitsion.

The statement of Shri S. A. Ayer
which mentioned the name of a Japa-
nese Intelligence Officer who was res-
ponsible for planning Netaji’s escape.
under instructions from General Terau-
chi and who claimed to have known
that Netaji was alive even four years
after the alleged plane crash, was not
supplied in time to the Commission and
the Commission could not pursue the
matter when it visited Tokyo or there-
atter.

Sir, the Netaji Inquiry Commission is
going to be a farce because the Gov-
ernment did not supply the vital docu-
ments and correspondence, Many vital
documents are eithcr missing or des-
troyed or purposely destroyed. The
Government appointed a Counsel, The
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Government is not a party to it. It
was given to understand that the Gov-
ernment will not either support or
oppose the Shahnawaz Khan Enquiry
Committee. But  unfortunately, the
Government Counsel has taken up a
partisan attitude as if the Government
has a case to support the Shahnawaz
Khan Enquiry Committee.

Sir, you will be interested to know
that an unprecedented procedure was
folowed. About 21 months were taken
to read out about 6,000-7,000 pages of
the deposition or the document for
which the Government incurred an cx-
penditure of about Rs. 2 lakhs. About
400 Members of Parliament agitated for
two years and, ultimately, the Gov-
crnment agreed to set up the Netaji
Enquiry Commission in 1970. But the
way the Government has supplied the
documents and the files, the whole En-
quiry Comimission is going to be a
farce.

I have addressed letters to the Prime
Minister about serious misgivings that
have developed about the Chairman of
the Netaji Enquiry Commission and
about the future of the findings of the
Commission.

With your permission, Sir, 1 want to
place* this on the Table of the House.
1 have raised a very serious issue and
I want that the Government reply cleat-
ly why the Government have not sup-
plied the most vital documents, the
files, the letters, particularly of Pandit
Jawaharlal Nehru, to the Commission.

MR. DEPUTY-SPEAKER : The
Minister of External Affairs. (/nterrup-
tions) Order, please. I have had al-
ready enough trouble with Mr. Samar
C}itlha. You want to provoke him far-
ther.

SHRI SAMAR GUHA rose—

MR. DEPUTY-SPEAKER : Mr.
Samar Guha, you have had your say.
Now, the Speaiet has allowed only two
matters under Rule 377, There is noth-
ing else. (Interruptions). I can only do
this. This being the last but one day.
I realise that we have to be a little
elastic. On the other hand. you will
also reciprocate it by being very brief.
Only 1 minute each.

SHRI SAMAR GUHA : What is your
reaction, Sir? Whether you arc directing
the Government to make a statement
on it?

*The Speaker not having subscquently accorded the necessary permission, the
documents were not treated as laid on the Table.
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SHRI SHYAMNANDAN MISHRA
(Regusarai) : It is very necessary that
the Government makes a statement on
it.

MR. DEPUTY-SPEAKER: What-
ever he has said gone on record. All
I can say is that the Government may
take note of the submission made by
him.

SHRI SAMAR GUHA : On a point
of order, Sir, On 11th November, we
had a long meetings with the Speaker.
The Speaker agreed that only selected
matters under Rule 377 will be admit-
ted and that the Government will reply
to them. The Government must come
out with a statement. This is a very
vital matier. What is your reaction?
Mere taking note does not mean any-
thing.

MR. DEPUTY-SPEAKER: Le; mec
understand him. Mr. Samar Guha,
please tell me coolly, clamly, reasonably,
logically and effectively what you want
1o say.

SHRI SAMAR GUHA: I want a
statement about the reason for the
missing of the files, destruction of the
files and withholding of the files which
provide vital clues to the whole inquiry
about the disappearance of Netaji.

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, the Ministry of
Transport and Shipping is reported to
have. . .

SHRI SAMAR GUHA : What is
your reaction, Sir? I must know that.

MR. DEPUTY-SPEAKER : Kindly
sit down. You must realise this that it
is not desirable at all for the Chair to
go on issuing directions this way or
that way. This is a reserve power of the
Chair which must be exercised with the
greatest amount of restraint and only
when the Chair feels that this is really
important and it must come to that
conclusion only after a deep contem-
plation and studv of the subject. Now
if vou sav something because you feel
very deeply about it and you want the
Chair to go on issuing directions in all
directions, 1 think it is very very diffi-
cult. All that Mr. Samar Guha has
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said has gone on record, and it is for
the Government to take note of it, to
study and see what it can do about it.
You cannot push the Chair too far to
slaly that ‘you must come forward with
this’.

PROF. MADHU DANDAVATE
(Rajapur) : May I seek a clarification
from you? You asked Mr. Samar Guha
to say in a sentence what exactly he
wanted. . .

_ MR. DEPUTY-SPEAKER : He said
it.

PROF. MADHU DANDVATE :
We presumed, Sir, that after getting the
summary of his speech in one sentence,
you would make your observations and
:jndicate as to what Government has to

o.

MR. DEPUTY-SPEAKER: That is
what I have said.

PROF. MADHU DANDAVATE
We make this request to you, Sir, You
do not generally give any direction to
any Minister. Here we request you to
indicate your preference as to what the
Minister should do.

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: The
Ministry of Transpor: and Shipping is
reported to have recommended closure
of the Central Road Transport Corpo-
ration, a Central Government under-
laking in which Assam and West
Bengal Governments are shareholders.
The Corporation has been existing for
the last 12 years. If the Ministry’s
recommendation is accepted, it will
be lead to further aggravation of the
unemployment problem in the country.
This is a very urgent matter. May I,
therefore. request the Government,
through your good offices to assure
this House that it will not be done and
make a statement covering the issue?

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): Sir, regarding
this. . .

MR. DEPUTY-SPEAKER : Kindly
sit down,

SHRI JYOTIRMOY BOSU : He is
from Assam. . .
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MR. DEPUTY-SPEAKER : That is
not the question. Here certain things
are allowed to be raised. Only points
are to be raised. If members start ex-
pressing opinion on the points raised
by the others, then it becomes a discus-
sion, which is no; permissible. Even
this is being done streching the rule just
to allow the members a little bit of
safety valve.

SHRI DINESH CHANDRA GO-
SWAMI: On this 1 have given
notice. . .

MR. DEPUTY-SPEAKER: I do
not know. AN right. You can say a
few words.

DINESH CHANDRA GO-
SWAMI : The Assam Government is
also a shareholder in that. I have re-
ceived a number of representations that
great hardships will be caused to hun-
dreds of employees if the Road Trans-
port Corporation is closed. Therefore,
1 associate myself with the views ex-
pressed by Shri Jyotirmoy Bosu, and
I hope that a statement wil come on
this.

SHRI

13.00 hrs.
=t stew fagrQ awda (wfoax) -
3qreaEr Ay, faeedt fargear nFa
oHfaadwd A OF qr 997 g, A qfam
FT St AT AT & AT dweaaEdi w1 Y,
IgFT # TFFC GAEI ARATE
“No Bank accepting cheques,
drafts for Delhi Clearance House.

Request restore normal working.
Trade suffering heavily.”

faedt & qRT WX T g1 oAAM
g #iifE foedt  frafer gmE 3%
A8 ¥.w@T  ARATHET AWEIA
gagar g ag amaAr gar & fagd faw
HaAea F1 LT FAET FIAT ATRY |

SHRI KRISHNA CHANDRA HAL-
DER  (Ausgram) : The Durgapur
Steel plant authorities have decided to
close down one 1500 tonne capacity

blast furnace from te-day onwards due
to non-availability of iron ore. This
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will affect the employment of thousand,
of workers. Though you I would like
to request that the Minister concermed
should make a statement to the House.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : We have been repeatedly
raising the question of the inordinate
and undue delays occurring in holding
elections to the State and Central legis-
latures. One instance that is very much
before the House is the Jhangir seat in
Madhya Pradesh, I am only illustrating
my point. Although the death of the
hon. Member occurred on 12th August,
1972, the election to that constituency
has not yet been held. We want that this
matter should be expedited.

SHRI DINEN BHATTACHARYYA
(Serampore) : The workers and staff
of the Calico Chemicals and" Plastics
Division, Anil Chamber, Bombay have
been on strike since August 1973 that
is, more than 44 months. This plant
produces very basic materials required
for plastics and cable industries. So,
may I request the Government through
you to see that the strike is ended at
the earliest through negotiations with
the concerned people?

=t qATFAR ME (FeA0) 36T
e S, ¥[ F @Al ¥ 4@ @aw
fawet g5 fagm ok ST A svFEr
ATFT FT AT AT SART FAT §, 09T,
ST @iRAT g 38¥ § feArs @ @r
g1 W3A ®T LY 70 AEAER 34 ML
gt A fear & o< TuwT 9d 3@
fagaar & fs ST amg =AW arfadt
F1 dsrd fFuT @1 RT @ 7 AmE
ATHT GTHIX T E5T9  @r94T ARA]
g % w73 at@ el Y agadraee
wEAT §1 AT, IHY F1AF A wAral
M AR WA FY ¢FET A AT _W
ArEd A UNA WE g 2T AfemA @
AT — f@gR § Wt ¥R daw H
1
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13.03 hrs.
MOTION RE: INTERNATIONAL
SITUATION—contd.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
We had a full debate yesterday on the
international situation and 1 would, in
my reply, endeavour to cover some of
the points that have been raised in the
course of the debate, Much as I wouid
like to reply in detail to many matiers
that have been raised by hon. Mem-
bers, it will not be possible for me to
do so because of paucity of time. But
I would like to assure the hon. Mem-
bers that I have greatly benefited by
their comments and by their observa-
tions and I wili try to derive the maxi-
mum benefit from their mature ideas
and suggestions that they have made.

In this debate Members from the
Opposition Benches as well as my col-
leagues from our Party have touched
upon some important points.

Almost all the leaders of the Oppo-
sition Parties have spoken and some of
the doubts that were attempted to be
raised on some vital issues have been
effectively replied to by my colleague
on this side and my task to that ex-
tent has been very much lightened.
(Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai) : You imitate the Prime
Minister.

SHRI SWARAN SINGH: It is a
good model to imitate and I will com-
mend the same to you. I do not think
you will have the wisdom to do that.

About the international situation our
first thought should go to countries in
our regions. In his connection, I
would like once again to draw the at-
tention of the House to the great pro-
press that Bangladesh has made over
two vears. Bangladesh has completed
two vears of its sovereign independent
existence on 16th December this year.
These ‘wo years have seen what a
tremendous progress in all fields has
been made by Bangladesh. Human
memory is short but it was just two
years ago, on the 16th December,
1971, that Bangladesh emerged as a
free independent country. Ten mil-
lion Bangladesh citizens had taken re-
fuge in India and according to Shiekh
Mujib-ur-Rahman, another twenty mil-
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lion had been displaced from their
homes and hearths. All the refugees
have gone back. In fact, they return-
ed to Bangladesh before the year 1972
was out and the floating population
of Bangladesh is, by and large, now
settled and they are pursuing their
normal avocation.

These two years have seen Bangla-
desh adopting a democratic Constitu-
tion based on Parliametary system.
They have enforced that Constitution
and the clections have been completed;
the administration, according to the de-
mocratic methods with the objective of
strengthening  democracy and secular-
ism—those processes have been taken
deep roots in Bangladesh. Shiekh Mu-
jib-ur-Rahman has emerged as the
leader who has provided stability and
philosophy to the new country, Bangla-
desh and we rejoice at the great strides
and progress that have been made by
the people of Bangladesh.

It is always proper 10 remember
when we talk of progress and the im-
mense sacrifices through which people
of Bangladesh have gone through.
Many people had to lay down their
lives for Bangladesh; our own Indian
soldiers, members of the security for-
ces shed their blood to defend India’s
sovereignty and also to defend :he
freedom and sovereignty of Bangla-
desh. I would like to take this oppor-
tunity of paying my homage to the
memory of all those who made their
supreme sacrifice, who laid down their
lives and who underwent many suffer-
ings. The situation in Bangladesh is
stabilised in the political sense and the
Government and peopie are now enga-
ged in the mighty task of restructuring
their war ravaged economy. Thev
have made considerable progress.
Great deal has still to be done and we
wish them well. Our friendship with
them is of an abiding character and it
is a matter of great satisfaction for
us to note that Shiekh Mujib-ur-Rah-
man, has, from time to time, made very
clear and categorical statements to the
effect that Bangladesh friendship with
India is the basic cornerstone in the
policy of Bangladesh in the interna-
tional affairs and we rejoice to recall
this state of happy relationship bet-
ween Bangladesh and India.

Now, coming to Pakistan, I
like to bring the information
our relations up to date.
to time, I have been keeping

woukd
about
From time
the
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House informed about the salient fea-
tures of our relationship with Pakistan.

After the signing of the Delhi Agree-
ment, the process of three-way repat-
riation commenced on the 19th  Sep-
tember. Up to the 17th December, a
total of 134,328 persons have been re-
patriated 10 their respective countries.
This includes as many as 36,474 Pa-
kistani prisoners of war and civilian
internees in India. We have very hope
in this way of resolving this humani-
tarian problem affecting so many indi-
viduals in a mutually satisfactory man-
ner.

In accordance with the Delhi Agree-
ment, the problem of 195 prisoners of
war has to be taken up in a tripartite
meeting between Bangladesh, India and
Pakistan, it being understood that
Bangla Desh can participate in such a
meeting only on the basis of sove-
reign equality. Therefore, the ball is
in Pakistan’s court to create the neces-
sary conditions for Bangla Desh’s par-
ticipation so that this matter can be
discussed and resolved amicably. For
this, it is not necessary to await till
the entirc process of repatriation is
completed, as it is provided for in
para 3(vii) of the Delhi Agreement that
this tripartite meeting can take place
earlier if it is so agreed.

Now, we have seen reported state-
ments by Pakistani leaders to the effect
that Bangla Desh cannot be recognised
till certain pre-conditions are fulfilled
like the return of all war prisoners,
presumably including 195 and suspen-
sion of proposed trials by Bangla Desh.
It seems hardly fair on the part of
Pakistani leaders to talk of pre-condi-
tions when all these matters were dis-
cussed before the Delhi Agreement was
signed which provides for a tri-
partite meeting with the participation
of Bangla Desh as a sovereign equal.
We would, therefore, sincerly hope that
the Pakistan Government would see
its way to fulfilling its commitment
under the Delhi Agreement.

We are glad that Pakistan has at
last withdrawn its complaint on the 195
prisoners of war from the World
Court.  Pakistan should now take ac-
tion in accordance with the Delhi
Agreement.
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I have repeatedly said in this House
that both India and Pakistan stand
committed to the implementation of
the Simla Agreement. While we have
had occasions to draw the attention of
Pakistan Government to some of the
statements and actions of their leaders
which in our view were not in tune
with the spirit and the objectives of
the Simla Agreement, the Pakistan
Government have so far responded by
reiterating their faith and their alle-
giance to this agreement and the prin-
ciple enshrined in it. The question,
therefore, arises, what is preventing
the implementation of certain normali-
sation measures such as resumption of
communications, air links, travel, trade
and cultural exchanges between the
two countries? These are the items
mentioned in para 3, discussions on
which can begin any time Pakistan
desires. We on our side are willing
and ready to start these discussions at
the carliest moment. On our part, we
had made it clear to Pakistan soon
after the completion of delineation and
withdrawal of troops from occupied
territories that we were prepared for
bilateral discussions on these issues.
Surely, there can be no doubt that it
is in the mutual interest of Pakistan
and India and in the interest of the
vast number of people in the two
countries if there is no further delay
in this matter and fresh agreements are
worked out to resume these links bet-
ween the two countries in so many
fields.

This would also give rise to greater
confidence and improve the atmos-
phere which would facilitate the task
of discussing more complicated issues.

I have also seen press reports about
the remarks of Pakistani leaders sug-
gesting that India has ignored Pakis-
tan’s proposal for reduction of defence
forces. This is quite a misleading
statement. Pakistani leaders are well
aware that Pakistan herself is spending
as much as 50 per cent of her national
budget and as much as 9 per cent of
her GNP (based on last year’s budget
figures) on military expenditure. Des-
pite her much greater need due to ex-
tensive borders, apart from the border
with Pakistan and long coastline, India
is spending much less proportionately
on defence. However, we have never
been averse to having any discussion
on any subject with Pakistan, but the
fact remains that the pre-requisite for
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meaningful  discussions on defence
matters is the establishment of durable
peace in accordance with the Simla
Agreement.,

The recent statements of  Pakistani
leaders on Kashmir to which we had
taken exception, her efforts to acquire
more and more weapons far in excess
of ner reasonable requirments, despite
the cxivting high order of military
spending and her continued negative
atiitude on Bangladesh, a reality which
Pakisian can ill-afford to ignore, ure
ob-ious contradictions in  Pakistan’s
postui2s on this subject. However, we
are always willing and ready, which we
have demonstrated on earlier occasions,
concrete steps for further nor-
of reiations between India

kistan and for waking steps for
csinblishment of durcble peace.

Now 1 will say a few words about
clations with our other immediate
s¢ neicthours.  With Nepal and
Bhutan. where there zre two  young
Kinks inocking after these two countries,
our reilations e excellent.  Our eco-
nomic relations with Nepal are grow-
ing froma strength to strength, our co-
operation with Nepal for strengthening
their cconomy and for providing a
number of amenities and social servi-
ces continues, and we have made our
contribution in the development ot
Nepal.

With Bhutan as well we have deve-
loped very friendly relations which are
in the mutual interest of both Bhutan
and ‘India. Bhutan has now been a
member of the United Nations for
some vears and the Bhutanese delega-
tion along with the delegations of other
sovereipn independent countries, mem-
bers of the UN, are making their
contribution in the international forum
in an odmirable manner. We wish
them every success. We Will continue
to have friendlv relations which are in
the mutual interest and benefit of our
two countries.

With Burma, we have been able to
strengthen our relations even more. T
myself with a high-power delegation
consisting of our representatives from
many economic Ministries paid a visit
to Burma and I had for the first time
vicite:l places outside Rangoon also.
We had the visit of their Minister who
came to India with several other per-
sons dealing with economic matters in
Burma, and the Burmese delegation vi-
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sited several places in our country. It
is my expectation that as a result of
these contacts our bilateral economic
relations, rlations in the industrial field,
mineral field and so on will be streng-
thened further. It is a matter of great
satisfaction to us that with Burma
we have aiways had very friendly rela-
tions and a very friendly border where
co-operation and quict and friendship
prevail, and we greatly value our old
friendship with Burma.

With Sri Lanka, we have had very
good relations. There have been seve-
ral i.igh level visits, and 1 would like
to inform the House that we are expect-
ing Mrs. Bandaianayake, the Prime Mi-
nister of Sri Lanka, to be with us in
the month of January, most prcbably
at the time of our Republic Day Cele-
rations. I am sure that this will fur-
ther strengthen the friendly relations
that exist between India and Sri Lanka.

Coming to Afghanistan, I would
like to take this opportunity of wel-
coming the establishment of the Repub-
lic of Afghanistan. The President of
the new Republic, Sardar Mohammed
Daud, is known to us as a great and
courageous leader, who was for several
years the Prime Minister of Afghanis-
tan. I myself paid a visit to Afghanis-
tan in return for a visit that had been
undertaken by a very high-powered
political leader of Afghanistan to ‘In-
dia. T was greatly struck by the deter-
mination of the Afghan leadership to
strengthen their sovereignty, to streng-
then their independence, and to under-
take measures which might improve the
lot of the people of Afghanistan. Our
friendship with our Afghan brethren
has been ftraditional, and we share
many ideas in the international field
which are identical, and this provides
the basis for further strengthening of
our relations with Afghanistan.

About Iran, another neighbour on
the other side of Pzkistan, I need hard-
lIv remind the hon. Members of the
ties of historv, language and culture
with Iran, and T am glad to be able to
report to the House that last week we
had with us the Foreign Minister of
Iren; a cultural agreement was also
signed under which our educational
and technical exchanges will be further
intensified. The fundamental interests
of our two countries do not need ta
come into any conflict or clash. Our
discussions with the Foreign Minister
of Iran made it clear that both sides
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can and must work together for ensur-
ing greater stability in our region and
in Asia as a whole. Our cxchanges of
views have led to a far better under-
standing between us and have remov-
ed some misgivings which may in the
past have ansen, and such as have ap-
peared in the press also from time to
time. ‘This visit and my last visit to
Teheras, it ‘z my belief, will result in
a future rclationship Setwcen us  on
the hasis of a clearer appreciation and
increased confidence regarding each
other’s policies and objectives. In the
economic field, there is considerabic
scope for expanding our co-operation.
The Joint Economic Commission of
the two countries will be meeting in
the middle of the next month in Delhi
led by a senior Iranian Minister. Col-
laboration in oil refineries and petro-
chemicals, we believe, can be brought
about to a greater extent to the mutual
benefit of both our countries.

Iran’s relationship with Pakistan 1s
well known to us. However, I be-
lieve that the Iranian Government has
appreciated our approach to the solu-
tion of problems in the sub-continent
bilaterally and by peaceful means.

On the Indian Ocean, both India and
Iran are in the 15-members ad hoc
UMNO committee, and our aim is to re-
move rtivalry, tension and major po-
wers’ naval presence in this area,
which is of vital significance to the
peace and transquillity of Afro-Asia.

I will say a few words about the
present situation in West Asia.  The
recent war between the Arabs and Israel
has, of course, been an event of global
importance and concern. There was
the risk of the conflagration spreading,
which could have had disastrous con-
sequences for the region as a whole. A
significant part was played by the
cooperation between the United States
and the Soviet Union in bringing about
a ceasefire and working out with the
cooperation of the UN Security Council
a broad framework in which peace
could be stabilised. Hon. Members will
recall that the UN Security Council in
its rTesolution of October 22, 1973,
besides calling for a cease-fire and for
the fu!l implementation of its earlier
resclution No, 242 of November, 1967,
also enjoined that talks between the
partics concernej should start imme-
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diately with a view to reaching a just
and durable peace. This cease-fire in
West Asia has been effective now for
roughly two months, even though at
times it was very tenuous. There are
still difficuliies which could lead to new
clashes. In spite of these difficuities,
we feel that the chances of a durable
settlement in West Asia are beiter at
the moment than perhaps ever before.
An overwhelming majority of the
couatries in the world is now conscious
that an essential condition of peace is
the withdrawal of Israeli forces f{rom
occupied territories and secondly, dis-
cussions for a just and durabie peace
must be undertaken without delay.
Our sympathies in the recent conflict
and our views on the question of
durable peace are well known to the
House. No country has a right to
remain in occupation of the territories
of others seized by armed force. We
have seen over long years Israel in
iliega! occupation of such territorv and
its refusal even to accept the principle

of withdrawal. We believe moreover
that the establishment of a s.able
peace should be based on respect

for the right of existence of all the
States in the area and that the full
rights of the Palestinian people must be
restored. The Peace Conference is
starting today in Geneva under the co-
chairmanship of USSR and USA. over
which the UN Secretary-General will
preside in the opening phase.  Arab
countries have shown a great deal of
flexibility and  demonstrated  their
earnest desire for a peaceful settlement
of this problem and we hope that Israel
too will show a sense of realism and
recognise the force of world opinion
in this matter, so that this long-standing
problem can be solved in the interests
of all the countries of the region. I am
glad to notice that in our own country,
and in this House, a broad consensus
in support of the Arab cause has already
emerged and there was no discordant
voice on this issue. The issue is simple :
The Arab lands must be vacated and
Palestinians must be restored their
legitimate rights. There may be some
observations of a collateral nature to
the effect that if our support to this
cause were not there, we could play a
better mediatery role, I fail to under-
stand the logic of this argument that
in order to be able to play what some
members feel can be a mediator’s role,
we should be hesitant in expressing our
strong support to a cause which we
believe is just.
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SHRI SHYAMNANDAN MISHRA :
The tragedy is that those who had
played aggressively partisan roles are
the miediators now !

SHRI SWARAN SINGH : Then you
are saying that we should have been
more aggressive ! I was not replying to
this type of argumen:, It is true that,
in a sense, Shri Mishra’s comment is
correct, In this pariicular case, the two
countries, the United States and the
Soviet Union, were able to play the
mediatory role because it is hard reality
that the war could not be carried on
there without the aciive support of
these two countries to the countries
which are actually carrying on the war.
To that extent, the argument is valid.
But that only shows that to be neutral
does not provide a very good opporu-
nity to play the so-called mediatory
role !

I am mentioning this because some-
times we are carried away by text-book
postulates and are prone to forget the
realities of the situation. Particularly,
the speech of the young Jan Sangh
member who, I think, spoke for the
first time on foreign affairs—his speech
was mostly in very good language and
the delivery was good—so far as the
content of his speech is concerned, I
have no hesitation in saying that it was
rather trite and common place, based
on some old books and some new
journals, and such a combination can
never be productive either of clear
thinking or forceful presentation. That
apart, the important thing is that in a
situation where war prevails, if we find
that justice is clearly on one side, we
should not besitate to express our sup-
port especially when, apart from the
cause being just, the people involved
are the Arab people, who are our
brethren and with whom we have got
friendly and fraternal ties. So, I think
the logic is irresistible that there could
not be any other attitude except the
one that we have adopted. And it is
not a small consolation, if I may use
that expression, to recall that countries
who had been very hesitant in the
beginning veered round to the view
which India had taken consistently from
the beginning. Look at the nine mem-
bers of the European Community and
the statement that they have made, sup-
porting the Arab cause in far more
categorical terms than what they have
been saying from the time when the
war started. Look at the attitude of
Japan or several African countries. They
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are all slowly veering round to the view
and attitude that we have taken from

the beginning. All this will clearly
show that the attitude that we have
adopted in this respect is the correct
atlitude and we should never regret
having adopted that aititude.

This brings me to the visit of

Mr. Brezhnev, about which a great deal
has been said. As a matter of fact, I
need not say much about this. The
ouicome of the visit is incorporated in
several agreements, I took the earliest
opportunity to place those agreements
on the Table of the House.

SHRI SHYAMNANDAN MISHRA :
Why one protocol is not forthcoming ?

SHRI SWARAN SINGH : Even you
forget to mention it in your speech
Mr. Mishra. I was expecting that you
would refer to it so that I could say
something on that.

The relationship between India and
the Soviet Union ever since our
independence has been one of firm
friendship, based on principles, and
this friendship has siood the test of
time. This is the basic thing that we
have to remember. It was rather
amusing for some hon. Members to
express certain misgivings—and the
misgivings are not based on any
experience in the past, mind you, but
some sort of feeling—that perhaps the
relationship is becoming so strong that
it may have some implicaions or
become a source of concern to us in the
future. This, if I may say, is not a
correct way of looking at a problem
of this nature. If I may say, experience
is the best argument in such circum-
stances. We have been independent for
the last 27 years. Now, during this
period, on all vital political issues, we
have always had the Soviet support at
most critical moments. I need not

recount. . .

SHRI JAGANNATHRAO JOSHI
(Shajapur):  What  happened in
Tashkent ?

SHRI SWARAN SINGH : That is a
separate issue. If you have any com-
ments, we can discuss it. I stand by
the Tashkent Agreement because I am
a signatory to it and I am prepared to
defend it.

The important point is that on
Kashmir, wherever the question arose
in any international forum, including
the United Nations, on Goa, on war
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with Pakistan, on all these political
issues, there has been a strong and
consistent support of the Soviet Union
to us.

Now, I put the question straight
Can you recall any moment where
this close relationship may have been
used by the Soviet Union to embarrass
us on any issue, political or otherwise,
either internal or external ?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Why did Soviet Union
supply arms to Pakistan ?

SHRI SWARAN SINGH : The criti-
cism is now being narrowed to a parti-
cular point, I will come to that.

First, on the political issues, it is
quite clear that there has been a consis-
tent and clear support from the Soviet
Union. Then, you take, for instance,
the economic issues, their collaboration
with us in the economic field, in the
establishment of several projects in our
country. I myself have been associated
with several such projects. Further, you
take, for instance, the growing volume
of trade between our two countries, In
both